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HOUSE OF THE PEOPLE

Saturday, 20th December, 1952.

The House met at a Quarter to
Eieven of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Telkikar (Nanded):
of order.

On a point

Mr. Deputy-Speaker: The proceed-
ings have not started. What is the
point of order?

Shri Telkikar: Before the proceed-
ings start, the Marshal comes and ad-
dresses hon. Members as ‘“Membets”.
According to conventjons, practice and
procedure in the House of Commons,
even the hon. Speaker addresses the
Members as “hon. Members”. Here,
the Marshal comes and says “Members”.
It sounds like a class teacher announ-
<ing the arrival of a Headmaster by
saying “boys, stand up”. Either he
should avoid addressing or simply say
about the arrival of the Chairman or
the Speaker. If he at all wants to
address. he may say “Hon. Members”

or ‘AT FATAEY, FEAAAIT e S

Mr. Deputy-Speaker: I fully appre-
ciate the hon. Member’s point of order.
There is no point of order in this.
However, I do feel that hon. Members
must be addressed as “Hon. Members”
but I understand the practice in the
House of Commons is to say “Members
of Parliament, so and so”. However,
I would like to go a little further and
advise the Marshal to always prefix
. Members by the word “Honourable”
if it is in English and ‘“‘qra«rg’’ if.it is
in Hindi. It does not matter _if it
is used to me or not. .

—
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ORAL ANSWERS TO QUESTIONS
Short Notice Questions and Answers

ARREST OF DR. BHAGWANDAS
GURBUXANI

Shri Gidwani: (a) Will the Prime
Minister be pleased to state whether
Dr. Bhagwandas Gurbuxani, a promi-
nent social worker who was working
in the Evacuation Camp at Karachi
under the High Commissioner for
India in Pakistan, has been arrested
by the Pakistan Government; and

(b) if so. whether any inquiry has
been made by the Government of India
from the Government cf Pakistan as
to what were the reasons of his arrest?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Dr. Bhagwandas Gur-
buxani was arrested we are informed
by the Pakistan authorities on the
22nd November, 1952. Dr. Gurbuxani

ceased to have any connection with
the Evacuation Transit Camp at
- September,

Kzrachi from the 1st
52.

(b) No enquiry has been made from
the Pakistan Government.

PAKISTAN SECURITIES

Shri L. N. Mishra: (a) Will the
Minister of Finance be pleased to
state whether Pakisan securities and
shares are held by Indians?

(b) If so, what is the amount and
description of these securities and
shares?

(¢) Is there any ban on their
export to Pakistan?

(d) If so, are the Indian holders of
such securities and shares stand to
lose as a result of this ban?

(e) If so, what is the extent of the
loss thereot?

(f) Has any representatmn been
made to Government for permission to
export these secugities #ad shares?

(g) If so, w‘hﬂ action was taken by

&ovemmt the matter
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The Minister of Finanee (Shri C. D.
Deshmakhb): (a) Yes, Sir.

(b) Government have no informa-
tion.

(c) The export of securities and
shares from India requires the permis-
sion of the Reserve Bank of India as
ts:fb exports involve transfer of capi-

(d) and (e). Since the Pakistan au
thorities do not allow repatriation of the
sale proceeds of Pakistan . :ecurities
and shares to India, the question of
loss as a result of the restriction on
export of securities and shares to
Pakistan does not airse.

(f) and (g). Yes, Sir. Exports of
shares and securities have been agreed
to in certain cases.

Skri L. N. Mishra: In connection
with the reply to part (c) of the ques
tion, may ! know the number of cases
in which the Government have agreed
to transfer?

Shri C. D. Deshmukb: The number
is five. The names are; I wiil also
mention the amounts _

(1) Dr B R. Chatterjee, Principal.

Meerut College—Rs 30.300
face value (This is Pakistan
rupees).

(2) Messrs. United Eastern Agen-
cies Limited, Bombay—Rs,
26,38,500 face value of Rs.
100 each.

(3) Shri
Rs. 1,800

(4) The United Bank of India Ltd.
Rs. 30.00,000 expressed in
terms -of Indian rupees.

(5) Ganesh Flour Mills Limited,
Delhi __Rs. 15,00,000

Of these, No 4 was a special banking
transaction which was agreed to by
the Reserve Bank of India as well as
the State Bank of Pakistan. it was
intended to serve as assets for the
United Bank of India Limited in
Pakistan.

Shri L. N. Mishra: May [ know
what are the criteria for permitting
such transfer?

Shri C. D Deshmukh: The criteria
are: (1) that-there is a genuine dis-
tress experienced by the holder; (2)
that the holder has not recently ac-
quired the securities as part of a specu-
lative deal; (3) the value of the Indian
securities in terms of the market value
in India bears at least roughly the
rate of 1-44, i.e, the official rate of
exchange between Indian and Pakisiani
rupees, to the market value in Pakis-
tan of the Pakistani securities export-

Gaindamul  Sethi—
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ed: and (4) the transaction is carried
out under the supervision of _the
Reserve Bank of India or authorised
dealers.

Shri L. N. Mishra: May I know
whether the Government of India stand
to lose if Pakistani securities and
shares which are held by Indians are
allowed to be exchanged at official
exchange rates with Indian shares and
securities held by Pakistan nationals?

8bri C. D. Deshmukh: We are not
sure of the exchange Certainly, oa.
our side there will be exnort of capitai,
and there is no guaraniee that on their
side, Pakistan would allow of the ex-
port of our securities to India, and
therefore, return the capital.

Pandit Thakur Das Bbargava: What
is the objection of the Government.
if there is an exchange between Pak
istan securities and Indian securities
as well as in regard to the shares of
the respective companies on both
sides? There is no financial loss to
the Government as such.

Shri C. D. Deshmukh: That is why
I said exchange was agreed to.

Sardar Hukam Singh: Did the Gov-
ernment ever up to this {ime try to
assess the value of Pakistan securities
held by Indians here?

Shri C. D* Deshmakh: There 15
some kind of estimate which is includ-
ed in the census prepared by the Re-
serve ‘Bank of India's liabilities and
assets. According to that estimate,.
shares and debentures in Pakistan
comparues held by Indian . nationals
were reported to be about Rs. 193
lakhs as on 30th June, 1948.

Sardar Hokam Singh: Are the values
of these securities and shares much
lower in India than the rates preva-
lent in Pakistan?

_ Shrl C. D. Desbmukh: That is my
impression.
Sardar Huokam Singh: Is the Gov-

ernment aware that on accoiint of this
ban, the Indians who are holding these
securities or shares are compelled to
sell them to Pakistanis, at SO ner cent.
rate, and they smuggle them to
Pakistan and get the full value.
and that on this count. India
is losing several lakhs of rupees?

Shri C. D. Deshmukh: They need not
sell. because Pakistan allows the re-
mittance of either dividends ~or
interests

Sardar, Bukam Singh: Is the Gov-
ernment aware and has any fact come



1 871 Oral Answers

40 the notice of the Government that
Indians here are compelled to sell them
to those persons wno smuggle them
40 Pakistan and get the full value?

Shri C. V. Desbmukh: I do not
Xnow of anything that compels people
to sell

Sardar Eukam Singh: Because there
is a ban, no Indian would be prepared
%0 buy it. and so they have to sell
them to those persons who smuggle
them to Pakistan and get the fuli value
there?

Sari C. D. Deshmokb: That is right,
Sir, and that is what we are trying
to avoid indemd, several ceprezenta-
tions have been made by share brokers
and others 'who are willing to buy
them. and that is why we do not
allow thermn to be exported

Sardar Hukam Singh: Has Pakistan

been. consulted on this gquestion,

as h whether (it is prepared to have

an exchange, or has the Reserve Bank

made any attempts to get these ex-
<hanges? ™

Sbri C. D, Deshmukh: Thoce are
bound up with the general question
ot financial settiement between India
and Pakistan. I am not aware of°
whether this issue has been raised
separately and specificslly with Pak-
istan.

Sardar Huksm Siagh: Is the Gov
ernment now preparee to take up this
question with Pakistan, or advise the
Reserve Bank to leok into this Ques-
tion, because India is suffering a
great loss on this?

Shri C. D. Desbmukh: We are not
swYering any loss, as far as I am aware,

8hri N. C. Chatterfee: Is it a fact
that Pakistan nat#nals are permitted
to export Indian securities held by
them to India?

Shri C. D. Desbmukh: By the Gov-
ernment of Paltistan?

Sbri N. C. Chatterfee: Yes. and
there is no difficulty created by your
Government.

Shri C D. Desbmukbl: To their im-
port here? Certainly, if capital is
<oming to this country, it would not
He in vor intereg to stop it.

‘Mr. Deputy-Speaker: Is
Putting a ban on that?

Shri C. D. Deshmukb: If Pakistan
is permitting the export of these secu-
rities to India, it is not in our interest
to stop them,

Pakistan
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Sar&ar Hukam Singh: Is there amy -
idea of the amount of Indian secury-
ties held by Pakistanis there?

Shrl C. D. Desbmukh: That we have
not got.

Skri A. N. Vidyalankar: How many
Pakistani securities since 27th Februw-
ary 1951 standing om our registers in
different Treasuries of India have
changed enfacement, indicating their
transter from India to Pakistan?

Shri C. D. Deshmukh: 1 require
notice for that question,

Shri T. N. Siugh: What were the
special distress considerations which
induced the Government o permit the
export of securities by two of the pei-
vate firms mentioned in the hon. Min-
ister’'s statement earlier?

Shri C. D. Deshmukh: One related
to the United Bank of India Limited,
The Bank held funds om behalf of its
Pakistan branches, and since remit-
tance would have involved the Bank
in heavy loss. permission was granted
with the concurrence of the State Bank
o% Pakistan, for the export of the
Pakistani securities for the purpase
As regards Messrs. United Easterm
Agencies Limited. Bombay. the partico-
lars are that the exchange of 26,385
shares of the Karachi Mectric Supply
Corporation held by the United Eastern
Agencies Limited, Bombay, as mana-
ging agents of the firm, was permitéed
The firm had placed these shares
against the overdraughts and ioans
that they had taken, and since the
creditors were insisting on immediate
payment of these, and since the latter
could not dispose of these shares im
India, they wanted permission to ex-
change these shares against Indiam
shares and securities held by Pakistan
authorities. The Reserve Bank advised
us to allow exchange after confirming
that the conditions of exchange are
satisfactory, that is to say, that the
exchange took olace at'the official ruoee
rate, and the shares and  securities
boueht in exchange are suibieet to the
approval of the Reserve Bank.

Sbri T. N. Singh: What about the
Ganesh Flour Mills of Delhi?

Sbrl C. D. Deshmukhb: The particulars
are that permission was asked for
floating a new company in Pakistan,
the Lyallpur Industries, Lyallpur, out
of the assets of the two former fac-
tories there. Permission to sell and
export shares Jater to Pakistsn
nationals has been granted—I under-
stand that this case is not yet com-
plete—as the Indians find great diffi-
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factories it

culties in operating the
Pakistan partici

Pakistan without
pation.

Paadit Thakur Das Bbargava: Is it
mot a fact that Pakistan has withdrawn
the ban on export of securities under
Section 13(2) of the Foreign Exchange
Regulations Act?

Skri C. D. Deshmukh: I am not
aware. I will make inquiries.

Sbri A. N. Vidyalankar: Has any
atternpt been made under Section 19
of the Exchange Control Act, to get all
the Pakistani shares and securities
declared by the public?

Sbri C. D. Deshmukh: No, Sir.

Skri A N. VidyalanRar: Why has
no such attempt been made?

Shri C. D Deshmukhb: I have to look
into the papers to see whether this
matter was considered at all.

Sbri Joachim Alva: In the cases of
transfer of securitie¢é referred to by
the hon. Minister, when these holders
registered their claims, was it done
immediately after the Partitién, or onl
recently? .

Shri € D. Deshmukh: I want notice.

Pandit Thaker Das Bhargava: Is the
Government aware that the people of
India are undergoing a great loss
because the export of securities is not
allowed under ‘the ban?

Shri C. D. Deshmukh: I do not see
how they would suffer a loss, because
they are not due for payment and
maturity yet, and they get dividends or
Iaterest.

Pandit Thakur Das Bbargava: If
they sell the securities here, they get
only half the vrice, whereas if they
sell in Pakistan,-they would get double
the price...

Shri C. D, Deshmuokh:
not sell at all

They need

PURCHASE OF Raw RUBBER BY
MANDPACTURERS

Shri A- M. Thomas: Will the Minis-
ter of Cowmerce and Industry be
pleased to state: (a) whether the Dun-
Yop Rubber purchasing department has
suddenly stopped ourchasing raw rub-
der from 10th December 1952, in
Kottayam, the greatest production
centre of raw rubber in India;

(b) whether Government are aware
that the price has consepuertly reeord-
ed a fall to the extent of Rs. 15/- for
100 Ibs ig 24 hours;
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(c) whether Government are watch-
ing the move of the manufacturers to
defeat Government's recent increase in

the price of raw rubber;

(d) whether Government are aware
that the financial equilibrium of
Travancore-Cochin State would be con~
siderably affected by this develop-
ment in the rubber market; and

(e) what steps Government propose
to take to meet the situation.

The Minister of Commerce and Ia-
dastry (Shri T T. Krishmamachari):
1 dealt with this matter on the other
day, when the question of an adjourm-
ment motion .was raised, and I gave
some information in answer te parts
(a) and (d) of the question. -

I would like to say that the problem
of accumnulation of rubber stocks in
South India, at this time of the year,
has been a recurring featuie, becatise,
as the hon. member knows, during, the
months of September and Decefffser,
production is usuaily high, while the
offtake¢ remains more or less at the
normal level. The two masin factories
which cosume a *major Qquantity of
rubber produced in the coumtry are
Dunlop Rubber Company and Firestone
Tyre and Rubber Company Stocks
held by them at the end of November
1952 in the aggregate has been (70%
tons. Rubber acquired by other manu-
facturers during November 1952 has
been 1214 tons. The stocks during
November-December last year. were
1335 tons. and 1744 tons rcspertively.
That is between these two tyre com-
panies and other rubber manu-
facturers.

Government understands that the
Dunlops have purchased about 730 tong
during November, and 590 tons during
December 1952, of which 70 tons were
bought- during the corrent week.
During 1952, they have bhought 7311
%ons of indigenous rubber and import-
ed only 1363 tons, as against 6191 tons
and 4103 tons respectively during 1851.
Their closing stocks this year are ex-
pected to be 1512 tons as against 734
tons last year Government was advised
that the producers were not willing to
sell rubber before Government an-—
nounced the brice increase with the
result that the Dunlops had to arrange
for some imports. They have, however,
not placed any indent for import after
25th October 1952, and it appears that
this company does not intend to uti-
lise the balance of the licence held by-
them for importation of ruhvber. Ac-
cording to the latest information. the
tyre com®anies have not stopped pur-
chasing this. month despite their hav-
ing excess stocks. Dunlops, however,,
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are closing down for ten days in
December for stock-taking. Normally,

they keep six w.eeks’ stocks as reserve,
‘whereas they have at present reserve
ssocks to cover ten weeks,

In regard to the Firestone Tyre &
Rubber Co., according to the latest
f8igures received, out of the total allot-
ment of 950 tons for the months of
November and December, they have
already purchased 884 tons and they

to purchase the balance of 66
tons before the end of this month.

It is understood that the rubber mar-
et has always a quantity ot anything
between 2000 and 4000 tons of rolling
stock.” It is expected that the buying
position would improve during the
early part of next year.

According to market reports, local
prices at Kottayam this week were Rs.
4/- less than the minimum controlled
Suice of Rs. 138 per 100 lbs. for Grade
1 rubber. 1t is also learnt from other
sources that producers were selling
rubber ai Rs. 7 to Rs" ® less than the
controlled price in some cases, Private
information that I have received indi-
cates that while some people are get-

ting Rs. 135 and Rs. 136, there are
other people who are less fortunate
and they only get Rs. 131. It may be

mentioned, however, that the control
over rubber movement has been lifted
and any licence-hoider is free to buy
in the open market any quantity.

The present trend of prices in the
world market should be a further in-
centive for lifting of the stocks Singa
pore price on 10th Dec. 1952 is XRs.
153/9 per 100 1bs. which it Rs. 15
more than the Indian price.

I am aware, Sir. that the Travan-
core-Cochin Government are verv much
interested in this matter, but I do not
think that the Government is at all
perturbed in regard to the situation
prevalent in Kottayam at the moment.

Shri A. M. Themas: The hon. Min-
ister stated that some quantity was
purchased during the current week.
‘When was the purchase begun and was
it after the enauiry made by the Gov-
erament and the fact brought to its
notice?

Shri T. T Krishwamachari: I quite
agree that this question would be ap-
propriate to some witness who has
knowledge of all the facts My know-
ledge is .based on a telegram I have
received stating that 70 tons was pur-

this week. I can say nothing
more.
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Shri A. M. Thomas: Are Govern-
ment aware of the date on which the.
purchase started?

Suci T T. Krisanamachari: I must,
Sir, submit humbly that my knowledge
is rather imperiect and dees not extend
beyond what has been told to me by
the Kubber Production Commissioner
that 50 tons was purchased this week..

Shri A. M. Thomas: Is it a fact or-
not that the Dunlop purchasing depart. -
ment in Kottayam bkas stopped pur--
chases from 10th December?

Shri T T Krishnamachari: Sir, in
the face of what I have heard, I
cannot answer the question. Obviously
my hon. freind would like me to say
‘yes' anc tien he will ask ‘How do you-
say that 70 tons was purchased after -
wards?” Obviously, it is not possible~
to reconcile the information that he has. -
received and I have received.

Shri A, M. Themas: May I enquire
whether in view of the fact...

Mr. DeputySpeaker: Order, order.
Is it worthwhile putting any more
quesiions?* The hon. Minister has
given whatever information he has
received, and if any more is received’
he has no personal knowledge of what
is taking place. It may be useless to...

Shri A. M. Themas: In view of the
Jmounting stock, may I know, Sir, whe-
‘tber the Government is intending to
allow export of some quantity of ruh-
ber temporarily?

Shri T T. Krishmamachari: I would
like to state that the whole agitation.
in my ooinion, js gtarted because some
interests want export as they will’
get a difference in vrice of about ®Rs.
15--20. That seems to be the basis
of the agitation. as I understand it, and
it is certainly not in the interests of
Government to allow export of rubber-
when the country itself is not self -

sufficient in it. We have to import"
some rubber for our needs.
Shri P T. Chacko: In 1950 when

a difficult situation arose and when the-~
Dunlop amg other companies complain--
ed to the Government that the pro—
ducers were not selling rubber to thern,
Government by issuing an order freez-
ing the ruber stocks. asked the officers
to purchase rubber and to hand it ovec
to the Dunlob companv and others.
May I know, Sir, whether in view of"
the fact that the small growers are-
effected vary muech. Government would”
ask the local officers to purchase cub-
ber from at least the small growers,
and would vrovide some flnance for
that purpose?
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Sbri T. T. Krisbmamachari: Sir, the
first part of the question is past history,
of which I have no knowledge. The
second part arises from the fact that

nothing is being done—and that is naot
my information.

Shri Joachim Alva: Is it true that
complaints have been received against
the Controller of Rubber Production?
May 1 know, Sir, the name of the offi-
<er caoncerned and also whether he is
May I also
know whether complaints have been
received that prices have been so mani-
pulated as to benefit these biz foreign
companies and not the producers?

Sbri T. ¥. Krishoaaachari:
emphatieally .enter a protest against
this unwarranted allegation by an hon.
member who is perhaps not aware of
the facts of the situation. I would like

* to know where the hon. member got

his information from.

Shri Joachize Alva: This
was raised in Pariiament.

Shri P T. Chacko: May I know, Sir,

matter

* whether tire Dunlo® company was try-

ing its best not to raise the controlled
price of rubber and whether Govern-
ment raised the price of rubber in
+pite of the company's insistence not
to' raise it?

Shri T. T. Krisbuamachari: No, Sir.
Government were asked to raisz the

price by a recommendation made by *

the Tariff Commission. Government
have no knowledge of the fact that any
interest sought to deter them from
raising the price.

Sbri Matthen: Has the Rubber
Board in its Noyergber meeting
recommended to the Government to
allow a small export of rubber to
~ease the market?

Sbri T. T. Krishnamachari: The poli-
tics of the Rubber Board is well known

to the hon. member who asked the
' question.

Shri Damodara Menon: The hon.
Minister stated that during the period
when the producers were not selling
rubber nending Government g decision
‘on price, there was some jmoort of
rubber bv Dunlno and other companies.
N‘ljay I know, Sir, the quantity import-
-ed?

Shri T. T. Krishnamachari: . Sir, I
have mentioned the guantity imported
by Dunlops for this year—1363 tons.

Sbri G. P. Sinha: Is there anv oro-
Pposal to ban further imoort of rubber?

Sbri T. T. Exisbnamachari: Sir, this
arises out of the position which my
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hon. friend does not understand, name-
ly that if we grant a licence for im-
port and the licence has a period of
validity, it is not open to Gevernment
to cancel that licence except by special
legislation., What the Government
have done in this case is to ask the im-
porters not to import, and, as I have
said, in the case 0f the Dunlop Rubber
Company, they have agreed not to im-
port anything'more, and they have as-
sured us that they have not placed any
indents after the 26th October 1952.

Sbrl G. P. Sinha 7ose—

Mr. Deputy-Soezker: I have called
Mr. Punnoose.

Shri Poascose: The hon. Minister
stated that Grade A rubber has a re-
duction of Rs. 4 per 100 lbs. Does the
hon. Minister know that only very
large producers can produce Grade A
rubber and that the biggest amount is
produced by small producers and that
belongs to Grades B and C? Are the
Government also eware of the fact that
this temporary closink of the market
hits them hard with the result that the
prices go down and the merchants can
very easily buy away those stocks?

Sbri T. T. Krishnamachari: Sir, the
hypothesis is so involved that I am
unable to answer the question. The
pirce of Rs. 138 per 100 lbs. is for
Grade A.—what they call rubber with
high quality dry rubba content, natu-
rally the price for the lower grades of
B and C would be smaller and if peovle
get lower prices for B and C that

follows. I guite concede that by pro-

ducing inferior quality rubber,
incomme will be smaller.
anything beyond that.

their
I cannot say

Shri Joachim Alva: I asked a speci-
fic question as to who the Rubber Pro-
duction Commissioner is and whether
he has been connected with Dunloo or
whether Government propose to appoint

one of their own officers as Rubber
Production Commissioner?

Sbrl T. T. Krishnamackarl: Sir, I
must again emphatically deny that the
Rubber Production Commissioner has
anything to do with anyv Rubber Tyre
Companvy in this country and my hon.
friend is making allegations without
any knnwledoa . Js not the nfficer who
is not here to be protected. Sir, against
such allegations?

Several Hon. Memhevrs rose—

Mr. DevuotySpeaker: Order - order.
There is no use side-tracking the iscue.
Tn soite of the reveated answers of the
hon. Minister asoersions should not be
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cast against officers who are in res-
ponsible ppsitions. The hon. Members
must accept the assurance of the hon.
Minister and unless they have got defi-
nite charges. which they should bring
to the notice of the hon. Minister, for
which they have not got redress they
should not bring them before the
House. The normal vrocedure is that
no hon. Member should make off hand
any ailegalion against any responsible
officer.

I have allowed a sufficient number
of questions relating to one matter. 1
now proceed to the next Question.

.
PR

Mr. Deputy-Speaker: Question 11l.

The Minister of Fivauce (Sbri C. D.
Desbmukh): Sir, there are three
other questions. I will be glad if 115,
118 and 122 are also taken along with
this.

Mr. Depnty Sptaker: Yes

COMMONWEALTH PRIME MINISTERS,
EcoNomMic CONFERENCE

Dr. 1.anka Suadsram: - Will the Min-
ister of Finance be pleased to state:
(a) whether any commitments are
agreed to at the Commonwealth
Prime Ministers’ Economic Conference
recently held in London in which he
represented India; and

(b) it so, what those commitments
are?

CovMoNwEALT EcoNomic CONFERENCE

Shri K. P. Tripathi: (a) Will the Min-
ister of Finance be pleased to state
whether the Commonwealth Confer-
ence which concluded recently has for-
mulated any policy or recommendations
or conditions?

(b) It so, what are they?

(c) Are Government of India com-
mitted to them?

(d) Do Government propose to place
the commitments before the House and
debate upon before they are accepted
or rejected?

(e) Was the question of commodities
discussed with regard to stabilisation
of prices and transaction?

(f) If so, what were those commodi-
ties?

(g) Are we committed by implica-
tion to approach nonsterling area
countries for finance or development
capital through Babk of England?
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CoMMONWEALTH EcoNorac CONFERENCE

Shri Namhiar: (a) Will the Minister
of Finance be pleased to state whether
a statement on the decisions reached
at the recent Commonwealth Economic
Conference is proposed to be placed on
the Table of the House?

{b) What concrete measures of assis-
tance are promised by the Common-
wealth Countries to assist the Five
Year Plan?

(c) What in turn are our obligations
Lo the helping countries?

(d) Was any decision reached in
the conference about India's acceptance
of the Queen of the United Kingdom

as the head of the Commonwealth of
Nations?

(e) 1f so, the reasons therefor?

The Minister of Fimance (Shri C. D.
Desbmukhb): In my copy there are no -
(d) and (e), Sir

Mr Deputy-Speaker: Certainly. there
are no financial implications attached
to them Next question.

CosmoNwEsLTe EcoNomac CONFERENCE

Dr. J. N. Parekh: Will the Minister
o! Finanee be pleased to state:

(a) the outcome of recent Common
wealth Economic Conference which he
attended;

(b) the main features of items dis-
cussed and decisions arrived at; and

(c) its effects so far as India is con-
cerned and mainly on:

(i) the position of sterling in the
world market;

(ii) the impact on our import-
export trade, and

(iii) our steritng balances?

The Minister of Finance (Shri C. D.
Deshmukh): With your permission, Sir,
1 propose to reply to all these Ques-
tions together *

2. The conclusions reached at the
Commonweaith Economic Conference
have been stated in a Press Commu-
nique which was issued in London on
the 1ith December 1952 and copies of
which were placed on the Table of
the House on the 17th December 1952.

3. There were no commitments. but
the main principles agreed to at the

-Conference were {hree:—

(1) The sterling area countries
should follow internal econo-
mic policies designed to curb
inflation;
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(2) The sterling area countries
should encourage ssund eco-
nomic development with the
object of increasing their pro-
ductive strength and competi
tive power; and

The sterling area countries
shou:¢ seek co-operation of
oiher trading countries to
creata cenditions in  which
pegressive action coulé be
taken fer making sterling
convertible and the multilater-
al system of trade and pay
ments restored.

4. Agreement on these points does
> not involve adoption of any new poli-
cies on the part of the Government of

“India. Our internal economic poll-
cies are already designed to keep
inflationary pressures in check and

the implementation of our Five Year
Plan should assist us in increasing
productive strength and competitive
power "

5. That, Sir, answers the major part
of these feur auestions. with the ex-
ception of the following three

s points —

(i) The effect on India’s éterling
balances and the .import/ex-
port trade;

(ii} Stabilisation of prices of co-
maedities; and

(iii) Cencrete measures of assis-

tance bv Commonwealth
countrics for the Five Year
Plan.

6. As to (i), I wish to say that as

*the position of sterling becomes
stronger and trade on multilateral
basis becomes possible, our foreign

trade should automatically show an
improvement and the petential worth

of our sterling balances should
increase.
- Ars to (ii), there were no detailed

~.discussions on commodity prices at
the Conference. It was +the agreed
view of the Conference however. that
¢fiorts should be made to stabilige
demand and prices, at an economic
tevel, of all major primary commodi-
ties. The precise method that should
be adopted for this purpose can only
e arrived at by agreement between
the major producing and consuming
countries in respect of each commodity

As to (iii). concrete measures of
assistance from the
countries for our Five Year Plan were
not discussed at the Conlerence, Hon.
Members are aware .that in the
nast we have received assistance from

' Canada, Australia and New Zealand.
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This aid was received from them
witnout our undertaking any obiiga-
tions m our turn. As stated in paras.
12 and 13 of the Communique, the UK
Government announced at the Confer-
ence certain facilities for providing
finsuce for sound development pro-
jects in the Commonwealth. We hope
to avail ourselves of these facilities
for some of the projects in the Five
Year Plan. These would bé mainly
m the shape of loans either from the
Internationa! Bank or from the London
capital market and in both cases the
only obligations that we are likely to
be called on tm undertake are the com-
mercial ones of the payment of interest
and thg repayment of loans,

Shrti Nambiar: Was the Qquestion
of Imperial Preference discussed in the
confernce, Sir?

Shri C. D. Deshmukh: Yes, Sir; I
hope the hon. Member has read the
communique.

Shri Nambiar: Was there any pro-
posat on the part of the UK. to ex
pand the range of the Imperial Pre=
ference. Sir?

Shri C. D. Deshmukh: My impres-
sion is that these matters have been
referred to in the communique.

Mr. Deputy-Speaker: All things that
have apoveared in the communique
need not be asked here.

Shri Nawbiar: I want to know the
attitude that India took with regard
to this That is the question.

Shri C. D. Deshmukh: I may say,
Sir, that we were opposed to any re-
laxation of any of the GATT provi-
sions in this matter. We only agreed
to consider any minor adjustments that
were corsistent with the spirit under-
lying these provisions.

Shri Nambiar: What was the atti-
tude of India with regard to the con~
vertibility of sterling?

Shri C. D. Deshmukh: We welcome
any prospect of convertibility of stez-
ling.

Dr. Lanka Sundaram: May I know,
Sir, whether India was one of the
countries which supported the U.XK.
proposal that Commonweaith courytries
should seek release from the “no new
preference” clause in the GATT as

reperted in the communiaue issued
from London on the 11th of this
month?

Sbrl C. D. Destomakh: 1 said fust

now that we were not in favour of any
relaxation
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Or, Lashx Sundaram: May I know,
8ir. whether the Finance Minister is
in a position to state the possible
volume of sterling which would
become available to India from London
in terms of the communique of the
London Conference?

Shri C. D. Deshmukh: It is quite im-
possible to state, Sir. This consortium
has just been started and a surplus is
to be established.

Shri B. Das: May I konow if the
Finance Minister reflected at the Con-
ference the large volume of opinion
existing in this country that we are
against Imperial Preference and that
the old terms of Imperial Preference
should end?

Sbri C. D. Desbmukh: It must have
been clearly reflected by the attitude
we took up.

Sardar A. S. Saiga$: The hon. Min-
ister has just said ‘certain facilities'.
What are those facilities, Sir?

Shri C. D. Deshmukh: I would ask
the hon. Member if be has read the
communique,

Shri . N. Mukerjee: Ip view of the
fact that this was a Prime Ministers”
Conference, will the Finance Minister
be pleased to tell us if any discussions
were held, or decisions taken, regard-
ing facilities to the British Govera-
ment about the recruitment of Gurkha
soldiers in this country, especially in
view of the fact that the High Com-
missioner for Great Britain in India
has lately stated that the traasit
facilities for Gurkha troops......

Mr. Deputy-Speaker: This was a
Prime Ministers’ Economic Conference.

Sbri C. D. Deshmukh: These matters
were quite beyond the scope of this
Conference and therefore they were
not discussed in any copference
“which I attended.

Shri H. N, Mukerjee: In view of a
press report .that Mr Churchill at a
Conference with all the delegates to
this meeting discussed the so-called
cold war between the East and the
‘West, will the Finance Minister please
enlighten us.........

Mr. Deputy-Speaker: All these ques-
tions relate to the Economic Confer-
ence. If the hon. Member wants to
put a qQuestion relating to some other
conference ad hoc convened by Mr.
Churchill. it Is out of order.

Shrimati #emn Chakravartty: The
boe the Finance Minister said that
there was some discussion about keep-
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ing economic levels about certain pro-
auctions. [ woulc iike to know if any-
thing was discussed on the question of
tea, because it was said that between
major producing countries and major
consuming countries tnere seems to be
some sort of agreement. In veiw of
the fact that the tea industry does come
in the relations between UK. and
India was there any sort of discussion
on this particular commodity?

Shri C. D. Deshmukh: I have said
that individual commodities were not
discussed. The general principle was
accepted that stabilisation of demands
and prices would make for stabilisa-
tion of balance of payments position
and it was for that purpose that they
all agree that the possibilities of agree-
ments on major primary commodities
should be explored. In the case of
each individual commodity, discussiomn
will arise unly where such discussions
are initiated.

Shri Nambiar: With regard to parts
{d) and (e), it was in my question and
also indicated in the copy, but since
the hon. Minister did not get notice
of it I will once again read it, so that
he may answer it,

.

Mr. DepntySgeaker: I have dis-
allowed it. I have already said that it
is ‘an Economic Conference. So the
two parts of the hon. Member's Ques-
tion do not arise.

Skri Nambiar: But instead of the
Prime Minizter, the Finance Minister
went there

My. Deputy-Speaker: Order, order,
there must be a limit to this discussion.
1t is said again and again that it was
an economic conference.

Shri N. C Chatterjee: We have
so;ne Short Notice Question on Kash-
mir.

Mr. DeputySpesker:
taken up at 230.

That will be

— 3
RE: CORRECTION IN

STATEMENT
ANSWER TO STARRED QUESTION

NO 709, DATED 26-11-52 ON SODIUM
CARBONATE FOR GLASS INDUSTRY

The Minister of Commeree and In.
dostry (Shri T. T. Krishmamacbari):
Mr. DeputySpeaker, Sir, the hon. Prof.
Meghnad Saha, speaking on the 15th
December 1952, referred to an answer
given by me on the 26th November in
respect of Starred Question No 709
and said: .

“The other day I put a questinn
about the price of soda ash.
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I was told that the Price of
soda ash in England was Rs.
252 per ton and therefore the
price of Rs. 360 in this
country is not exorbitant,
I was not at all convinced. 1
consulted the '‘Chemical and
Engineering News’ and tound
that the price of soda ash in
England is £ 18 4s. which
comes to about Rs. 160. I do
not kmow why our Minister
of Gommerce and Industry is
always giving us wrong infor-
mation.”

8ir, I did verify the prices in Eng-
Jand, though I must at once admit that
it is extremelx unfair to ask the Gov-
ernment to give ruling prices in other
countries in regard to commodities
wlricb form the subject of private com-
merce which Government do not enter
into mormally I have found, Sir, in
snother magazine, *“The Industrial
Chemist” for the month af August it
is said that thiere was a steady démand
for soda ash and the price ranges
between £9 17s and £11 17s. per on,
though. there is* no indication whether
it is for heavy or light soda ash.

But I must admit, Sir “out of evil
cometh good”. Out of a possible mis-
take that I have made. I have seen
some light. It does seem. Sir, that the
c.i.f, prices quoted by British fims for
exvort to India do not tally with tbe
prices they seem to quote in {heir
magazines in London. I bad this ques-
tion verified and 1 was told that my
Minisiry depended upon information
supplied by Customs culled out of in-
voices thst were attached to Bills of
lading. Verv possibly they made one
slight mistake. They gave the ctf.
prices as prices ruling in London. One
invawe was traced in respect of a
shipment.cleared in March 1952 which
presumably is dated January. in the
matter-of the imports of a well known
firm-and it shows that the c¢if. price
charzed is 22sh. per hundredweight
whictr means 22 per ton. It is slight-
ly more than Rs. 252, but on the basis
of working back the freight which ls
roughly about 8Is, per ton, it mj
be a little less. so far as the pnces
wuoted f.0.b. London are concerned.
Another firm to whom the Ministzy of
Commerce and Industry addressed for
information cays: “The current rates
for consumption in UK is £10 18s. per
ton. whereas the ¢.i.f. price for expart
to India is £20 per ton.” Working
back the freight it might be some-
where abgut £15. 19s. per.ton ex
Iondon warehouse.
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THat is why I say it was rather dite-
cult for us to find out how this Rs. 253
was arrived at. At any rate I would
like to add that in a matter libe this
i the Ministry bad given the informa-
tion from one of these magazioes,
again it would have been wrong. All
that we can depend upon is some in-
formation we can get out of invoices
covering ez ship to India. Sir. one fact
which emerges is that there seems to
be differential prices for home congump=
tion in UK. and for export to Indir
1 must emphasise the fact that we bad
no intention of giving wrong informa-
tion and no intention of misleading
the Professor. In fact a question like
this should not have been answeved
this way. If I bad scrutinised it I
would have said thst we have »
no information. I am grateful to tbe
Professor for drawing my attention to
this fact and I do propose t0 investi-
gate whether there is differential prices
between export to India and for home
cqnsumption. Perhaps something
might emerge to our advantage. If
that emerges 1 have no doubt Govero~
ment and the counfty would be grate-
ful to the hon. Member.

Shri Meghbnid Saha: Sir, we are
thankful to the hon. the Commerce and
Industry Minis.ex for this information.
It appears that the firms are selling
soda ash in England for £10 to £12.

Mr. Ocputy-Speaker: Normally no
sbeeches are allowed on a statement.

Shri Mezinsd Saba: 1 am just elu-
cidating the matter.

Mr. -Deputy-Spesker: We Fave got -
so much of other work. I wont allow
any discussion on it. The hon. Minis-
ter has corrected a statement which
he had made on the spur of the mbd-
ment. The order paper contains only
the statement. Statements are not
allowed to be discussed. It will tske
a lot of time. We have got two other
Bills to go through.

ORAL ANSWERE TO QUESTIORS

_Short Notice Question»s and Amswers

2-30 Pra.

PG BY POLICE ON:PROCERSIGNISYS
™ JaxMY

_Sbv1l N. €. Chatterfee (on behnlf of
Dr. 8. P Moakeviee): Wil the Prime
Minsster be pleased to state:

{a) whether there was firlmg by
Police on 14th December, 1953 at
Chbamba in Jammu on veaceful oro-
cessionists and one Indian
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was shot dead by the police while
attempting to hoist the National Flag
«won a public buildmeg;

{b) whether the movement is spread-
ing in ditterent urban and rural areas
specially as a result of the repressive
policy pursued by the authorities; and

{¢) whether Government propose to
appoint an independent commission to
.investigate into the excesses commit-
ted by the police and in particular to

- ascertain the number of occasions
-when citizens were assaulted and per-
.secuted for carrying and honouring
the National Fiag? i

The Prime Minister (Shri Jawahar-
.Jal Nehru): (a) The facts relating to
the occurrences at Chhamb on the
aftermoon of 1!4th December are as
_follows:

Cbhamb is a small town near the
Pakistan border. A violent crowd
armed with lathis, axes and
stones attacked the Tehsil buildings.
.Sardar Sohan Singh, First Class

_Magistrate. who was on duty, tried
to persuade the Jeaders of the
crowd to disperse peacefully. No heed
was paid to this and tHe crowa forced
their way through the Police cordon
and entered the Tehsil building, where
they hcicied the flag. Thereafter thev
procesded {0 the Police Station where
they attacked the Police oarty. The Ins-
rector on Guty. Amar Nath Jain was
attacked with lathis and his arm: frac-
“tured, while Sub-Inspector Jaishiram
and eight constables were wounded,
-one of them getting an axe wound on
his head. The Magistrate on duty
thereupon ordered fire to be opened.
As a result of this, one man was hit
:and killed. The Jammu and Kashmir
Government have instituted a judicial
enquiry into the incident and the
matter is at present sub judice,

(b) The agitation has been frqm its
beginming largely localised in Jammu
and a few small towns. namely, Akhnur,
“Samba, Ranbirsinghpura, Bhadrawah.
Udhampur Chhamb. It has been 8c-
~ompanied by mob violence. destruc-
tion and looting, Several magistrates
and a number of policemen bhave sus-
“tained injuries. some of them serious.
In spite of these iniuries and the vio-
“lence and looting, the Police aopear to
have behaved with considerable res-
‘traint in the face of personal risk and
grave provocation.

(c) The Question of the appointment

‘0of a Commission is a matter eutirely
» for the Jammu and Xashmir Govern-
ment to consider, since it relates %
‘the maintenance of law and order, in
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othe State. The National Flag is not
honoured by people misusing it and
making it a symbol for illegal aclivi-
ties. ‘fhe Government of India have

+ framed rules regulating the use and
display of the National Flag on build-
ings or other places. Under these
rules, the ¥lag may not be used or
dispiayed. except on special occasions,
such as Independence Day, Republic
Day, etc., by persons who are not autho-
rised to use it.

Shri N. C. Chatterjee: Is it a fact that
the person who was killed as a result
of the police firing belonged {o the
tehsil Bhimbar in the Mirpur distric
occupied by Pakistan forces?

Shri Jawaharlal Nehra: I do mnot
know, Sir.

Shri N. C. Chatterjee: Is it a fact that
the flag which was sald to be hoisted
by Mr, Melaram, the person who was
killed, was the Indian Union National
Flag?

8hri Yawaharlal Nehrw: I peresumeé
so. As a matter of fact, if she hon.
Member had listened to my
he would have noticed that it was not
&t the tahsit building, where the flag
was hoisted that the firing took place.
It was when the crowd proceeded and
attacked the Police Station that the
firing took place.

Shri N. C. Chatterjee: 1Is it a fact
that the Jammu leaders have charged
that the National Conference had en-
gaged agents provocateurs to create
trouble in order to bring disgrace om
the movement?

Shri Jawaharlal Nebru: What the
Jammu leaders have said I do not
know, but they pormally say the wrong
things in the wrong place.

Shkri N. C. Chattcrjee: Wil the hon,
the Prime Minister see that a High .
Court Judge is appointed to condudtt
the judicial enquiry and not a subordi-
nate judge or a mere civil judge?

Shri Jawaharlal Nelru: The hon.
Member should remember that this is
entirely for the State Governmeot. Ag
a matter of fact they have appointed
a Judge. I think he is a subordinate
judge and he is actually conducting
the enguiry.

Shri Namdbard: Is it a fact that the
Praja Parishad and other - commupal
bodies have got their own flags and
they use the National Flag ouly as a
weapon of propaganda?
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B RGLO-U.S. RESOLUTION ON KASHMIR®

Shri M. S. G amy: Will
the Prime Miaister be pleased to state:

(a) whether the Government of

India have accepted or agreed to accept
the latest Anglo-US. Resoiution on
Kashmur; x

(b) whether the Government of Pak-
isten has accepted this Resolution; and

(c) what is the stand of our delega-
tion in U.N. with regard to this Reso-
lution?

The Prime Minister (Shri Jawatar
12] Nebru): (a} Government of India
have neither accepted nor agreed to
accept the resolution sponsered by the
UK and US representatives in regard
to Kashmir

(b) The representative of Pakistan
delivered a very long speech in the
Security Council a few days ago We
have not seen the full text of the
speech yet. But from the extracts
that we have received, it appears that
he is prepared generally to accept the
resolution, although he has criticised
some parts of it. At the same time,
he has put forward various other pro-
pasals  relating to the stremgth of
troops to be maintained on either side
of the ceasefire line

(c) Our delegation in the U.N. has
made it clear that there are cer-
tain parts of the resolution which they
canmot accept

Shri M. S. Gurupadaswamy: May we
know, Sir, what is the underlying
reason for the repeat performance of
Axnglo-American interests in putting
forward this Resolution and Pakistan
voluntarily agreeing to it? Does it
mean that every proposa! has been
fashioned by London and Washingtoa,
in consultation with Karachi and
then sprung on India?

S#ri Jawaharlal Nebru: If the hon.
Member asks me what other countries
do, I cannot answer that

Shri M. 8. Gurupadaswamy: Mr. Zaf-
rullah Khan, in his speech delivered
on the 17th of this month before the
Security Council has quoted Mrs.
Vijayalakshmi Pandit, the Ileader of
our Delegation in the United Nations
and he has said that his country is
prepared to withdraw all their forces
from Kashmir and will agree to
28,000 troops to be stationed by India
on the Indian side, provided the “Azad”
forces are retained intact?
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Shri Jawabarlal Nehra: The hon
Member has raised an interesting point.
In the speech that Mr. Zafrulla Khan
made, he has made out for the unwary
that he 1s offering somethiing new. As .
a matter of fact the suggestion he has
made is far worse than most sugges-
tions we have thus far had to consider,
because it invoives keeping a very
large wellarmed Pakistan force in.
those territories which are called the
“Azad” territories. -

Mr Zafrulla Khan says that he wil
withdraw the Pakistan armies, but the
so-called Azad forces are absolutely,.
hundred per cent., parts of the Pakis--
tan Army. as well trained, as weli
equipped. This means tiat while Dr.
Graham was discussing the reduction
of forces and had suggested that Pakis- -
tan might retain—I torget now—a few
thousand, ,5,000, 7.000 or 8,000 accor--
ding to Mr. Zafrulla Khan, Pakistan:
could retain anything from 20,000 to:
30,000 troops, there because he does-
not call them Pakistan troops he
calls them Azad troops. So that, really '
this suggestion made is ingenious and
can only take in the unwary and these:
who do not know the facts of the case..

Shri M. S. Gurupadaswamy: The
speech of the Pakistan Foreign Minis-
ter conveys the impressidon that the-
whole dispute ariges from India’s fail-
are to fulfil her promise to bold a:
plebiscite. May I know whether India’s:
offer of a plebiscite is entirely volun-
tary, and in view of Pakistan’s intran-
sigence and the failure of the U.NO.
to brin® about an early settlement....

Mr. Deputy Speaker: He is not ask=-
ing a question.

Shrl M. S. Gampadaswamy: ... whe-
ther this offer of plebiscite will be
withdrawn in view of Pakistan's in-
transigence and because of the undue -
delay in bringing about a settlement?

Mr. DeputySpeaker: It is a sugges--
tion for action.

Shri K. K. Basu: In view of the
continuous machinations of the Anglo-
American bloc in this respect. is Gov-
ernment considering the question of”
withdrawing it from the United
Nations?

Shri Jawaharlal Nehra: Withdrawing -
what?

Shri K K. Basu: The Kashmir issu2
from the United Nations.

Shri Jawabarlal Nebru: Government.
do not propose to take any such aclion..
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Shri M. S. Gurupadaswamy: The
Pakistan Foreign Minister in his speech
has observed that for the fourteenth
time the Government. of India has
rejected the proposal of the U.N. Is it
a fact, and may I also know how many
times the Pakistan Government has re-
Jjected the proposal of the U.N.?

Mr. Deputy-Speaker: No, tit for tat!

Shri S. V. Ramaswamy: What is the
-estimated strength of the Pakistan
forces and the so-called Azad Forces?

Shri Jawaharlal Nehru: I cannot say.
“Pakistan Forces’s means the whole
Pakistan Army which is either inside
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or a little across the border—the whole
Army is round about there. The Azad
Forces I estimate to be thirty or thirty-
two battalions.

Shri T. K. Chaudhuri: Has Govern-
ment’s attention been drawn to the
observations made by the paper “Dawn”
published from Karachi, Which is sup-
posed to be the .official organ and
mouth-piece of the Muslim League
there, that if this offer made by Sir
Zafrulla Khan is rejected then the only
way left open for Pakistan is war, and
may I know if the hon. Prime Minister
has any observations to make on that?

Shri Jawaharlal Nehru: None, Sir.
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HOUSE OF THE PEOPLE
Saturday, 20th December, 1952

The House met at a Quarter to Eleven
of the Clock.

[MR. DePUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

1045 AMm.
STATEMENT BY PRIME MINISTER
CORRUPTION AMONG PUBLIC SERVANTS

The Prime Minister and Minister of
External Affairs (Sbrl Jawaharlal
Nebra): In the course of the speech
day before yesterday during the
debate on the resolution on the Five-
Year Plan, Shri Purushottamdas Tan-
don referred at some length to l;:ggg;p-
tion among public servants. In "par-
ticular, he referred to the accounting
and audit system in this connection
and condemned the Auditor General
and the Deputy Auditor General for
fai'lure to detect cases of corruption.
He based his charges principally “on
an attempt by a clerk to obtain a Pay
order fraudulently for Rs. 2,800/- in
December, 1948 in the office of the
Accountant General, Central Reve-

nues.

My colleague, Shri Mahavir Tyagi,
gave some facts of this clerk’s case
day before yesterday in the House.

As I have often stated. Government
are always prepared to inguire into
any charge which has a prima facie
justification and to take other suitable
action. '

In fact this is being constaatly done.
I wou'd. however, submit that indis-
criminate attacks on public servants
are not fair and can only lead to a
decline in the morale both of the pub-
lie servants and the public generslly,
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and would have other unforturmafe
results also. Government are anxionx,
as this House is, to maintain higt
standards of public behaviour and
they will do everything in their power.
with the co-operation of this Ho

in this regard The Government
this country is carried on not by a
few persons at the top, but by a vast
army of public servants, spread o=t
all over the country, who deal witix
thousands of crores of public momey-
There are unfortunately cases of
fraud and embezzlement, but they re~
present a negligible fraction ~f the
total sums involved and it would be
very unfair to suspect wholesale tiis
entire army of public servanty o=
whose loyalty and trustworthiness the:
Government of this country depern®s.
Vigilance is always necessary to

with cases of fraud or embezziemend
or serious financial irregularity. For
my part, I give the assurance to the
House again that any case brought G»
our notice, which has some primom
facie justification, will be inquired it
and necessary action taken.

I should like to refer specially So
the position of the Comptroller amd
Auditor General of India. Under the
Constitution, he is appointed by the
President and can only be removed®
from office in the mananer provided far
the removal of a Judge of the Sap—
reme Court. He is not resp
to Government and. indeed. it is opem
to him to criticise Government actiom..
in reports submitted to Parliamene
where he thinks this necessary. Fowr
him fo be criticised on the floor aff
the House would tend to undermvire
the special position that has beem
granted to him and make it dificoit
for him to discharge his duties with-
out fear or favour.

Shri Tandon (Allahabad Distt—
West): May I say a few words?

Mr. Deputy-Speaker: On a state-
ment nothing is said. however.

Shrl Tandon: I am in your hand=
The statement of the Prime Ministmer
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{{(Skr! Tandon)

:arises directly out of the remarks
which [ made the day before yester-
.day in connection with what I had to
say about the Five-Year Plan. When
speaking of corruption in the ranks of
officers and men, it seemed to me
mecessary to refer to a case which was
in my personal knowledge. I had ob-
-viously no rancour or bitterness
:against the Auditor-General or the
Deputy Auditor-General (Hear, hear)
~or any of the big officers of the Fin-
ance Department. I do not claim the
privilege of knowing these great dig-
nitaries personally. The remarks
that I made were based on what had
come to my knowledge. I felt that
when a clerk of the Accountant-Gene-
zal's office claimed that he could give
.a number of cheques to one who had
something to do with the Department
.and had to receive a payment, a
clerk of that kind was not a novice
.at his task and I felt that there must
be something very wrong in the sys-
tem which could permit cheques of
that kind to be given. I feel even
now that whatever I said that day
bad justification behind it. It was
‘mot in a spirit of carping criticism
that my remarks were made. I Rad
dbrought this matter to the notice of
the then Home Minister, the late Sardar
Vallabhbhai Patel. I expected that
quick action would be taken in a
.matter of this kind. As I said that
.day, I requested Sardar Pate! not to
arrest this little man, but to have the
whoie system examined under which
a claim of that kind by a clerk could
be possible a claim that he could issue
& number of cheques for the same
amount. There was nothing to be

ined by the arrest of a small clerk.

did not know that individual. But,
Tecently it came to my notice that,
after the case had been dragging on ior
:peore than four years--so far as I am
aware, this mau had not even beean exa-
-mined as an accused, I say this subject
to correction; my belief is that the
man has not been examined yet—it
ihad been withdrawn because disciBli-
nary action was intended to be taken
against him. That was what the de-
partment said in a letter to the indivi-
<dual at whose instance this case has
been taken up; I saw a copy of that
letter. I did not feel that the with-
«drawal of the case was justified be-
cause the man was i'l. I have had
some experience as a lawyer and I do
not remember a case in my whole life
when a case was withdrawn on account
of the illness of an individual of this
kind. It was a serious matter. The
whole working of the Finance Depart-
wment was in a way to be examined in
shat case. We are aware that the man
awtro.signed the cheque was not arrest-
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ed He must have had to Rive his
explanation in the case. It would
have been interesting to hear from
the accused what he had to say in the
matter. It would not be honest on my
part to conceal the fact that I suspect-
ed at the time I brought the matter to
the notice of Sardar Patel, a big cons-
piracy behind the whole thing. It
may be that this attempt was the first
of its kind and Providence so shaped
things that that case was to come to
myYy notice. It is not impossible. But
I suspected that there had been a big
drain of public money and that there
was some kind of conspiracy behind
it. It was for that reason that [ went
to Sardar Patel in 1948. Because,
after all I have spent my life in ser-
ving the public and I felt that this
was a matter to be enquired into.

Those who have to serve the public
cannot afford to be thin-skinned. The
Auditor Generat is not above criti-
cism, If the system of accounts lends
itself to the drawing of such cheques,
there is something very wrong with
the system. I feel I was justified in
calling upon the Finance Minister to
appoint a Commission to look into this
whole affair and also to examine the
system under which a thing of this
kind could be possible. That is all T
have to say.

Shri N. C. Chatterjee (Hooghly): Mr.
Deputy-Speaker, just one word......

Mr. Deputy-Speaker: No, no.

Shri N. C. Chatterjee: One word, Sir,
Having regard to the serious allega-
tions made, may we enquire from the
Prime Minister or the Finance Minister
if they are prepared to go into the
matter and institute a judicial enquiry
either by a Supreme Court Judge or
by a High Court Judge? It 1is a
serious matter and we are deeply per-
turbed.

11 AMm.

Shri Jawaharlal Nehra: I do not wish
to continue an argument here on this
subject. I did not for an instant think
that the hon. Mr. Tandon made any
remark in a spirit of carping criticism.
He felt it; therefore he said so. He
was perfectly right when he brought
this case of the clerk to the notice of
then Home Minister Sardar Patel, who
immediately took some action. Perso-~
nally. I had not heard of this case
at all till I learnt of it from the hon.
Member’s -speech. It is a four year
old case. I do not wish to go into
that. I do not know all the facts.



2893 Statement by

Some, I know. I would invite the bon.
Member himself to go through all
our papers on the subject. If he
thinks he can make any suggestion as
to what more can be done. we are
prepared to consider it. My colleague
Shri Tyagi will place himself at his
disposal to show him all the papers,
what had been done, what has not
been done, why it has been done, ete,
If anything is lacking, surely we shall
go into that. My information is that
at that time an enquiry was held. I
cannot obviously say how adequate it
was. But, it was held and they went
fairly closely into this question, both
into that individual case and into the
larger question of possible leakages
and in fact, some changes were made.
‘That particular case, I am told, was
not due to what might be called the
system, which was good or bad, but
rather to a concocted document. It is
almost possible to concoct and forge a
document and one may be taken in. It
is bad to be taken in. no doubt; but
one can possibly be taken in. Any-
how, I am told that some papers of
that type were concocted and that offi-
cer—it was carelessness. negligence or
conspiracy, you can say—was taken in
and signed the cheque. Subsequently
a full examination took place and it
was found to be the only cheque
drawn; there was no other duplicate
or other payment. Anyhow, I invite
the hon. Member to go into this matter
himself with our help. We wil! give
every help. and every paper connected
with this matter. If he has anv sug-
gestion to offer, we will consider that
with the greatest care.

So far as this clerk is concerned, as
1 sald, I knew nothing about him till
day before yesterday. From the state-
ment made by Mr. Tyagi. it appeared
that for the last three Years he has
been lying in a tuberculosis hospital
very ill. It is very difficult to send
for him to court and though the
matter went on being postponed, ulti-
mately, I believe the case was with-
drawn on compassionate grounds be-
cause he is very 11l. The Judge went
on protesting that he cannot keep a
case pending for years. Whether it
was right to withdraw or not, I cannot
say. That is the decislon taken. I do
not know all the facts. Quite a num-
ber of persons felt that he was almo.t
—I do not say at death's door-—very
very ill and there is no point in carry-
ing it on. I am no judge. My hon.
friend has greater experience as to
when cases are withdrawn and
whether it was right or wrong. Any-
how, I ventured to raise thi§ matter
hefore the House not so much about

Ll
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that individual case. but about the
larger question.

As for Mr. Chatterjee’s suggestion,
with all respect to the hon. Member,
I really do not know if, in a case like
this, in a poor clerk’s case, you want
a Supreme Court Judge to enquire.
say it is not only open to the hon.
Member, but any other Members of
this House to see and get to kncw
many more facts than I can state here,
from the papers, and see if anything
wrong has been done., If it is, we
shall go into it.

The Minister of Finance (Sbrl C. D.
Deshmukh): I should like to ac<l that
all this is based on a lot of miscon-
ception about what happened. A
clerical officer draws up a cheque,
and then it is his business to have it
passed by a superior nfficer. If the
superior otficer is negligent. certainly
this kind of case will recur, and the
only remedy that one has is to take
action against the office: conccrned for
his own negligence. Therefore, it is
not the failure of a system so much
as the failure of the human rraterial.
There may be room for dillerence of
opinion as to whether, in this particu-
lar case, the punishment awarded to
that officer was sufficiently deterrent
or not, and one might take the view
that even if it was the first case of
negligence, in the interests of Govern-
ment money stronger action should
have been taken. That matter is past.
The only other point I would wish to
make is that a certain amount of diffi-
culty arises in this country on account
of the accounts and audit functions be-
ing combined in the same set of people,
and in fairness to the Comptroller and
Auditor-General. I would like to say
here that for the last four years he
has been pressing hard that this sys-,
tem. which requires a department to
make payments. should be stopped and
that the function of his department
should solely be to audit expenditure.
He has criticised this system time
and again. and in individual cases
where we found that payments were
large and voluminous or important. we
have taken action to open separate
treasuries, so that the function left to
him is only of audit, but it is partiy
due to lack of staff and partly due to
lack of resources that we have not
been able to adovt in full his recom-
mendations that these functions should
be entirely separated. I bave no
doubt that as we proceed. a time will
come, and that probably very shortly,
when in the interests of public reve-
nues. this would have to be done.
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THIRD REPORT OF PUBLIC
ACCOUNTS COMMITTEE

Shri B. Das (Jajpur-Keonjhar): I beg
to present the Third Report of the
Public Accounts Committee on the
“Exchequer Control over Public Expen-
diture” [Placed in Library. See No.

Iv.0.0 (87).1

On 12th November, 1952 the Public
Accounts Comunittee appointed a sub-
committee consisting of Shri S. N. Agar-
wal, Pandit Munishwar Datt Upadhyay
and Shri Ramachandra Reddy to en-
quire into the introduction of the sys-
tem of exchequer control over public
expenditure from the Consolidated Fund
of India in consonance with the nrovi-
sions of the Constitution.

The sub-Committee held two sittings
and reported. Their report was consi-
dered and approved by the Public Ac-
counts Committee.

A brief record of the proceedings of
each meeting of the sub-Committee and
the whole Committee has been main-
tained and forms part of the Report.
A statement showing the summary of
the principal recommendations of the
Committee is also appended to the
Report.

In view of the discussions this morn-
ing I will with your permission, read
that summary of recommeidations:

“1. The introduction of a satis-
factory system of Exchequer Con-
trol with a view to ensuring that
the Grants voted and Appropria-
tions made by Parliament are not
exceeded is urgently needed.

2. It is improper that the Comp-
troller and Auditor-General should
be saddled with the responsibili-
ties of compiling Accounts of the
Union and the State Governments
and also of auditing the same.

3. Separate Accounts Offices for
the various Ministries and the
major spending Departments
g}llould be set up as soon as possi-

e.

4. Immediate preparatory steps
should be taken in consultation
with the Comptroller and Auditor-
General to separate Audit from
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Accounts, both at the Centre and
in the States, the pace being limit~
ed by the time required to bring
about the necessary changes of
organisation.

5. The Central Government,
while making the Annual Grants
to the States. should clearly spe-
cify the conditions under and, the
purpose for which these Grants
should be utilised. so that there
is no risk of the grants being di-
verted to unintended purposes. and
the Audit authorities have no
difficulty in judging whether the
expenditure is in conformity with
the conditions and purposes of the
Grant.

6. The Comptrolier and Auditor-
General shoulid have the right to
audit the expenditure of thg State-
sponsored concerns by whatever
name they may be called, because
they are financed from the Conso-
lidated Fund.

7. Corporations for the manage-
ment of Government industrial
undertakings should be set up
under the authority of Acts passed
by Parliament.”

I will conclude my statement by
reading paragraph 5 of the Report
which I am presenting to the House:

“While dealing with this afes-
tion of Exchequer Control, the
Committee would also like to refer
to the existing arrangement in cer-
tain places where the offices of
the Indian Audit Department have
been saddled with the responsibili-
ties of conducting pre-audit and
actual'y making payments. The
function of payment of monies,
and maintenance of initial ac-
counts is that of the Executive
authorities, and it is well-known:
and universally accepted that the
agencv which has to audit pay-
ments should be separate from and
independent of the agency which
has to make disbursements, as a
combination of these functions is
likely to facilitate frauds and em-
bezzlements and prevent their
coming to light. This places the
Auditor-Genera! in a most em-
barrassing and anomalous position.
It is fundamentally wrong in prin-
ciple, therefore, to make the Indian
Audit Department responsible for
making payments. The Come



e

2897 Abducted Persons

troller and Auditor-General has
nformed the Committee that he as
well as his predecessors have been
protesting to Government from time
to time against the impropriety
of his Department being made res-
ponsible for pre-audit and treasury
payment work and pressed for its
being relieved of pre-audit land
payment work. This work is cons-
titutionally entirely outside the
duties of his Department. But
unfortunately the various Govern-
ments have not realized this im-
propriety nor the risks involved
in the arrangement and, therefore,
have not implemented the proposal
of the Comptroller and Auditor-
General, except in the recent ins-
tance of the establishment of the
New Delhi Treasury during this
month” to which the hon. the
Finance Minister referred.

Sir, I thank you for permitting me
to read these recommendations of the
Committee as the subject is germane
to what happened this morning.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) BILL

The Deputy Minister of Home Affairs
(Shri Datar): I beg to move for leave
to introduce a Bill to regulate certain
conditions of service of the Judges of
High Courts in Part A States.

. Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro-
duce a Biil to regulate certain con-

ditions of service of the Judges of
High Courts in Part A States.”

The motion was adopted.
Shri Datar; I introduce the Bill.

12 Noor

ABDUCTED PERSONS (RECOVERY
AND RESTORAE%ELD.I) AMENDMENT

The Deputy Minister of External
Aftairs (Shri Anil K. Chanda): I beg
to move:

“That the Bill further to amend
the Abducted Persons (Recovery
and Restoration) Act, 1949, as
passed by the Council of States, be
taken into consideration.”

This Bill which I have the honour to
present before this House has it roots
in the tragic days of 1947 when, in the
frenzy of communal passion, dastardly
crime§ were perpetrated on either side
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of the border. Of all the heastly
things, surety the most terrible were
the abduction of innocent women and
children, thousands of whom were
transported to the other side. These
crimes Were not crimes of a personal
nature. They were social crimes, well-
planned, co-ordinated, on the wrong
principle of retaliation. The menace
was terrible and both the Governments
realized the dangers of the situation,
and the two Prime Ministers, that is
our Prime Minister and the then
Prime Minister of Pakistan., by a
joint declaration on the 3rd Septem-
er, 1947 declared ‘“that both the
Central Governments as well as the
Governments of West and East Punjab
wish to make it clear that forced
aonversions and marriages will -not be
recognized”. Further ‘“‘that women
and children who have been abducted
must be restored to their families and
every effort must be made by
the Governments their officers con-
cerned to trace and recover such
women and children”. The Govern-
ments’ declaration was immediately
implemented. The Military Evacua-
tion Organisation and the local offi-
cials immediatgly set themselves to
the task of recovery work and several
thousands were indeed recovered till
about the middie of 1948. But very
soon it was realized that to tackle
with a problem of such gigantic
measure, the ordinary laws of the
land would not suffice, and there was
an agreement made on November. 11,
1948, that special legislation should
be enacted on both sides of the border
for dealing with this problem.

(PanDiT THAKUR DAs BHARGAVA in
the Chair)

Pakistan issued a permanent Ordi-
nance and their recovery work up till
now is carried on under the authority
of that Ordinance. In our country,
we have, however, dea!t with this in
a different manner though I should
say that fhe laws of both the Ordi-
nances in Pakistan and India have
been exactly alike. Our first Ordi-
nance was passed in January, 1949
and it was extended on the 30th
July 1949. The Constituent Assem-
bly passed the Abducted Persons
(Recovery and Restoration) Act. in
December, 1949 which was valid up
to 31st October, 1351 The Act was
extended by the President in the
form of an Ordinance. Later *it was
confirmed by Parliament and it be-
came valid up to October, 31, 1952.
Towards the end of this period, be-
cause Parliament was not in session
the President issued an Ordinance
which has its validity up to the 31st
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[Sbri Anil K. Chahda)
of December. The present Bill,
therefor€, seeks to extend the life of
this Act up to February 28, 1954.

I should mention here in passing
that on June 10, 1952, the High Court
in East Punjab declared this Act as
yltra vires of the Constitution but
both the East Punjab Government
and the Government of India appealed
before the Supreme Court and the
Supreme Court flnally upheld the
constitutional validity of this Act. It
will be seen that we in our country
have not got a permanent legislation
to cover this work. We have made
legislation from time to time thereby
giving a chance to this Parliament to
review the cases. Though five years
have gone by, we have enough infor-
mation in our hands that quite a
large number of people on either side
¥et remain to be recovered and restor-
ed and this is the reason why we
want sanction of Parilament to extend
the lite of this Bill. This Biil which
I have the honour to present before
the House, substantially is the same
as the Act which it seeks to amend
except in two minor details. It subs-
titutes the words ‘“Central Govern-
ment” for the words ‘‘State Govern-
ment” wherever the latter expression
occurs in the Act and secondly it
provides that an abducted person
within the meaning of this Act who is
removed from the States to which the
Act extends to any other place in
India may be taken into custody by
the police officer duly authorised and
for this purpose, this particular pro-
vision would be made applicable to
the whole of India. This change is
needed on the baais of our experience.
During the vigorous search that our
recovery squads undertake, the abduc-
tors very often remove their victims
from areas where this Act applies to
places outside its jurisdiction. We have
instances of cases where these abduct-
ed persons were taken away to Nepal
and South Africa. Therefore we feel
it is necessary that our police should
have the authority to chase up cases
to all parts of India. I may mention
the Pakistan Ordinance covers the
whole of West Pakistan and this Act
also contemplates a little centralisation
power in the hands of the Goverp-
ment in order to have better co-ordil-
nation. For three valid reasons we
feel that this Act should be extended,
No. (1) ‘there is, of course, the huma-
nitarian aspect, No. (2), there is the
Agreement to which we are a party
and No. (3), we have Information
that thousands of abducted women
=104 ayy jo apk Jay)@ wo uwelpfjyd pus
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der remain yet to be restored and re~
covered.,

Shri B. K. Das (Contai): May I
have one information from the Minis-
ter? I want to know, what is the
number claimed by Pakistan to be
still left in East Punjab or other
places and what is the number we
claim in Pakistan, Our number is
something like 8000 in Pakistan.
Another thing is whether our recovery
squads can work in the closed dis-
tricts of Pakistan where formerly eur
squads could not go.

Shri Anii K, Chanda: It is very
difficult to state in specific terms
figures of the number of persons yet
to be recovered. The process is this.
Each Government supplies to the
other a list of the persons abducted.
A lot of information is needed and
continual correspondence is g»ing on.
I am afraid till now we are not in a
position to state specifically what is
the number yet to be restored. So
far as the closed areas are concerned,
our workers have been allowed to Ro
into those areas.

Shri B. K. Das: They are allowed?
Shri Anil K. Chanda: Yes.
Mr. Chairman: Motion moved:

“That the Bill further to amend
the Abducted Persons (Recovery
and Restoration) Act. 1949. as
passed by the Council of States,
be taken into consideration”.

Shri Deshpande will kindly say if
he proposes to move his amendment.

Shri V. G. Deshpande (Guna): 1
beg to move:

“That the Bill, as passed by the
Council of States, be circulated
for the purpose of eliciting opl-
nion thereon by the 15th Febru-
ary 1953.”

Mr. Chairman: Amendment moved:

“That the Bill, as passed by the
Council of States, be circulated
for the purpose of eliciting opi-
nion thereon by the 15th Febru-
ary, 1953
Shri V. G. Deshpande: The Ordinance

is there. You can extend it by an-
other Ordinance. I would like to
make a submission. I am moving
this amendment because it has been
said that today is the last day.

Mr. Chalrman: The hon. Member
proposes to move the second amend-
ment also?

Shrt V. G. Deshpande; If the first
one is not carried I will move the
second.
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Mr. Chairman: If the hon. Memher
desires, he may place both the amend-
m;nts before the HouSe, one after the
other,

Shri V. G. Deshpande: I will move
both. Names may be given after-
wards.

Mr. Chairman: Names should be
given.
Shri V, G. Deshpande: Just now?

Mr. Chairman: Yes, just now they
should be given. Is the list ready?

Shrl V. G. Deshpande: After flve
minutes I may be able to give.

Mr. Chairman: Unless the hon.
Member has got the permission of
the Members beforehand, he will not
be in a position to give the names,
Members have to be consulted.

Shri V. G. Deshpande: A few names
may be added.

Mr. Chalrman: Has the hon. Mem-
ber taken the permission of those
few Members?

Shri V. G. Deshpande: Yes.

Mr. Chalrman: The rule is this
that when an amendment is moved
to refer a Bill to a Select Committee,
the hon. Member who moves the
amendment should give the names of
the Members of the Select Committee,
Since the hon. Member did not know

+ about this rule, I have allowed him
to glve the names. Since he is unahle
to give the names now, we will pro-
ceed with the discussion. I will ask
some other hon. Member to speak.
He will take his chance afterwards.

e &R o (feany) @ e
8T, ¥ @ oo #1 awdw ¢ & fod
gETgan § | o argw 3 @@ s & Fodt
¥gd@ w3 (circulation
motion) frr a7 & ¥
fed =w¥F aqv wgraw &, ¥few
& ogn g fr AR g5 wew
&t &t fr 3¢ Few Fsd g waa
ag & | ¥ q FH A Ty Frk qaq7 WTwr
A A AN 1 F WA § v @
for & fer ot e &t m §
g TGN AGE ¢ | A T A AgE
frza wgd & fr sz N avifed= (ordi-
nance) # I A, ]R4Y TF T
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L F1 5% Fw 3g § v s
a= @t fiwadr (Recovery) g€
g adadnsalid 5 ofeaa @
TNFaEEITAIRIFEAIN GG
g @R g R I oar gy
m£ €, 3few g4 Tu IR ®) 9wA A
A6 @ wfed fF 39 aw ¥ o
AT el &, AT T AT 7w & Fradt
WAY § | AT AT A AE FHE
wifs WA AT gfewm T
gfeeww & qeafes & |

Mr, Chairman: Before the ham.
Member proceeds, may I just clarify
the position? So far as this Bill is
concerned, this House is committed to-
the principle of the Bill. This coasi-
deration whether more women are re-
covered from Pakistan or from here is:
not germane to the Bill. Here, we are-
only concerned with the questiom
whether there are any women yet to
be recovered and whether we cam
allow an extension so far as th€ terri-
tories are concerned. These are the
only two points. I would request the
hon. Members not to go over the entire-
ground and proceed on that basis. Asg
a matter of fact, this question whether
there were nyre recoveries or fless
regoveries is not germane at all. This:
principle has already been accepted by
the House. It is not a condition for-
the extension of the Bill that an equal:
number should be recovered and them:
only the Bill will be allowed to conti--
nue, I wouyld request them to be
quite relevant because today we are-
finishing and there is not much time
before us. I would request them to-
be brief. ;

Shri Kasliwal (Kotah-Jhalawar)::
He is speaking on the extension.

Sardar Hukam 8ingh (Kapurthala--
Bhatinda): There may be extraneous:
circumstances that we are dispersing:
today and. therefore, there is no time
to go into details; that is a different:
matter altogether. When it is said
that it is in the Agreement and that
is one of the reasons why we have to
continue the Act. then. we are entitl-
ed to survey that Agreement and see
how far it has been implemented. and
how it is being worked, We are entitl-
ed to touch upon these points whether
in detail or summarily. I beg to sub-
mit that the Chair might consider-
whether it is irrelevant or out of taRe
if we go into that.
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“Mr. Chsbrmas: In fact, this discus-
-gion as Lt arises out of the Agreement
ig not irrelevant in this sense. Every-
thing is relevant. If there are any
easons why we should not pasg this
Bill, all those considerations are rele-
wvant. It is a Bill which we are discus-
ing. What I said wag_that jf we re-
peat those argurnents which were ad-
wvanced at the tiine wlien the original
Bill was passed, it will take a long

Qoly owing to the shortness of
ﬁe time at our disposa', I made that
~ point.

il L R R
TG yo R oA F@ FgA W

wyesg A qr) ¥ N Arer §
W Fra &' asT A 2 w
&5 € f§ IRIT (extension)
# e Y & | W ntar ST ¥
53 7z € fe N e e ) e
£ I Y nfg g & s vy )
gt &1 O afy s fEdm (justifi-
<ation) g & aw @ ®1 Wz

{extend) & 1% Ay W & |

g gz ¢ 5, dar ffaes
wrer 7 sl f§ affmm@ F 9
Tfam fewr gam @ w® T@EEw
afes (Permanent basis) g%
frard | ew (I FAE 1 37 AT
TR for A6 € B3 & 1 d; us
oo qmm ¢

FAL HATAT § 40AT F a8 TN
Ft oTFRT yataw gar & fr =
R AT F Y G (areas)
H 3 IR g 9gr u3 faw sy N
19 oA g fif 39 a9 @ €1 QAT 7
[ AU & fF 2w 39 F afedz ¢ |
AT FH R qN | kFqq w747
WRENTUI I frgn w2
& g s ifrn < f5 a7 N a1 AR
AN TN TG q IT & w9
fa@atr #) oM g AH v § Forrar
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e mm # s @@ ¥ ™ ifsera
¥ e gfur 7 a1 e G F@ &
fr g7 w33 T3 F wrf O Ay A4
w9y fog & i arfefs A
frezry Iifvem § ®A G | 48 TR
TeF T TGP | T AV 4@ A6 A
1 Ay g f5 ag ofeama & oF A
gl Ay & 7.8 IfET 89 A AT
FE AT FEYANRT | TAIA AT TF
Tw a¢ A § fr @ § S af
I g si g f5 @
qffa™ & TF TF X A TF
TF AT Fgg § e @
7ty fuss &1 qukx w1 E

Shri V. G. Deshpande: I have given
the list to the Secretary.

Mr. Chairman: Let him move the
motion first. He bas not moved the
motion, Then, he may read out the
names.

Shri V. G. Deshpande: The first
motion has been moved. The second
motion is:

“That the Bill, as passed by the
Council of States, be referred to a
Select Committee consisting of
Sardar Hukam Singh, Shri Gid-
wani, Shri Ajit Singh, Shri P. N.
Rajabhoj, and the Mover......

Mr. Chairman: May I just request
the hon. Member whether he consi-
ders this list of five names,—-one is the
mover,—a sufficiently representative
list and all the sides of the House are
represented, and whether it will be
proper to move these names on'y to
constitute the Select Committee?

Shrl V. G. Deshpande: Mr. Chair-
man, what I proposed was this. I
wanted time to congult other Members.
I never knew that both the amend-
ments would be moved together. I
thought there will be a discussion first
and I would get time to speak on this
motion. There seems to be a hurry
upon the whole procedure and, there-
fore, I have not got the time. If the
Chair insists, I do not press my second
motion. I will restrict myself to the
first and withdraw my second motion
if that comes in the way of discussion.

Mr. Chairman: It is for the hon.
Member to decide.
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Shri V. G. Oeshpande: I do not
press that.

Mr. Cheirman: He does not move?
; Shri V. G. Deshpande: I do not move
t.

gaafe  wERT, T fFAdEE <
TFRFIE F aft TRaEs
Y F §WA CF qI¥ @A AU
'g’lam afegiz aqrad gH &
afar fem A 52 7 19 faw §)
T FIA FT AR TR F7 fwae
S @ | 39 7 W ERN ¥ a7 ¢
7 ARG 1 IW F9Y Oferminz
B A0 @ ft | @ Frow anfew
(Ordinance) gro @ ®HT &I
AT AT TqT | H{IT I AL AT
gAadY ft fr 3¢ fxmwd as & 9
sqAN P 4 TEEeF W FT
971 f 48 A fria® 59 19w R a@
g I @ 3] F N Tw ¥ TS I
AT LW L IH=H TE F TV 1 3«
ffa § B3R vfa ERT w a8
T4 1 A& A 920 fF aww g3
& AT 39 fa= &1 s AT FAO G
g T F fod ug awen @ grm
fe a3 w7 ToAT & HIC 34 9T wrar
97 A srIwFar & ¥ uE fRa Tt
TgS A TET AT § N 3F FT GHZAT
(extension) A1 & 38f%d 37 a¢
T1aT AT FT AvaRIFAT L g | S
70 fatrg G A7 Frot ¥ E ) F A
g8 fF F9@ qFzgT Ad1 § 1 ga fae a0
M e «qF § 37 7 afvada fem
T g1 a2 5 g fagre g0 faaw
#1 & AT A9 wgt ¥@a 3 fw o Fraal
Foiteda fFrmar g 1 22 7 ¥ %
fraal & afcadw Far mar g 137 F
sfafeT ad z1zfess (Short Title)
< firefege (Preamble) e g |
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(Recovery and 2906
Reatorntioa)aatlmdment
ANgdawda oF w7 fes £ a9 ¥
aRT A1 @ E | AR IR ¢F A7 9@
ar @1 & A Ar 3z B g AL} faaqw
g frgg o IR 1 T dF
it AT FT FgN g o sror W AF AL
£q fr= & faors al< fag 9= a7
fas & qqmt FEH H 0 A @
38 ¥ fe= & a1 A9, Imiw
fpd ar < & | ¥ a8 TATT TET £
f arfeear @ G AT fega™ TR
# o% afg gE Mok Tg afw & A7
3 TF AT & TN W WY &
fr gt acw ¥ & €& afw F1 9171-
forsar ¥ qfcnea 1 @ 2

& rafeq afa oWt €1 AT
T T ETH WA I FeAr§ Foaifeeara
) T § OF oft ot ¥ ok | o
by &1 A g rfa ;- oARE R
& T T TF AT HY FTX AT FAQ
AR g, R A g | SfFT I EF Ay
arg AT afgd A At AN w@ @
@ ¢ 97 % 2fa 4 gar s7| &
iz fed1 o qiffe 7R ar
T g@C 38 & 9fa gmy F1g
FFaAr D A 39 F fog o g
Fdwy' g | 4% A T4z g 4 91w fear
a1 R arfeend F AR g F
A afy g€, 3T & FIAETAA MG
ah AR Tag A EFE) SR §
iR N ;fys a%4 (Social work-
ers) § amifaF FaFal § ¥ YT
IIC FIH FT @ § | nfeeEam
% A ug Afgas IFT § I T
famAg | aNQ FFHTH A qFAQ
g, 38 arEd F fifors adg & am
fer g g1 7EF T WA A
fieiZ 93 FT IT FF a0 T Fwar
FEAATRITNTE 1 ITHF T



2807 Abducted Persons

[+ o W FatR]

g o i ot § fam 9 q@dk
fag Y a¢ qifees &1 aTw & o
IR @AIE 1 I8 ¥ Ay
& T Wt 3w & 5 aTR ugt ) N
=G & 39§ @ifngs T sON
iR SRR K @ 17 & 1 ag foar @,
‘g gitvge Tw¢ A N IS
gz FgA €z s A F frar
g €, “MN” (she) | T8 ¥ IR
0 fga N gzoT T I QAT
qfFEm 7 W T8 TR & afime W
™ g g W T® AN §, W
TR ¥ ofige IF9 & JTAETA
(organisation) #1 Iew A € 1
Y agdt FENAIE W F A oo ¢
¥k aifsee T N aw
fE Mfrge sdfaw @1 W9 71 e
d ¥ am 57 @y &

T =T | g9 3wl 7 38 qo
fr e ®1 ag afy D3 ¥ a1z avfrere
FHNTIACEIFIH @E, TA
e w3 & B qrfsems ¥ cale
fergi fegeam & ardY & st 25R1E%
fergt feeaam & afsam w /0
I & 1 TW F ISET CF AT A%
gad fexst § AN T A wike afi §
YT oft s M FTEAIT X A wEE
A aR @ M R AFAaNE
qft w5 w7 ¢ @I fexar
fegem & =@ %< & qrfeems &
a1 AT TEE 1 TT A A o
AT qrfees & | § T OF gA
3T & Feazidi & q19 ag a6 1€ §
TE ¥ o2 aw 0l e § TR
W T A e ® f A= § g
AN gawwra gl FY {E AT FT 397
& Iuq q§ I %A fe @
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Bil

AR FA M ¥ fgrd 3 9 g
feut 1 g7 F1 A agy @ & 1 e
T ¥ a9 ? 2mar g fr afeam @
IS ¢3¢ feaat ot € 1 HAT BR A
983 & i arfeears & s e A e
g A g/ F1 Ja9 gW W FTAT ALY @
W fooe & ag sgrnqn g fo v i
defd g ) ogfced MW &
T @ wonfeat 7§94 St
(property) ¥ #w (claim)
fer & 1+ 39 F 39 99 @
feadt Feagi feart o€, g5 A
Ty Nt & € ;@ fraeEe
AT A= A TS @ & | oA
9 & o fefan a8 a Gy
fegam § wefe ¥ aqarc e
ferai & 1 & %8 w17 & fod qrema
ITAN @ EIT IT FLRE | AR
AI Ay AR T WL
1R & wrar g v ag e qar ¢ fe
T AWATRITE O M3 WO ewar
g @1 N € qom W
¥ g ) faware ofr @rr wrfed fs
¥ AT & gz FiggAT § R oy
gt ¥ ferdi & gov &< W@ |

g A FeilE Falr wk & ww
% frwadr swakaT™ (Recovery
Organisation) # ats & I af
21 @ & 7 g oY W AT a2
&1 W ot 7 qfefess sm aml-
axdm (Political Communal
Organisation) #* feors fear
mr g qa g Aff R ag
W qisfws &= am-
@M § 1 gfeew A & fRErs
v fee ¥ = & aaes grm 7 QR
qav 7 6 ¥\ &1 Gfefcrs sgTe

(Recovery and 2908
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arfngdas § fm & v g7 w9 F
TN G E L q@ A v ad ) Ffea
% 98T Argen £ 5 & o Nfefere
FTIGAS AT AT g 7L § A T
A TR AR ITH QT I FA
AT 18 {1 AR § A1 LT T IR
fs saudifer®r (inefficiency)
T, feer aifime aF 7 7 sHawar 1
g1 ) ITF & a9 S W EQ
ft g% Zay ¢ fr ofiseam § 22 w13
IaTe & A & @ & 1 fma s
¥ 3g FTW AT FTH A {1 @TE I
g & TifFE 7 ag a7 A D
WrE g8 IE@T § o IcEATg
i fmE 2 w0

W FRQE | ag Fgrmam § ¢

To meet this fontingency in the new
Act of India a provision is being made
“to follow cases”. It is not necessary
in Pakistan as the Ordinance applies
to the whole of West Pakistan,

At qrv o § e aifeema & ofw
% M€ dar ey (area) § fv wi
oAt w{f AR 7 o gwdY ) v g
SER T Y AT A A0 § Fr R
T a1 X% DA A Al
¥ age Tw A v e & o
fe @ wgi ¥ R T ST awd,
T I TIAEX ST [WT W I®
vl gffam & § f5 o & age
ot oft AfY o7 g% | Fom v fw

T T € 78 & FER § o W
T § i 7t dv ofea 817
afr wrg g & € § | e aifrm,
qff arfeear &  Foral w wamay mar
g+ e ax ax 3¢ fedz g @1
L EE LK C R ER RS

T W ST T om AR T

AT ¥ FERX N TS I N
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(Recovery and 2010
Reé :tomtiou)s Aimm;dmeﬂt

tl
ferat €= wfwem ¥ 0 g

wré w€d Tk fod A€ off fiw
O DE A easi ¥ a2 A,
qaemr foral & a § s A s
¥ faad ofig a¥ & s aig sy AN
e ® &7 qme § 0 ferat @
#1 IR & A4 gra ok w§ §, T
Ry | 3R qim fRfezar wrk §, A ¥
qra it o3 nF g &l f G
afem § aga @ ferat 9 awr
wmg g€ € 1 R ™ ITgw & fE
& gfeer & s1@ §, €09 § iz
ez awm AT |RY e § o
feragt st TE @ MR 9w €=
ARFT ¥ AT TIT BT & T THTC
oy fafezar o ot « & 7 777 & fadw
farrr Y 37 A RA0 471 IW A IH
¥ 9@ TAE w fr g7 @ o a<%
A2 Q@ § | 913 qg & fr €2 aifream
T TE o9 g A G

TE 1 FTH FA ATST AVTATERGT
§ 7@ N QA Xt F a0 T
T AAKICA &, T I A
I ST 2 R & T WS Y 7 A 2@
FTmirfer AFIAT =@
¢ | ofs@m ¥ 9 A arY ferat §
AT qIT WS T FIH K FQ@ & a3
IR LT aE A I AT @R
ferai ant | @ < F ¥G qOw
# e T F I TG AT AT TR
aex dferat arft afgd € | @
T & afyw faora 78 Qar afd
qr | # swmar § v justice de-
layed is justice denied 3fix
fog wfees fome &1 A, it

may be even cruelty, #
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e f f& m o TP W
WSIAT T T ¢ | K qZ FY 91 7€,
felY & gww & aff o wHw fw
o @ ¥ § owit 9T qa v R
T SR FT R E 1 WIE T TR
s d A i s R &
M 7 ¥ v & AR W . g,
T g A THY | TF o1 Y °F ot
pafig 1 magrwas arqfa &
g A &, A N G A
98 & qfoe AR v graew gg
qgIr gy A g & W § fw 9w
of w aWA N ¥, s ofT 3,
Tgi G T I F &3 Foymrd & o
FIEEN ITT T A, wE o A fw
W F § AT IF T LATFT R & AT
AR FT @ & | Tg I foqm
o gEEY § Igm a2
oft =9 a9 & o A I FedArd
¥ g T SEd @, TF A
qEw § o W, 7T @ aw g
78 & ot gwwa § 1 ¥few 3w & wy
W T TF F I9T A enfym @
AL, IF TAAAINSF T
W NI & TR I YT gwE
g {48 77 0F 0F ad 1 77 Faory
X € 4% 3¥ 9@ WA ITAT AW
AEY T AT | T AT F Y T HT=
* g9 A AAF TA IOA G IQ & )
@ F0 § AR 9T 7T TF T 27
¥ o 1 faea & o § e ¥
g1 ATeqT g fF fFew = & ;g
A T TA I U FIT A3 § |
AN TR I I & 5 amm ay
qfeE T W TR # H
(pressure) a1 wfeg f5 forw
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(Recovery and 2912
Re:tomﬁan)a &\‘mmdmmt

ToTE ¥ agt o @ T &, e e
¥ 3xt difeas a¥9 qEt ¥ W %
R ForaRA T Nad g
aTH ¥ 98 I fear mn fr oifssana
% e g T o oS & avat
RNAMFT ITANSEH LI
¥ o &g e &, 7@t g a7 af
a1 @ RO qff@m § @
foert Y |t & T® e it &
g

¥ 3T ¥ g @ A 6 AR
g fr.ag g AR g feral W
frere & o ¥ ¥ &R B
Y ferat @Y gt afveam ¥ frws
I, s g A& a1 N @
ferat agt & frre sy, fvw apre
a9 agt fErgm & avga A 1f
fergt &t a& feerdy, ay agr § o
aq ¥ fergt T fre iy ) F
[AFT I IR ANE, FT= 9
Ty afss W T IAN & qv
F9AY AATY FAS FT FAN IRAT E
fr oz 3% € 5 aqsmar & A gd
Tgi fexay ® fawresar wifgd e iy
Iy e afe® M7 =1 37 7)Y
gd TeCdqar 7ifgg, & 19 & fasmw
7€ £, 2fem 7g amaweT § 5 Qararqa
AR a7 NT W@ F9 § fof 7oqr
s &Y, A XY T e A ag
q@d & afuF g fF s A arfsem &
g Aa e e REwalfm ¥
1 IEIT A T 2T A1 A=(E T IS
g 7 g & Wrf ariwl F oy W A%
I TR T & a S R oW

TS ¥ T gAR aF feeg feami anang

Frdte & &t g€ & | A a3
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T qd T s tw @R A
® %93 w3 F oz ¥ feg fermi
MR R ® o 8w
feg formi § 128 SR @
T fafe ¥ qm om ogE?
fefaeed & o Mm@ etz gw g
A7 & o M, sfer g B a7
987 # darc Af gam Wiz 9w
TR W Fd € R gz FAG
T gy gag@ gt § AR
T g & 3= ® wn s
e fegam@ ¥ ad w9 ¥ A
g AT It Ssfem & @
g fes & @ a9 F1 g ATRA
AT I ¢ | Fwnfy AT, 7 78 T
e § i A w1 AR an ege

T F oAm ¥ T a9 a9 fewEAr

I ot €1 IR F@ fr TR
(Red cross) & #THa W 37 =
TN T I7 A FFY SR AR T 7
whar §fF o Tn d g8 e @
afeam  Fefacedr ¥aT (retalia-
torymeasure) @ Fam FX
TR AT A s arf{communal
bogey ) 1 TF 9 TR @ ¥ G
9 1 7Y fourm g3 & |+ ATRAH
TR R A, TR AR W E,
FELAT AL XY WS ¥ FI ATAT @
) THFAT IR & | § TR A FEA
g g o ot sy Rz (evade)
T 1 Aifq B Y Trfed | st wmed
gare @Y o € f& oY <@ gawR o
fexgt smIR FRAOT F E, 3T A AW
T A ART @ I AL R
AYT T AT AR TEH ¥ I H 7@ W
mary &, a9 37 feordl & A
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T3 3 forra I & A & 9
fom a7 & aw 7 ¥ § g A e
Fefasra (Displaced Association)
¥ 9 At &, 3t ¥ 37 ferat &
% Y TEi T T F0 § fw F S
foar g frggagioe § A ag AT
st Jredt € | 37 Ay qE ¥ AweA
% fod A 7917 & Fog @ g
§8 A FT G & F Y TR § R
TEAHZ I qAFZH T A AT W
€z s W § AT W a® 9T qw
aF 2 @ & 5w ag aEArEdeT
FoTA w@A & T A4 | GArS AT
QAT & oA T A @A A Al
T @ 7% T ¢ fie O ahad dar
AN @y T ferat | g W
TE ATA § o §% A< ag & o
g Nt ey § fiv agt ¥ A feral A
oA Y ARl g, ST T A7 78
AN A w T e
R T ag s AG T qEAT
Ig A a1 F gW A w6 A W
fom &1 @ srovER TR  fe v

& oFt miRd ¥ A9 (set up)

FL AN CF FH B DUATIEF T FT
a%F o fora & farens qafos 7 Ferad
g A A W A ¥ faeg
A o F aga Freraw &, qAfeT @
fw a0 fewwd g 7 &), SfFw &
N ToF H A aFN AR faFraat §

£8 N IR 41§ | T WRAT Y

ad SR o F< o oy fedt #Y 351 72
¥ ana g A o FEmd an€ &
fr TR ITEN ISTFCFUTE, AWT §
fr 3t foegd s I T
¥ (interested party) =\ gg
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g ¥ fowra &< &, ¥feT gy oY
& A v fr arl A w8 Rerwad
o §f MR TART R A g &
dmdwaIsTay gy 1 @@
m%mﬁﬁwm,“‘*m
Iy 7 a7 5T 27 &, 39 ¥ foq wif
f¥faas Wik #1 (Criminal Pro-

cedure Code) a#i ¥r€ {feqm ¥4w ¥re

(Indian Penal Code ) ¥ & fora &
@agwx fva (abducted women )&
fog I A Y 7z T i wwEd
g 39 & o saafeat & Qv A
T | AT ¥ T AMATITA 7 FIHIR
A gt dnre Y feagt w1 83 & ford
/AN fomr IR AITF W I
% BT FT AR & NE M7 & | Hrwat
FA2MEgfe o a1 W @R
wfew ferai #1 gTrmv s agi &
¥ AT @R A @ Frers ww
W 9dr o= & gare aifwear
FEEA F A o , 477 X
qeT f& qaereg fs ag sy awad &
T F 7 @ FH, afa I TANe
I W &, & W &g T Fe qw e
AT AT 12 7T A, T TS Y L
T TR AT oF JReR 22 (Secular
State )¢ 3 T gaTdr oft O FTETQY
AF & o | ferat §, TR F@rQ
sAwfE & 93 § Of fosai At &
I afx == & o7 armr Y I
fFog g dama= i v 3}y
Far Tf I AT €T &, AT F T
v & ot & ferar § sk s @
T N GG G, AT ITH W FR
¥ foqeaifrms i asa gy, st aar

SRR Rt G L

20 DECEMBER 1952

(Recovery and 2016
Rumﬁm}’&l‘mmw

& fs ® ofr ez e
g drt aeqr @ ) ¥ A T ¥ww A
AT s@ gar § oA ag fed
foecdaramr a1 amszifas frae @
T f% e g ArTATE ISR o AN et
war a9 &7 @ € AR I¢ faeg &
¥v g fadge qew AN osfa
¥ foq omg § a7 favge o ag arw
TN Y § A% T 77 € afix Wi
N ¥ femms 78 forerae &, Wa=w
A og g § fx @ fae W o2
¥ f afr @I M T
I $Y QT I FT AT qL ¥ AT
FT ¥ frfrea args o fw 7 axi
dyfa & foq od | &P ¥ 7 @
" § X% qvoAE § fwa d Ifd
agt & g7 A9AT AfEAT Fr qg TR ¥
arg aife o1 a6 § &< gt N qEs-
A afgd afY, 37 F gw I1 ¥ -
T ¥ 77 @@ T ¥ g9 Qi wA
¥ & TH TIX F7 QoA AR 78
g R o s 7 fafe wRw
¥ A FEu fe g o faw
st eqfirr #2 & AR a2 F ey am
W T AT AT T & AT o A
T IA 3 F IR &fa & fosg
TAFTANT WL, @® X IT XA

© ooy A9 g )

Pandit K. C. Sharma (Meerut
Distt.—South): I rise to support this
Bill, and in doing so, I am most suz-
prised at the attitude of my hon.
friend who preceded me. He says
that we must take the opinion of the
people as to whether the abducted
women should or should not be re-
covered. My hon. friend should
know. ..

Sardar Hukam Slogh: He does not
say that.
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Pandit K. C. Sharma: His argu-
ment Is that we should assess the

effect of this law and the repercus-
sions it will have in Pakistan, and
also whether the Pakistan Govern-
ment will react favourably to this.
My proposition is that abduction is
an offence against a person, and no
law can be sustained, and no State
can exist unless the foundation of law
with regard to the freedom of a per-
son, whether it is man or woman or
child, is acvepted as such. A person
who remains here, whether man,
woman or child, whoever it might be,
has the right to liberty, the right to
freedom and the. right to live as he
or she likes. Whether they wre
Pakistanis or Mohammedans, or
whatever their description may be, if
they live here, they have a right to
freedom and freedom of movement.
Any State that denies that right, and
any State that fails to provide that, is
a State which has failed to do its
duty. Once you have failed to do
your duty. you have something to
answer for, at the bar of world nvin-
lon. Therefore, it is the primary duty
of every State. to rectify the mistake
that it has once committed, by not
fulfilling its primary duties. It should
not lie in tbe mouth of anybody to
say that because somewhere a crime
has not been punished. you also should
not do s0. Where these crimes have
beerr committed on a larger scale, it
is all the more necessary that speedy
and more efficient steps should be
taken to rectify the mistake. As to
the human aspect, I am one with Lala
Achint Ram when I say that consi-
derations of humanity should weigh
much more than the considerations of
tradition, the prestige that we enjoy,
or past conduct. In this respect, we
should not only be right, not only do
our duty. but we must have a very
sympathetic consideration of - this
problem, and do all that we can to
recover the women and children and
send them back. As to its repercus-
sion in Pakistan, I have no doubt,—
whatever may be said of certain cias-
ses of people.—that no average man.
be he a Hindu or a Muslim, or what-
ever his religion or his way of bring-
ing up may be, can accept the posi-
tion that such a large scale crime as
abduction should in any way be
tolerated.

Let us think that if we do our duty,
if we help in the recovery of people.
if we succeed therein, then the other
people too will not lag behind in doing
their duty. In this task we will be
helping innocent victims of our follies,
of our own over-negligence and we
.would be doing our duty to our peopie
and State and in addition, to huma-
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ity at large. Wnth these words 1
support the Bill.

Shrimati Renu Chakravartty (Basir-
hat): I thought that I would not inter-
vene in the debate at this stage, be-
cause I have really no personal know~
ledge of the working of this Bill. In
our part of the world. although there
have been abductions, they were noth-
ing on the scale of what they were-in
West Pakistan. Naturally since the
whole thing is a concomitant of the
mad frenzy of the political strife bet-
ween Pakistan and India, we also have
such cases, but because they are not
of the same magnitude we have not
evolved a machinery of this type.
it had been on such a scale, certainly
we would have desired that there
should be some way whereby we could
help these women who have become
the victims, almost hostages, of politi-
cal bickering and differences. But one
thing I have heen surprised to hear is
that we are trying to weigh as it were,
in a balance, as to how much crimes
we have done., how much crimes Paki-
stan has done on women and then we
are trying to have retaliatory measur-
es. a3 it were. Have not women suff-
ered enough? As far as the principles
of the Bill go, I cannot understand
how there can be two opinions about
them. Women have been used in the
most barbaric manner, whether they
are Hindus or Muslims, and we have
to hang down our heads in shame and
try to make some sort of effort so that
those who want to come back, those
who want to be saved fagm that life
of shame, may be allowed again to
come back and live human lives. It
is no question of what Pakistan is
doing or not. A Pakistan woman's
honour is not different from a Hindu
woman's honour. These women have
been the object of barter,—whether
they are Hindu women or Pakistani
women—they have been the object of
lust of man’s lowest instincts and we
are not going to allow the law of the
jungle to prevail here just Dbecause
somebody else has done something
wrong elsewhere. We will not do any-
thing fo do that.

But there is just one point which I
have also asked my friend. Mridula-
ben, to explain to me because I do not
know the working of this Bill. It Is
this: because this is a human problem,
because it has become such an intri-
cate problem after five years, we must
be very sure that only those who
really want to go back are allowed to
go back and the rest. if they want to
go back to the people who, unfortu-
nately, at one stage abducted them
but whom today they have begun to
love or to recoguise as their relations,
they should be allowed to do so. I
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have been assured, at least as far as
statistics go, that only ‘003 per cent. of
the people who have been recovered
have remained back in the camps; all
the others have gone back to their
relations. If that is so then certainly
we should have no qualms in support-
ing this Bill

* Again, I would say that often the
spirit of the law is not executed by
those who put these things into exe-
cution. Therefore, I would urge—and
I am sure Mridulaben vrould accept
it—that this is a thing that she herself
would be responsible for and she will
be willing to look into this point. Be-
cause after all, we must realise that
however much we may declare our
greatness, our society is a very narrow
one. At least I know in our part of
the world there have been many
women who do not want to
come back because they are afraid of
Hindu society; they are afraid that the
Hindu society may not take them back.

I was very glad to see in this book
that almost all the women who have
come back have been taken back with
open arms and the children born to
them have accepted as the child-
ren of the family of the men to whom
they were originally married and that
they have been resettled. If that is
so, that is really a very very welcome
change,

Now there is one other point-—about
the camps. Are we really rehabilita-
ting the few that are left back? I
have a terror of these camps. I have
seen rescue homes and I have seen
the rehabilitation camps. These
women who have been uprooted on
and uprooted again—are we able to
give them roots and make them stand
on their own legs, to be able to keep
their heads high and maintain a living
for their children? That is the one
thing that worries me at least. Even
though their number is small and negli-
gible, I would not like them to lead
the lives of the women that we see
in the rescue camps at least in my
province. These are a few observa-
tions I should like to make.

The whole question obviously is a
political one. As long as there is ten-
sion between the two countries, as long
as we consider ourselves and always
think of ourselves as Hindus and
Muslims even when It comes to a
question of women, untfl such time it
will be very difficult to carry out this
work of saving these women. We hear
that still there are claims which are
running into thousands on either side
of the frontier and we find that people
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make frantic efforts to send messages
for recovery. We are told of the man-
ner in which abducted women manage
to disclose their whereabouts, the
pathetic letters that are sent directly
or indirectly and the letters that are
sent to the authorities to restore them
to their relatives. We are also told
that there is need for work on the basis
of the demand. and still there are
demands coming from the anxious
relatives of the women who await re-
covery. If such & situation is there,
there should be no question about it,
we must have this and let us not do
anything that is going to make this
work more difficult. At the same
time, I would again stress that we
must have a human approach to the
whole affair. We have to take into
consideration our society, the difficul-
ties that are there, the time that has
elapsed. the new roots and the new
bonds that have grown. I feel that
the people and the machinery for car-
rying out this work have to be very
very able, very willing and very dis-
cerning so that we will not make the
lot of these people, these women who
have suffered so much, again more
difficult. Let us look upon the whole
thing in that spirit and not in the
spirit as to whether Pakistan has given
us less women and we are giving them
back more women. Let us not look
at it in that manner. With this hope,
I feel that we should pass this Bill
But I hope that there will be no neces-
sity of this Bill coming up again and
again and that the period of extension
will not again have to be considered.
I hope that within this period we will
be able to do something about it,
public opinion will co-operate and that
we will not have any need to discuss
this matter on the floor of this House
again.

Shri Basappa (Tumkur): Although
I had not the privilege of speaking on
the Five Year Plan which is meant
for the development of the people as a
whole, the people suffering in inisery
and poverty, still I am glad of this
opportunity of raising my little voice
in favour of these unfortunate victims
of gangsterism and hooliganism. This
is a question which is agitating . the
minds of all the people here. My friends
here were asking me how a Member
coming from the South is; interested
in this problem. I can only tell him,
that only humanitarian interests make
me to take part in this debate. * This
is a gigantic problem, the problem of
the refugees and the connected problem
of the recovery of the abducted women
and children that a sense of frustration
among the minority communities
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powing every day, that every Mem-
Per here must seriously think about it
and arrive at certain remedies. I was
saying of frustration. This fact has
‘been growing because there is a feel-
ing that certain retaliatory measures
bhave to be taken. There are already
.people who say, ‘Look here, five years
have already passed, they are already
well-placed in their places. Why
shouid any effort be made at all now
40 displace them?' There are also
other people who say, ‘Look at the
amount of cruelty involved in recover-
ing these people and in accepting these
people by the concerned people.” There
are certain opinions being expressed
here and there, not in all quarters. but
in some quarters. Therefore, we have
to make it quite clear here in this
Tiouse that such opinions are not to
be welcomed here, that the Govern-
ment should take it as its duty to
extend this Bill for another year and
see what things can be achieved. 1
see there is a lot of dissatisfaction re-
garding the amount of work that has
een turned out. regarding the num-
ber of persons that have been recover-
ed. I am not going to that side of it
now. Of course. the Government
should take keener interest in the
matter and see that the number of
persons recovered is much larger and
in proportion to the effort that is put
in and the amount that has been spent.
Besides that the feeling is there that
these people are not properly looked
after. The moral and the spiritual out-
look involved in this humanitarian
work should be appreciated. because
it is on this moral and spiritual out-
look that the public opinion will have
to be established. We are spending
pnearly 340 crores or so over social
service and other things in the Five
Year Plan and I think the main idea
was that it is to improve our society
properly and any society where such
a thing happens ought to be ashamed.
Therefore, every effort that. is made
will have to be appreciated. It is a
gigantic problem and the object of the
Bill is to extend the life of the Act for
one year more. In this Bill certain
other things are also brought in to
ve more strength to the Government

n the matter of the recovery of these
abducted women and children. As I
gee from the Bill, certain powers were
not vested in the Government that
i the case of certain neighbouring
States the Act could not be applied.
8o, these people, these gangsters and
tooligans. as I call them, whenever
dbey ¥ook these women, toescape legal
liability and something like that, they
msed to go to neighbouring States
where the law s not applicable, Of
course, extraordinary police force ls
@ecesgary and the extra police or
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special police will not be fin a positiom
to go and recover them from a
bouring territories; so the Central
Government should have control over
all these parts. The object of the Bill
is to give that power also.

Sir, one word more. I know the
time of the House is precious. We
cannot spend more time. I see your
anxiety to ring the bell. I want %o
say one word about the social workers
in this field. There 18 a lot of criticism
from those benches levelled against
the social workers who enter this fleld
of work. Of course, it is a very bad
thing that the social workers in spite
of their best efforts get a bad name.
The main thing is to recover all the
abducted women. It is a great humani-
tarian work and interested workers
that enter into this field should be
welcome. I do not mean to
say that any irregularities must
not be looked into. Certainly, ir-
regularities must be checked and
certainly the social workers who do
all this sincere work will be very
much hurt if their work is not appre-
ciated. If certain irregularities are
committed, let ys look into them an®
correct them. With ithese ‘words I
welcome the Bill.

Mr. Cbairman: The louse will now
adjourn to meet again at 2-30 p.a.

The House then adjourned for Lunch
tit Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEpUTY-SPEAKER in the Chair)

MESSAGES FROM THE COUNCIL
OF STATES

Secretary: Sir, I have to report the
following three messages received from
the Secretary of the Council of
States:—

“(1) In accordance with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Business
in the Council of Statess, I am
directed to inform the House of
the People that the Council of
States, at its sitting held on the
19th December, 1952, agreed with-
out any amendment to the Iron
and Steel Companies Amalgama-
tion Bill, 1952, which was
Bassed by the House of ¢the

eople at its sitting held om

the 9th December, 1952.

(2) In accordance with the pro-
visions of rule 126 of the
Rules of Procedure and
Conduct of Business a the
Council of States, I am directed
%0 inform the House of the People
that the Council of States, at its
citting beld on the 19th December,
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1952, agreed without any amend-
ment to the Constitution (Second
Amendment) Bill, 1952, which was’
pessed by the House of the People
at it3 sitting held on the 15th
December, 1952. "

(3) In accordance with the pro-
wisions of sub-ruie (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Council
of States, I am directed to return
herewith the Appropriation (No.
3) Bill, 1952, which was passed by
the House of the People at its sitting
held on the 12th December, 1952,
and transmitted to the Council
of States for its recommendations
and to state that the Council has
no recommendations {o make to
the House of the People in regard
to the said Bill.”

ABDUCTED PERSONS (RECOVERY
AND RESTORATION) AMENDMENT
BILL—contd.

Mr. Deputy-Speaker: There are three
Bills to be finished today. Sufficient
time has been spent over this Bill.
There are two other Bills, one to be
passed and the other to be referred to
Select Committee. Therefore. hon.
Members will try to make as brief re-
marks as possible. It is now a quarter
to three. We will conclude this Bill at
4 o'clock.

Sardar Hukam Singh: As advised by
you I shall be as brief as possible. But
there are certain matters in regard to
this Bill that I must relate before this
House. There has been some confusion,
and certain remarks have been made
¢that there are persons in this House
who are opposed to this Bill on cer-
tain fundamental grounds. I
must make it clear in the
very beginning that so far
as the principles are concerned there is
nobody who opposes them, and the
spirit underlying the Bill is welcome,
and we all agree with it. There has
been a certain amowmt of can-
vassng going on in the lohbies
and outside that only the
commmalists would gppose it and
that the others agree to it. But that is
a charge made. I do not know on what
grounds perhaps to shield the incom-
petency or the ineficlency of the De-
partment itself. That was conveyed to
me by certain hon. Members of this
House that th{s is what is being glven
out to them. They were approached by
certain Members of the organisation
and this impression was conveyed to
themn that it 1s the communalists ~ who
would oppose it, I can certainly ap-
preciate the spirit of some of the gpeech-
es that were made here by some of the
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hon. Members, We do realize that noth~
ing" conld be more heinous or more
abbmlnable than the acts committed of
abduction of women in that period
when the massées ran mad. There
was no equilibrium then. We
can excuse them on that ground. A
speech was made here by my hon.
sister on the right that it should be on
the humanitarian ground. Nobody
will join issue with her on tAat point,
Certainly it should be on the humani-
tarian ground. Another hon. Mem-
ber on my left stood up and stated
that this 33 a crime in all countries
and no country can exist unless it
punishes all the offenders who have
perpetrated such wild crimes. X
agree with him there. Certainly they
should be punished. But when we
find in the preamble itself of the
parent Act that it is an Act to pro-
vide—*“in pursuance of an agreement
with Pakistan” are we not entitled to
dwell on that as to how that agree-
ment has been worked out? [f we
only call out and remind the House,
and the Government particularly, of
what they have done so far .as the
recovery of those unfortunate victims
i3 concerned, are we ‘communalist”
in this respect? And is it that it is
only when we talk of the abducted
persons to be recovered here that we
become nationals” We are all with
you and with everyone who desires
to recover them and honestly attem-
pts to recover them. We  support
those measures that are adopted to
recover them. Fach girl that is left
here must be recovered, and we give
our full support in that respect. But
as soon as the subject is touched that
there are certain women on that side
of the border as well, then something
begins to move. Either we will be
called “communalists” or we will be
told it is in a spirit of—I_shall not
say—but we will be told it is with
some other motive that it is bei

brought. I do not agree there. Is i

not the duty of this Government that
they should pzy some attention to
those unfortunate victims as well who
were left behind? We who have suff-
ered can feel the pinch. Others can
talk only. We are thankful to them
that they sympathise with us. Bu$
if we say thad there was as large a
number &s 33,000 left in Pakistan,
those victims, in respect of whom we
are so eloquent here in this House
that every one of them should be re-
covered, can we find out what stepa
are being taken to bring about such
circumgtances wlen those women
certairily can be recovered and cams
jain thefr relations who have come
over to this side? We are told thak
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we are talking in a spirit of taking
eome &ction which would smell of
retaliation. That is not the object,
Sirt. I have already made it clear
that we give our full support to any

attempts that might be made
to recover those that are here.
But at this time—is this not
the only opportunity when we

can remind our Government and our
people that there is such a large
number ©f women., our sisters and
daughters, who have been left behind
and there is some duty cast upon us
that we should recover them?
History is replete wilth examples where
wars have been fought on this ac-
count. We can recollect  those ine
stances where even for the sake of
one woman, one lady, wars were
fought.

An Hon. Member: Even the whole
Ramayana was about it.

Sardar Hukam Singh: I can appre-
ciate that we might be helpless af
this time. We might not have those
resources, I do not wish that we
must run to a war with them but so
far as the traditions in which I am
nourished, our country i3 nourished,
I do not see the justification that we
should sit round a table with those
abductors who are keeping our
daughters. that we should ask them
to come round and say “we should
enjoy a banquet here and there”. 1
cannot reconcile myselt- to these
things. I can imagine that there are
times when we feel helpless, We
might not have that amount of power,
those resources and things with
which we might go to war at once
but that is a different thing alto-
gether. At least there must be some-
thing to substantiate. something to
demonstrate that we have that feeling
for those poor victims that have been
left behind. Then again when we
say that that agreement has not been
worked out in earnest by Pakistan,
we do not mean to za¥ that we should
give up that attempt. Our point is
that linstead of having an Act, the
work must be done on humanitarian
grounds. We are doing it because
+hat is the work that should be done.
We' feel it our duty to do it, not that
we are performing a part of the
agreement. That is torn already.
That has gone. there {s no agreement
at all. Let it be said that it must be
uniiateral, that we are doing it on
humanitarian grounds and I would
welcome it. I will support it.

Then again leaving that aside, we
have also to see how our organisa-
tional set-up under this Act is work-
ing. how we have x:)ertormed our part
of the job. Lest I might be accused

20 DECEMBER 1952

(Recovery and 2926
Restoration) Amendment

Bill

of saying somsthing which perhaps
may not be palatable, I will only quote
from the speech of one Sardar Kartar
Singh from PEPSU who supported:
this amending Bill in the Council of
States., I assure you, Sir, that he is
a very staunch Congressman. In
his speech of about 50 lines, four times.
he has said “I support the Bill”. He
started with that support, he ended.
with that support and in between
also he had to say twice that he sup~
ported the Bill. He says he is a:
lawyer, he has appeared in many of
these cases. He has experience of
how these poor people are arrested
and taken tQ Pakistan. He says there-
is. no opportunity to exercise any
option. Before.those persons from
whose custody they are taken have-
a chance to move in a High Court or
move any officers, they are taken
away to Pakistan and remain there
without any relief. And then he-
sums up “I sometimes wonder whe-
ther this is a department for the re-
covery of abducted persons or a de-
pvartment which abducts persons con-
cerned” but after 4 lines, he supports
the Bill. Whatever it might be, I
agree with him entirely that certainly
this department, this recovery organi-
sation which was set up under this
department has failed to do its duty.
It is not performing that duty in the:
manner it ought to have been doing,
There are scores of women here mar-
ried here to Hindu boys long before
partition took place and they have:
been taken away. snatched away.
They converted themselves and lived,
in their homes quite peacefully. Much
long before this partition they have:
een snatched away. Advantage has
been taken of this opportunity by
some enemies or neighbours, They
70 and complain to their police offi-
cer. “Here is an sbducted woman”
and the police would come and take
away that girl without making an e
qQuiry, any proper enquiry that when
was this Mohammedan girl married
to a Hindu or a Sikh, I can quote as
many instances as I like or as the
House wishes me 30 do and I dig
quote a few of them wten this Bilk
was before the House for being pas-
sed in 1949. Many other instances
have come to my notice’atter that.

The time at my disposal is very
short and so I would illustrate my
point with one instance which might
be found of interest. One Nikka Singh
had a Muglim keep. That keep
brought a daughter of about 3 years
with her. That Muslim keep lived
with that Nikka Singh and the gimt’
was brought up by that Nikka Singh.
When that girl came of the age of 21,

. she was married by Nikka Singh, as



2927 Abducted Pergons

[Sardar Hukam Singh}

the father of that girl to one Veer
Singh in 1945. Veer Singh after his
marriage with that girl admitted that
grown-up girl into a school in 1945.
The .admission proof is there. The
name of the girl was Aaskaur. ©On
27th of January 1952, she was taken
into custody by the Sub-Inspector of
Police. On the 28th, just one day
after, the husband ran to Ferozpore,
where she was taken, to flle an appli-
cation but he was told to go to
Jullundur. The girl had been taken
away from Ferozpore to Jullundur.
He went there and on the 2nd Febru-
ary he put in an application *to S. P.
Jullundur. On 5th of February she
was examined by the S. P, Jullundur.
She said that she was a Sikh girl, she
was brought up by her Sikh (father
and she was married to this Veer
Singh. On 17th February again she
was brought to Ferozpore and then
examined. Her husband, Veer Singh
was asked to produce evidence ot
Nikka Singh. the father or any rela-
tive. The brother, Bachan Singh ap-
prared and he deposed on oath—it
was before the superintendent and
there should be no question of oath—-
that Aaskaur was his sister. She has
been brought up by his father and
had lived with him long before the
partition. Then on 20th of February
this Veer Sigh was asked to appear
In kothi No. 200 in Jullundur. I do
not know whether it is the residence
of the Deputy High Commissioner of
Pakistan—at least a Muslim officer.
He must be just outside the Parlia-
ment building even at this time. He
says kothi No. 200 in Jullundur. He
was taken there and that Muslim
officer there asked him to bring some
proof before him. He also adduced
evidence and produced proof to the
Superintendent but he was asked by
the Muslim officer that he should pro-
duce the evidence afresh and he was
to go after about ten days with his
evidence. He went away and tried
to get Bachan Singh or hls father but
efore he could produce that evidence
or which he had been specially asked
and directed the girl was taken away
to Pakistan,

3 rP.M.

Of 1st of March, he brought the proof
and he ran to the Superintendent of
Police and told him that he had been
asked to bring the proof but the girl
was missing and that she bad been
taken away. Then the, Superinten-
dent of Police took down the :state-
ments of the witnesses, So far as
%is own statement or observation was
concerned. he was satisfled that the
Superintendent of Police would take
all the measures to bring back the
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girl. Then again, he was advised te
go to the same kothi, to that same
Muslim officer on 5th March 1952. He
appeared before that officer on the
5th. He was told that he could not
do anything and that he should ap~
proach the Central Government at
Delhi, if he wants that girl to be
brought back. He ran to Delhi on
the 7th March and appeared before
the Under-Secretary who advised him
to appear at Jullundur before him on
the 17th March. On the 17th, he ap-
peared beote that Under-Secretary at
Jullundur. He told him that he would
have the enquiry made on the 18th.
He goes again and enquires as to
when he ‘should come again to find
out whether the enquiry has been
completed. He is asked to come after
a month. Then. he goes on the 15th
April. after & month, and ap-
proaches the Under-Secrretary in
Delhi. The Under-Secretary says
that the enquiry is not yet
complete. He comes again after a
month on the 15th of May and :s told
that no results have been received so
far. He goes again i June. He is
told that the results of the enquiry
have been received, but that the
Secretary would intimate to him at
his home address and so be should
go bkack and that he will learn in a
week, |,

He waits in his house for a week
but does not get any reply. Then, he
comes again on the 12th June to
Delhi. The Secretary was out of_ sta-
tion. Then, he comes after four Jays.
Sardar Gurumukh Singh Musafir tele-
phones to the Under-Secretary to say
that this man has been running about
for a very long time and he should at
least be told what the result of the
enquiry is, whether he is going to get
the girl or not. and that he has spent
so much money. In the meanwhile,
the High Court declared that Act in-
valid. He is told by the Secretary,
now that the Act has been declared in-
valid. it would have effect on every-
body and therefore. the should go
home. He went home in .June, hoping
that his wife would be restored to him.
It is six months now. The girl has
gone. ‘This man is going about this
way and that and he has spent about
Rs. 1,000 over that. No enquiry bas
been made. He is not told whether
he would get that girl or not. Thia
is the achievement of this Recave
organisation that is so anxious that it
should continue. We are told that it
is on humanitarian business and they
are doing that, We are also told that
there is a large number of women to
he recovered. I feel from the figures
and from the way in which it has been
working that this organisation canoot
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lay their hand on a genuine case now.,
here are very few women. Now, the
attempt In this Bill is that they should
run about in other States. In these
States they cannot find any abducted
women. So. powers are being sought
so that they might go to other places
and arrest persons, ladies, women, who
are living there quite peacefully. This
is the objective. If really there are
women and they are being recovered,
I would have no objection at all. But,
what I find in the working of this or-
ganisation, particularly during the last
six months or a year. is that recovery
is very slow. Not that there is no
enthusiasm on the part of the Re-
covery Organisation. They are over-
enthusiastic and they try to overreach
themselves and are trying to pick up
girls that are not aftected by this Act
at all. They are being snatched, torn
away from their families and sent
away leaving even their children here,
Under these circumstances,—1 would
not take a long time,~—I would sub-
mit that if this search and recovery
organisation is to continue, I am a
person to oppose this Bill. It is better
that we drop it. We should have
nothing to do with it and we should
not waste lakhs of rupees to provide
amusement only to this Recovery
Organisation,

The Prime Minister and Minister
ef External Affairs (Shri Jawaharlal
Nehru): This Bill, Sir. surely is one
which we should consider completely
apart from, if I may say so, party
affiliations or any views generally in
regard to political or economic «r other
affairs. It deals with the results of
an extraordinary situation that arnse
in this country and in Pakistan and it
tries to deal with it on a humanitarian
pPlane.

Those of us, and there must be many
here, who witnessed what happened
in August, September and October,
those two or three months of 1947
both in Pakistan and in India can
never forget that horror, can never
forget the bestial things that they saw
and heard and witnessed. It was a
degradation of the human species in
Pakistan and in India. Let us not
raise our heads and say it is Pakistan
alone that did it, because, we did it.
We must confess what we did before
we try to say that others did it also.
On both sides there was horror. un-
speakable. And. the worst of that
horror was the way women were treat-

. It was not a question of a woman
running away with a man or a man,
impassioned, laying hands on a woman
and abducting her. 1t was not that.
It was something inflnitely worse, It
was a deliberate means adopted, if I
may say so, of carrying on a com-
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munal war in which poor women were
the innocent victims.

I am not blaming any individual.
I am not even blaming, if I may say
so, many of those who did this hor-
rible deed at that time. There was
madness all round. People were
swept away by that madness. But,
the madness passed and we began to
think again about these matters and
to realise how thin the crust was
which keot us and made us behave in
a civilised manner. and how easily
that crust cracked. whether it was
through anger at something which the
other party had done. Whatever the
reason may be, the crust cracked and
these people behaved whether in India
or in Pakistan in the most inhuman
and barbarous way. It was a terrible
thing. All that happened, killing and
destruction. was bad enough. It was
bad ‘enough that women ghould be
treated in this way. But, something
that was inflnitely worse was that
large groups of people should deli+
berately do this as a weapon of off=
ence, as a weapon of retaliation. Tha$
was a horrible thought.

Soon after these horrible happenings,
attention was given to the abducted
women. Surely, Sir, I need hardly
say, whether in India or in Pakistan,
there are decent people everywhere.
There are many people who are not
decent; there are many people who
are bad in any country. But, to con-
demn a country and the whole of the
people living in a country is not
wise, is not just. has nothing to do
with facts. There are good people
and bad people everywhere. Some-
times. even good peopie behave in a
bad way; sémetimes circumstances
compel them and make them mad.
So, people both in India and Pakistan,
many of them. reacted very strongly
to this. because. they felt it was the
uttermost shame that these had hape
pened. whether.in this country or
there. One of the eartiest things thaf
we tried to do and gradually build up
was some organisation to recover these
women.

I might say, taking it all and all,
that in spite of all the conflicts with
Pakistan that we have had. in spite
of all the grievances that we have
against Pakistan, so far as this parii-
cular approach was concerned.
throughout these four or flve years.
there were persons in Pakistan,—not
all, some, a good number—as there
were persons of course in India who
wholeheartedly and honestly worked
tohthis end and co-operated with each
other.

There are social workers in Pakistam
who have devoted themselves to ‘his
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task and worked earnestly to this end
throughout this period. There are
people in Pakistan, as there are
people in India, who are frustrated,
‘who have come in the way of this
work, who have tried to put difficul-
ties in' the way of this work. There
are others. the very people, the guilty
ones. the abductors and the like who
have, naturally to save themselves as
weil as for other reasons. tried to
obstruct. There have been enormous
difficulties, and perhaps everyone
here does not realise the nature of
the difficulty, because if a person is
going to get into trouble with the
Police because he abducted a woman,
if he is on the point of discovery, we
have known cases where they have
killed that woman so that there might
be no evidence. So. one cannot go
in a straightforward way and present
vne’s compliments to them and say
“Hand over the lady to us”. One has
to see indirectly and in other ways so
as to save that poor woman. Also.
that poor woman is made, after a
period. to feel that if she tried to go
back to her own people. she would be
ostracized and that she may be killed.
And I know of cases where this has
happened: and it is impossible for her
to go back. So, she lives a frustrated
and unhappy lite.

There are difficulties also. un-
doubtedly where a woman has outliv-
ed. or somehow adapted herself to her
new surroundings. and has more or
less settied down. If so, so far as
I am concerned. let her remain there.
If she has settled down, well and good.
Why should we uproot her again? It
will be absurd to do another wrong
just to correct a previous wrong. But
the pajnt is. we should give her a
chance. an opportunity to come back it
she has not adjusted herself, if she
wants to come back. And I put it to
this House that if there is a singile
woman, let us say, in Pakistan—a
single woman from India in Pakistan--
who is kept under duress by circume
stances anywhere, but wants to come
back to India to her own people, well,
it is our duty to afford her an oppor-
tunity to come back.

If that is so. it is not a question of
a few thousands or a few lakhs of
rupees. We cannot measure this in
terms of money. Let us not waste
money. Of course, let us be econo-
mical. but do not measure this ques-
tion in terms of money, so that if there
is a single woman there, we should
make every effort to get her back, to
gve her an opportunity to come back.
We- have to make that effort,

My hon. friend who 3Just spoke
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before me apparently hinted that by
some pressure tactics or otherwise--
he said we need not go to war, but
short of war, we should do some
things. Now, whatever justification
there might be for that kind of talk in
regard to other matters, I really do
not understand in the slightest how in
this matter, in this extraordinarily
delicate thing, you can do any such
thing. You are not dealing principally
with a Government, the Pakistan Gov-
ernment. The DPPakistan Government
you are dealing with—you are co~
operating with it—in order to do this,
but you are ultimately dealing with
the individual who has abducted,
whether in Pakistan or in India. And
if. as I said. you take some steps
whereby he is likely to come into
trouble, the first person who gets in-
to trouble is the woman. and not the
man. She is disposed of. She is re-
moved from the scene of action. We
have traced sometimes women being
taken away from place to place, to a
dozen places, and it has been a very
difficult matter to go on tracing them
from one place to another. and the
women did not wapt to come. She
was really under duress. being carried
away. Su, if you adopt certain tactics,
it will not give you any results at all,
but immediately put the life of that
woman or those women in jeopardy.
And well you have not succeeded.
This kind of thing can only succeed
by this type of thing—there is no other
way—by the co-operation of the two
Governments. It cannot be dagpe
otherwise. Obviously. we cannot send
our Army and the Police—an Army
patrol or a Police patrol—to go and
search the houses of people all over
Pakistan, asking: “Is there a Hindu
woman?’, Nor are we going to per-
mit Pakistan Army or Police patrol to
go about here searching every house,
so that we have inevitably to use, to
take the assistance of. the other Gov-
ernment’s machinery on that side, just
as they have to take the assistance of
that machinery here, whatever that
machinery may be.

This machinery was set up four or
five years ago in consultation with each
other, and. on the whole, I say the
amount of co-operation between the
two sets has been quite satisfactory.
There have been bad spots here and
there. I am talking about that
machinery; I am not talking about
the whole of Pakistan—because there
are plenty of people who have come in
the way, who have given us trouble
in this matter, but I am talking about
particular social workers and others
engaged In this, and I can Include in
this some senior Police officers who
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tave really done help in every possi~
‘ble way to recover these women. The
figures may not be as satisfactory as
we had hoped, but they are not so
bad either. considering the difficulties
of the situation, considering that re-
<overies have gene, in the one case, to
about 8,000 people or 9.000 and in
the other to about 15,000 or 16,000.
Just imagine for a moment that you
have recovered from duress or from
a life of extremc unhappiness, thou-
sands of women. Is that a small
thing?

Hon. Members sometimes ask:
“What is the per capite cost of re-
<covery? I really do not wunderstand;
first of all, physically how we cal-
culate the per capita cost of these
figures I do not know. You may, of
course, say that this whoile Depart-
ment has cost Rs. 15 or Rs. 20 lakhs
or whatever it is during this period,
and you have recovered 10,000 women.
You divide one figure by the other
and call it per capiba - cost. May be,
but just imagine the kind of thing
that you have to do about it—all man-
ner of things, and they overlap. It
is quite impossible 10 measure that,
therefore, in terms of money. in that
sense. But. when you think of the
.godd this has done, is it not good
enough that 20000 or 25,000 women
have been recovered? Even if a few
-women had been involved, our coun-
try or any country ought to have
gone all-out to recover them. to save
them from a life of extreme misery
and unhgppiness.

My hon. friend referred to a parti-
cular case. He gave a large number
of details. Naturally. I cannot answer
about that case because I know noth-
ing about it. And I can c¢oncede—
I do not know. but I can concede-—
that some false step may be taken,
some mistake may be made, and we
should try to see that that is not done,
or, if by any chance, it is done, it is
undone as soon as it can be done,
For instance, so far as this law is con-
cerned. it has nothing to do with it,
with the misapplication of the law or
the misbehaviour of an individual.
"That is a matter which can be looked
into or considered separately, and in
fact, personally, I do not think that
‘kind of thing happened much. I can-
not say it has not happened. It may
thave happened. How can I deny
without enquiry into every single czse?
But I would urge him to consider
‘this, that if a man goes to him and
gives him a story, it does not neces-
sarily follow that the story that the
man has given him is one hundred per
.cent. true. It may be, I do not know,
but it does not necessarily follow,
because, he has only heard one side
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and a partial side. For instance, ia
this particular case as he was mention-
ing this, I tried to enquire. I could
not get much, but I was told that
many of the ‘papers produced were
suspected to be forged. Whether they
are I do not know. The matter is
under enquiry. The very case is under
enquiry at present, and I understand
that the enquiry was delayed because
of that high power decision against
the Act.

Sardar Hukam Singh: If you will
excuse me, before the enquiry is com-
pleted, the girl could have been sent
away.

Shri Jawaharlal Nehru: I do not
know the facts. Therefore. I cannot
say. If the House is interested, @&
shall arrange to piace a statement of
this case on the Table of the House. or,
as the House will not be meeting for
some time, it can be circulated. It
can be sent to those Members interest-
ed. Whether this case is a right or a
wrong one—the facts I mean—is a
matter for enquiry and decision. But
that, I would submit to the House,
has nothing to do with the main
question before us. And I do submit
that from every point of view, the
humanitarian point of view, the point
of view of self<sespect., of women's
honour and more specially from the
point of view of making it clear to the
country _and this is, I think, the most
important point of view for the
future—we have to declare that these
kinds of things will not be tolerated
by public opinion in this country, and
by Parliament in this ocountry.
course, if we make people think that
while we do not attach very much im-
portance to this, we’adapt ourselves to
these things as and when they happem,
they will happen again, on, if not &
bigger scale, a big enough scale
Therefore it is necessary that
the public opinion should set itself
dead against this kind of business, and
there are many ways of doing so. One
way is to carry on with this recovery
work and complete it, to show that we
attach importance to it.

Therefore. I submit that so far as
this Bill in its present form and shape
is concerned. it is something which
should be passed unanimously as a
humanitarian measure by this House,

Sardar Hukam Singh: One question,
if I may be permitted to ask. Have
we got back, and if so how many out
of the 2000 that were referred to by
Shri Gopalaswami Ayyangar as being
in the custody of Government servants
in Karachi?

Shri Jawaharlal Nehru: I could not
answer that question immediately. I
do not know in what context Sbri
Gopalaswami Ayyangar said that.
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Sardar Hukam Singh: Whken the
original Bill was being discussed, he
said that 2,000 persons were in the
custody of Government servants, and
that full particulars had been provid-
ed to Pakistan. This was his state-
ment in December 1949,

Shrl Jawabarlal Nehru: Is the hon.
Member saying, in the custody of Gov-
eroment servants in Karachi?

Sardar Hukam Singh: I do not re-
member whether it is Karachi only or

any other piaces also. But I quite
remember it was in Karachi also. He
aaid that they were in the custody of
Government officials or Government
oer\éants. These were the words he
used.

Pandit Thakur Das Bhargava (Gur-
gson): As a co-operating Government,
we should see that if there are any
such abducbor gentlemen hems, they
ehould be Qismissed, and if there are
any such there they should also be got
dlsméssed. This is the least that we
ean do.

! go Qe faarEer (moms) -
JUINTH HEIEW, W 3T ITNE FI@O 4T
fF 7z faw ®1¢ 2T w71 91 T I9W
AT da fs AR T WA AT
d ®or § qg ‘gAfasel” o g,
frr q I @ < goAr g fw
W@ fau & gvaeq T o7 3 9T A%
wAzizal Amendments T f&d
T IT FHWT FT A 72 3T 41 %
" faw & qu 7 fem o A s
b w37 o @ | 9 qrEen A
A g€ ArE AT AW w9 ¥
fagd gu =i X AT ¥ ITw
@ag, oard i forw & fog awm st
&} fopRzrér § 1 dlnT (partition)
F &A@ § auw oW A foedarr &
AN (X T F FaTgEq g §THR
Fgqarsr (refugees) sz freqow
9§g (displaced persons) =
awer # 3w §, fog & fog awmw
Foq (nation) ¥ wadde MY 3
/94 T AT &) §, AL T4 @A
T qTHE FWWT AT § RS ank W

on), Amendment
Bill

AR TFARZT Jzrar | ewdE @
AN anfex agh am F7 ¥ ¥R &,
AT FURT vk T A 5 9FT G
&, ¥fem W 7 NF e 3wy av
I IR AT TR 7F AN TG
gHJ, I H1 AT AT & AF IZF
F Ay AR & v W AT GHEA &
fes g s ¥ 57 § 39 @ sT AT
AT AT ATHT AT 3T TR AR L
% 9x feg geFfa ok Gy gl
= A foar +@ § Wk facg wfa
7T gare AR farardy € frared
fagr 7 § AT 3T F AW g A0} FY
IHATR &, I FH § TH /HEILVT qATE
N forard, A & 37 faars 2 &,
I T FFF F B Ky 78 Fe
fFe axg STARTIET! T IWISM ANk
gE At A F= AN, AT T K
qafo® & & €, TNATEE qPC
AT & §19 IT § gt F oW
faorama, ag S, A I AN B T
Y §, W@ WM (restoration)¥
T 7N | fom S 6 arwz e
TR & T TfFETT T IW AT
AR I ivw (partition) &
GOEEY W ¥ 4% aUTH aqey g,
AFET FEN N ¥ A i K
faind) 5 X9, e q@
AR qF 7 fF A shr o @@
MNETCITARE & §4© PR E, A€
sman atei=n  (peychology)
¥ gz @ & e § e miwel
* aog ¥ a8 Tww i g€ M g
auTH TN A 7R ATz g A aw
AR T 7 Fgd § PR BT 3@ & 9T
QF HEH AT AT §, I@ AW
TN ag W a9 IT § WKL § A
¥ IR Wy AR A 5@ N aifge
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E X G m 5 Mr. Deputy-Speaker: As aill bon..
& T Q‘ﬁ !Iﬂ' & fom 3 Members know, no hon. Member has
FRT T AE@H FH &7 FTH §F Q@ g g', raised an objection to the principle-

of the Bill. Sowme of them have said:
that this is not going to be effective, if
there is no reciprocity, and so on..

RETTATFIREITN § ...

a@re g fag : fedy &iFw
gy, A oF fAg § 1} qaer
TMRAT g A9 WiAS e § A A
FMrase g fragfradsgrd fw
A 137 F1 3T @ w1g 7

st @0 gAo fawIs®IT g3 F 3T
T AT § 5 qifem@ & g &
faait o freeT wifeg 3 s
R # a1 531 74 fae o3 3, She
& 37 A F) FAO1 fx 97 $3 99
T & FH 7 3G AT ATAA $T AR
g gort 2, ag e} oA 2|
WSRIT § FI¥ §1 W §, a8 94T
o FT FAA HB & F7 qgr N
W SYAI T FIA I & W€ AN ]|
T 31 &, T 7 6 A S Y
g 7 ;@ FT IRAT FiT F=4 A
ASTT F AW & | AT ZAR g WTE A
w fao N afe s Wy §
AR T FL.IA9I AT ¥ 5 anfr
wor wTgd &, a§ W e g o ®
fod sam @A 7 w57 91 & o @t
W AW ¥ CF affwmma 71 o
(9%T9) g @rar, I§ AATA { G ST
MR R T e
N 7 AR 9N IT g foom W
ZaM & I¥ 1 JeIRE, W] Fq,
e @ fos M @fiw 733 71 §a

I REG e

Shri V. G. Despaade: On a p'olnt of
order. Sir. The hon. Member is say-
ing that those Members who have
moved for the circulation of the Bill
were people responsible for the abduc-
tion of the women and that they were
saying that abducted women zhould
not be recovered. Nobody has said
like that. This kind of thing should
not be allowed to go on, on the fioor
of this House.

The hon. Member may argue on that
point.

Sardar Hukam Singh: This is the~
only point to be discussed.

oY go Qo faen®®rz : & 7 38 A}
wgr i gt v 33 30 & Arc faFia
s eiTH (amendments) ¥
¢ 3z tmam®d femr & Sfew
¥ gg AT F¥ar g fv 37 ®1 9t
F & A IT F JTATAT G TE AT
Fz1 F@ g, o MENIY G I
& foa ¥ w9 57 ¥ 72% Foq & qoma-
amT YgRET § AL T AT F A0
ST T g &\ g FTW AT gW FIA
W R E A Ew § o BF M
¥ a3 @ arld Ay dq1 S &
f& TEm® 8T OF fadraT (citizen).
foea?Y & s ¥ 7RZ R, 3¢ FIW T[T
ofewes F19 § AT A A T T
@IMANR I st AN I ™
fas 1 ey FIT & a@ =y §
fFT e wIgI A ENT L1 1T TG
AR T A4, (A TANR T, GIT
g fag R wrar gar qadf T
7T I & a9 faw #< foradt w1
FTH F, A F WA g fF w9 § OF
gdY wifwIsn dxp e st faw wT-
ECIn L G (A BE R 2 o S
FRL Y T F1 FM TR AT ¢
¥FT T AT YT AE IW 9T
TEATERI RV TV AINFQA E
#\ a6t ard «%a @ (Interruption)y

qare g fqg : et afiwc
a1ga, agt v o & gew (Floor
of the House) =t e e
farar@r {1 ¥\ egm & fradt
8 Ak fow 3 ag v, T
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Mr. Deputy-Speaker: Order, order.

Yt there be no exhibition of hot
words. Why should there be any such
thing unnecessarily? As the hon.
Prime Minister has said all partles
must co-operate in getting rid of tnis
evil, wherever it may exist, whether it
is on this side or in Pakistan. And so,
heat need not be generated. The hon.
Member gave a particular instance to
show that it may not after all be cilica-
cious. In the conduct of this matter.
some innocent persons may also be
afiected. though i1n the balance, many
really mJured pers¢n3 may be recover-
ed. In view of those findings. how
best this Act could be worked out
withou! any injury to any honest per
-son and so on, are the points on which
the hon. Member must address hLim-
selt. and not attribute motives tv any
_particular party or even *o individuals.

Y Qo Qo fa@rE®IT : I AV,

A Fd F afara ag & 6 wa gw agr

IR @ FRA &, AV EX &€ XGAT g.AT

% €8 I RS IHAT 920 AT 1
N Fafes @ F g aamg
g9 9 & fvg & fRaw qema av
A 5% AT | 7 GrqT AT fRaa 3T T

.78 e, ¥fFT & g FEAT MWed §
e ad 3z I AR g a3 &
q¢ T FgA § IF q {oF q ¢F qar
FERNA s 31 gAY § Fag A
g § I IMi # a2 faeal §

W EE TH § GFEAS TSAT I3 § |

Mr. Deputy-Speaker: Order, order.
If every word that is wuttered here
-opposing the Bill is going to create a
psychology, that 1s inevitable.
Therefore, the hon. Member ought
‘not to quarrel with other Members
who have got differences of opinion,
and start from that that it is that
-opinion that has started all trouble
outside. That can be said of every
hon. Member. Every hon. Member is
entitled to express his opinion in this
House. I think the hon. Member
- should now resume his seat, Mr. N.C,
- Chatterjee.

Shri N, C. Chatterjee (Hooghly): I
am afraid some of the observations
-of the hon. Prime Minister were based
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upon a misunderstanding—I would
not say, conscious misunderstanding,
but unconscious misunderstanding--
of those who are criticising this Bill
Really these criticisms were made as
to the working of the machinéry set

“up under this Bill, as to the machinery

tnat seek's to implement this recovery
process. we will be false to our
relgion, false to India's culture it
we do anything which is deterimental
to tne vindication of the honour of
womenfolk. Shri Arobindo the ,great
Prophet of modern India, said: that
it is.no good having political emanci-
pation unless we can get the real
emancipation. How will we get it?
By being true to our ‘Swabhava' and
Swadharma. What is India's Dharma?
When I say the Dharma of India, 1
mean “National Righteousness” which
connotes respect for women. Consider
the preachings of the great Philoso-
pher. Dr. Radhakrishnan. He has been
preaching the message of India. In his
great speeches in Europe he vpoints
out that India has one cardinal princi-
ple and that both Purush d4nd Prakriti,
i.e., both man and woman. are comple-
manifestations
of the Supreme Reality. We can
never forget this truth. A nation is
great by the truth which it preaches
and by the firm adherence to those
principles which it cherishes. We will be
false to that truth, we will be faise to
our ‘dharma’ if we do not vindicate
the honour of women. We are ashamed
that India’s tragic vivisection, India’s

-unnatural partition brought about de-

gradation of human nature and bruta-
lisation of human character. The
Prime Minister says that madness was
there. You can pass your censure
over that madness, but what I am say-
ing today is this. This Parliament {s
still indirectly abetting at the dis-
honour of women. What is the good
of setting up a machinery which costs
so many lakhs of rupees and asking
the lady who is In charge of this
machinery to go on with the process
of recovery? What have you done for
recovering the hundreds and thous-
ands of our unfortunate sisters who
have been abducted and molested in
East Bengal!? Not one has been re-
covered. What we are saying is that
this machinery is defective. inefficient,
incomplete. and not all-pervasive.
What is the food of =ayine that we
have recovered 16.900? ‘What has
Pakistan done to impolement the bl-
lateral aereement? They have done
practicélly nothing. Do not think I

am saving this as a Hindu Maha-
sabhaite. (Interruption). Do not
interrupt me Mr. Arun Chandra
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«Guba, a man wko comes from East
Bengal, a Congress Member, stood up
in this House on the 15th February
1952...... {interruption).

Mr. Deputy-Speaker: l.et there be
ro interruptions.

Shri N. C. Chatterjee: I am I'ead-
ing for the cause of the oppressed,
. tortured and fsubmerged womenfolk,
our sisters in trouble in East Bengal.
What did Mr. Guha say on the floor
©of this House. He said:

“I have reports of hundreds of
girls”—remember Sir, this was on
the 15th Fehruary 1952—“having
been abducted ir. East Bengal”,

Remember these abductions, these
.oppressions, these molestations of
.Hindu women did not take place in
the days of carnage and murder,
‘those terrible days which followed im-
mediately after the partition of India.
-No they have taken place much later.
'This is still going on. You read the
’statement of the hon. Deputy Minis-
ter of Rehabilitation of the Govern-
ment of West Bengai. He has publicly
prociaimed that he is sorry to say on
‘behalf of the Government of West
Bengal that the molestations of
‘womenfolk are stilli going on in East
Bengal. He has satisfled himself on
behalf of the Government that sub-
-stantially those renorts are true. That
is my charge. I sm saying this Gov-
-ernment has done nothing: the Prime

‘ Minister of India has done nothing:
the Minister of Rehabilitation has
.done nothing; this Ministry of 42 or
43—1 do not exartly know the number
—have done nothing and this
machinery which has been set up.
which costs so mahy lakhs. has not
been able to do anything for saving
these oppressed....

Mr. Deputy-Speaker: Thls Bill 1s
not confined to West Pakistan alone.

Shri, N. C. ChatterJee: This 19
:gny point I am pointing out that gi-
though this was pointed out in the
month of F'ebtuary 1952, nothing has
been done. My grievance is that, al-
though it is not confined to any parti-
cular area*Pakistan has done nothing.
This machinery has doné nothing.
Our Government have done nothing.
-Qur Parliament has not been able to
do anything to impress upon this
m~chirnary that they should do thedr
duty properly. What are we doing?
We are saying that we have recover-
ed 16919 girls in the Indian Union
and 8326 have been recovered from
Pakistan. These fiinires reallv help
Pakistan's antl-Indian  nrooagsnda.
“They generally say: ‘L.ook here. 17.000
-women have been recovered in Indin

( and 2042
Restorabion) _Hmmdmen:

by this machmery and when our
Prime Minister says that Palistan has
done very well in this aspect of co-
operation that means that we are the
greatest sinners. The fact is a8 we
know and as can be established. that
a larger nuraber of abducted women
is across the frontier, and this does
not reflect the true proportion of peopie
who have been adbucted. Oux
grievances are three or four. The
first grievan~e is: why should this
machinery function under the Minis-
ter of Extetnal Affairs? Why shouid
it not be placed under the Minister
of Rehabilitation? (Interruption). 1
am saying this should not be under
the Ministry of External Affairs. The
Prime Minister is overworked. He
has got so many responsibilities $o
shoulder, too terrific a burden.
should be placed on the shoulders of
the Minister of Rehabilitation. When
the girl is rescued or the woman is
recovered, then everything is done by
the Rehabilitation Ministry. So place
it under the charge of the Rehabili-
tation Minister. That will, I think, be
more proper and then it will receive
proper attentior

1nen it 1s quile ciear that progress
sively ne WOlK 1S BOINg eown. iro-
piessavely lDe work as bound to go
uown us lesse: ana lesser nuinber of
peopie can bpe recovercd. As 1t has
veen pudilea oOul, atter ifive years so
many vicums aave settled aown and
1 1s cruel W uprool taem, innuman
to disfocate them trom their present
surrounaings, Sull so far as 1 know
tne expenaiture has not gone down.
Recovery is not commensurate on the
other side and Pakistan is not recipro-

- cating in the same sense as it ought

to do, in the same spirit as it ought
to do. The general feeling is that more
or less the elder women are sent out
to India and the younger girls are kept
back. I hope the hon. Minister will
tell us something to dislodge that im-
pression. We have heard the langu-
age of what Sardar Hukam Singh
said. I do not want to repeat the
language of tnat Congress Member
who said something to the effect that
they are themselves abducting instead
of helping the abducted persons. It is
quite true that they are over-doing
things in their zeal. They have, in
some cases, over-stepped the frontiers
of wisdom and rational conduct. I
am giving one tvase. Mst. Barkte, a
Muslim gir) lost her father during
disturbances. She lived with a Hindu
in Jammu. The police party recover-
ed her, placed her in a camp and she
was sought to be repatriated to
Pakistan. She had no relative in
Pakistan and she did not like to go
to Pakistan. She ran away from the
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police lorry which was conveying her.
She tried her best to avoid being des-
patched to Pakistan. Ultimately she

married a Muslim gentleman, Muham-
mad Sultan of Palawa, only five miles
from Jammu. She was living with her
husband. Sultan. The Abducted
Women’'s Recovery Party got hold of
her again and sne was
again brought to the camp. The
husband approached the authorities.
But the husband was threatened to be
imprisoned under section 3 of the
Public Security Act of Kashmir which
is little more stringent than our Pre-
ventive Detention Act. A Habeas
Corpus application was moved in the
RHigh Court by the husband to rescue
this girl and 'this girl was brought be-
fore Justice Kilam of the High
Court. She deposed before the judge
that she did not want to go to Pakis-
tan and that she was being forcibly
sent there and she wanted to live
with her husband. The Judge said.
what was the point in utilising this
Act against this giri? But the lady
counterpart of our Lady Officer in
charge. who was in charge of the Re-
covery Camp, put all sorts of impedi-
ments in the way of the rescue of this
girl by the husband., This case was
adiourned because the Assistant
Advocate General wanted to vroduce
some law whereby the High Court
had been deprived of the power to
interfere with the detentions i#n an
Abducted Women's Recovery Camp.
He wanted time. For two months this
case dragged on in the High Court.
Ultimately on the 16th of Ihar
2,008 (in July 1951), the Assistant
Advocate General confessed that he
was unable to produce any law to the
effect that the High Court had been
deprived of the power to interfere
with the detentions in these camps
and then this girl. Mst. Barkte was set
free. Fifteen days after this judgment,
of the Kashmir High Court. the Kash-
mir Government passed an Ordinance
that henceforth the High Court would
be deprived of the jurisdiction to issue

any habeas corpus writ or any writ-

or order or direction interfering with
the detention in the Abducted
Women’s Recovery Camps. This atti-
tude. I submit. is not proper and it is
calculated to create more difRculty.
This is a wrong psychological ap-
proach. This is not the correct ap-
proach. What is Pakistan doing in this
matter? The Prime Minister has not
vet answered the question. the soeci-
fic question put to him bv one of the
hon. Members. Mr. Gopalaswaml
Ayyangar made a sfatement which
shocked India. I think it shocked
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every civilised human being when he-
said in this Parliament, with a full
sense of responsibility attached to his.
office and his position and his ex-.
perience, that about 2,500 Pakistan.
public employees have got in their
custody abducted girls. 1 want to know-
how many of these delinquents have-
been dealt with by the Pakistan Gove
ernment. How many of these crimi- -
nals are still holding our unfortunate -
sisters in the teeth of all the demand’
for justice. It is no good simply say--
ing that they did something of which.
they ought to be ashamed. That may
help your policy of pacification, your -
policy of appeasement. What we want
to know is what are you going to do-
for these unfortunate sisters and’
mothers who are still being persecut--
ed in the year 195i. in the vear 1952,
when the mass carnage had beernx
over, when the carnage that came i
the wake of the vivisection has gone
and disappeared. After 5 years these-
molestations are egoing on and what
have you done? What steps have been
taken to rescue these unfortunate-

sisters?

Ty uwAreaw fag  (erdem
ofrw) : It waieT, St fndaw
IF TOG W39 & AT & A faw 9T
AN @&, ITF JTHw § aiy-
TETA AN N A 727 TS FaT | AT FAN
T 71 gvn fF OF T8 I7 & F8T 9
7 7 "feare-fead” ¥ oo T W@ E-
fF wgt a% fadss & @19 aATE &%
T g, ¥ a9ud g 5 #E ey,
off o § WAy @an 3, 7 Tem 5
qrfeea &7 7€ oft #1€ ey IRERY -
AMAARIAR? NPETTS-
TRES v @ § A7 A W q-
A ¥ & | € N FOT W) gEfea-
WhEagws ST N qE T Y [y o
I ¥ T *777 5 @ Fr qaiw=fy -
¥ a1 & wrfed 1 & it weaT E Fm
gdarafa & 9@ 1 | 3feT fog ang
H & I AT ® arr FF F94T fvqy
a1 A= &, Iq INE FAT T I
fF afz o A o g, X MTIE
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%1, TgH R Y A T W q& SO FA
A § 1 T QI F AW g S
®E & 919 qIY OF A7 AR § g

‘I g QX THY §, TN A€ @S

Ff=g oF it 7 N J= FaR FAw
giffea § & A AT o F
TIR G T A, A W T &
qifsmt femt #1 IR F@ @
- fEd 1 X FEA %7 woed ag § e gat
- T T FAT TEY FaA THET |

fyer sre T ey (o s
R— 99 7 faon fem-giz=w) @ a@
AT F st aT g |

W TrRAT /g : A7 &1 e
Ffssgmrafer AFemnz fags N
qIfFEETA T TN &1 AT AR ugh
@, IFF T @ S@, T @A
&1 e | ST AT FE FEA L av
97 g7 & KA FEA §, T3 A AT
], e 29 araY %1 frer FT w37 0
‘Fq=a 71 § 5 qg X ar 7 7%, 3fd=
R a1 Q&1 5 €Y1 onw gAn g fw
FZ R T & @ 7 Il FT TF FIE-
Frfass qaFe (psychological
effect) S g, g T«
CH I Feadg fF e aTasign
A F4 J1 § gEAATE F I8 51 -
IIfFs q6 IS § H 48 F2F
FUq I |

Fqr FH 1 3R T4 WY A wg7 FF
qQF F O TG § AT AGF, A g
‘Fqeq § fF aw 9@ ¥ foq IuIg =%,
@ Y faege &1% 47 | 3T FEN g
T+ 7g a1 a1 T3 ) A §, A gy
w7 AT, KW AT M R AW E R zmre
oF ofl w1 A gER AW F wwEw W
FIR 3 & ATAA ¥} T § | CH1 Y
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wmar § fs @ar gy 33 am 3Y
g ferat wifFenT § &) AR FA
FAY IWT qE T AT FI € fF 7e0%
AT ¥ IR FF & Froar @
T 1 ¥ FAT T Fen . ffmm @
W & fod g3 70, 3w & AT
g & w3 51 g quwen wfeq s gy
TF O FT W/ TgT T8 ATAT gHIR AT 3
¥ e} J9mTA AR ATHET F I
2 Tafod @@ X & aF w1 a1 FE
gare 41 Al I5q1 § 1 F I wHeA g
fF gaTR A 34, 3% FOF NTAEAE @
9 IT & AT W I AT Y,
N W T &1 A F 57 TH o
@ & fog Ay g8 N o7 FE@7 97 g
IV ARG FAT g7 | TF T aTq A
MEGERCICE L IE R TIRT I 1
I FT FAR & B IT F e w0

qfey s @ wER) 0 0% A
¥ ro7 @8 gpr T8 9T

g Iwa|an fag o AR arg
qZ7 F+31 Foq ¢ (% fggmm & Qv
7g IR W ga ¥ fF uF av o
& IowTa & ot g2 g, AR gam,
&F F qg gar M f5ad gr Sr7 AT
g @A Nawg?
& 7 ot w71 § f5 oAl A Frorar ¥
AR E CAE I C I TR A 1§
qZT AT § | T8 AYAHB A}
WA QW amad g fer
gt & ot N 499 777 & TT F IER
¥ fog o 77 §8 T IR | JAW
Tt 7 &% Fr 9@ 97 ¥ wasq
fs TS 1N TTEN
sz frargz s ? R 7w,
REFA R AE I e E 1 LT
w g9 T A gare 7 gn O I
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[¥q TwnTae feg)
&, ¥f e gum af ®Y @ A
wfed fe at qum s o onfr @&
T § 9 %1 gfrard e T w1 gw
w3 g @ 3% wew e wifed )
& ot ot vy g v qg ) et aE
¥ 7t @ Wfed @ &t ;¥ R F AT
2 ¥ WA QT N amAd g,
TWATEH Qa1 JwF ag Y
IR AR T OF @ N IH AL FE)
fe g o gRywm g fsuz At
AT FF F 8 J ) FHATE |
A T EY ITA § ) ST TR T FFET
& @ fr «fgd 1 s dAT A
¥ @AW A oW &Y gYR aga
IF g@ ) 732 & | 3feT & 39T w47
T N § o g F w1 fegeam
AR grfFeTm T I § AW &Y
FFAOE ¥ Az WA Z ? ¥ AW
Srex 1 7 ag @G A< AT E AT
E § e|ar v @t g 5 o wrorfaem
& grag ¥ qgl W fEm amar § av
sgrorar - & qifeem arar € A8
grmadi R Jran g NI TG FEA 7 S
& woa Y 8 Y § 7 onafa AR
NFATATTA D EFEIRH
[F PN F oFAT T ? gR W
ara & AW 39 @ ¢ fF nfvmm
& W g oyl ®¢ T AT gar &
T F ATH ¥ AT IGH, I IN
andi Ff@ @1 qafst wfeq, g
AEFAL A § 1 w3 v @ P g
g AT ¢, Tagg ¢ AN A
Y &1

qfen. gom) vy aER: R § )

ary vwwrTwe fag & wE g
fefemmsmiar a7 & a@ Q
A 37 & ot a@ & ot A
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gafeelt # arr At A wfed 1 v
T R & a9 A FFRTF

. §9 &1 AT TF TF IIHT HY IJLFH

¥ g9T7 A 9 g9 g, N g afexm

T 98, 73 §5 F F fag FuTT
@A g |

Pandit Fotedar (Jammu and Kash-
mir): Mr. Deputy-Speaker, with your
permission I rise to suport this Bill. I
congratulate the authority of this Bill,
for having introduced a measure only
with a humanitarian purvose for af-
fording all sorts of legitimate and
reasonable assistance in the recovery
of abducted girls. our sisters,
daughters and mothers. It is lament- .
able to observe that a measure of this
sort should not be welcome to certain
sections of this House and they should
try to enter into so many non-essen-
tials to sidetrack the main issue.
There are certain hon, Members of
this House who oppose this measure.
My hon, friend Mr. Chatterjes....

Pandit Algy Rai Shastrf: In this
House who is opposing this measure?

Pandit Fotedar: Sardar Sahib has
opposed it. He said he opposed it.

Sardar Hukam Singh: No.
Pandit Fotedar: He did say that.

Sardar Hukam Singh: If this is the
organisation that is going to work
under the Act. I said. I oppose it.

Pandit Fotedar: I am very happy to
observe that even you suoport it.
After my hon. friend Mr. Chatterjee
gave a rhythmical series of nothings, it.
was hoped that he would give some-
thing. concerete and something sub-
stantial but to our great dismay, it
proved only much ado about nothing,.

Well, Sir, my hon. friend, only gave
certain facts and figures to show that
only old women are recovered from
Pakistan. I have authoritative in-
formation which shows that the re-
coveries of abducted women and girls
effected in Pakistan fall under the
following age-groups,

Below twelve vears 40 per cent.

Between 12 and 25 years 47 per cent.

Between 35 and 50 years 7 per cent.

Fifty and above 6 per cent.

This is in regard to 16.000 girls and
women who have been recovered. To
oppose the measure In whatever form,
I feel is to sacriflce...

Shri Naadial Sharma (Slkar): The
Iﬁngdu‘rg of 16,000 ,recoveries is from»

a.
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Pandit Fotedar: I have only given
the age groups of girls and women re-
covered from Pakistan, whatever the
number of recovered persons. I
feel that to oppose a measure of this
kind in any form is to sacrifice at the
altar of communal frenzy Her Majesty
the womanhood. I feel that it would

be a blot of standing shame
on the . name of our
culture, our civilisation and our

high traditions. If we oppose ¢this
Bill posterity will record a judgment
that their ancestor statesmen and
Parliamentarians committed a moral
suicide while of an unsound mind
and that the great Re-
public of India, that the great Parlia-
ment and the people of India and the
accredited representatives of the
people had not this much of courage,
had not this much of power. had not
this much of sense of morality to re-
cover those miserable girls who have
been made the victims of vandalism
and communal frenzy. and who want
to join their kith and kin,

With Partition a great tragedy des-
cended on the whole Republic of
India. Our economy was shattered;
our administration was shattered. our
territorial integrity was shattered.
Similarly there was a sort of revolu-
tion in our society and these girls be-
came the victims of that revolution.
We cry for economic recovery. we cry
for administrative recovery; we cry
for recovery on all fronts. Why have
a sort of a defeatist mentality and
escape from the great responsibility
and say we do not want to recover
the abducted girls?

Even from Kashmir hundreds of
Hindu. Sikh and Muslim girls were
abducted. Some of them have been
recovered. but there are many Muslim
and Hindu girls still unrecovered. So
far as this measure is concerned, 1
would say without any fear of con-
tradiction that the machinery in cbarge
of recovery and rehabilitation has
done excellent work. This machinery
has been headed by Miss Mridula
Sarabai, whom I would call the Joan
of Arc of India.

. Some Hon. Members: Question,

Shri V. G. Deshpande rose—

Pandit Fotedar: I say that the work
which has been done......

4 P.M,

Sardar Hukam Singh: On a point
of order, if we are not allowed to
say anything against persons who ar2
nof present to defend themselves, are
we entitled to give praise to them? If
that comes in I hope, Sir, that you wili
allow the criticismm also that follows.

Mr. Deputy-Speaker: As far as
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possible I would like to avoid personak
reterences to any individuals on the-
floor of the House either for or against.
as it will lead to a controversy. If L
allow one side I must allow the other:
and they may go on stating many
things which may not be based on
facts. It leads to a controversy one-
way or the other. Therefore, I would
like to avoid as far as possible all per--
sonal references.

Pandit Fotedar: Since my hoxn.
friend Sardar Hukam Singh and the-
hon. Member Mr. Chatterjee made a
reference to the machinery of the-
organisation, and since Shrimati
Mridula Sarabai happens to be the -
head of that organisation, I think I
am within my bounds to speak some--
thing with regard to the organisation
and incidentally to make a reference -
to the head of the organisation.’

Sardar Hukam Singh: Sir, about
the organisation he might speak,
but if he makes personal references
then I am sure you will give us also~
an opportunity of saying something
about those persons.

Pandit Fotedar: I do not know why
the name of the head of the organisa--

tion 1is so repugnant to my hon.
friend.

Sardar Hukam Singh: Because F°
know facts.

Pandit Fotedar: I know the facts
much more than you. What I say is.
based on factual authority that she--
and the organisation have done
eminently gnnd work, and there is
every need of strengthening the-
organisation in the interests of -
humanity and mankind.

Mr. Deputy-Speaker: Shri ILoke-
nath Mishra. 1 believe he has caught.
my eye now!

Shri M. S.
(Mysore): Members from this
have not been called.

Mr, Deputy-Speaker- 1 have calle&
him. I cannot give any promise. If’
the House wants to sit the whole day
I have no objection. I am entirely
in the hands of the House so far as
this matter is concerned. I called '
Babu Ramnarayan Singh from this
side, Pandit Fotedar from that, and I
have come to the centre. I will come-
to the left.

Pandit Ajgu Rai Shastzl: The Chair
is just.

Guruhlaswamy
sider -

Mr. Deputy-Speaker: And if the -
House wants closure, I will put it.
Shrf Lokenath Mishra (Puri): Sir,.

I am thankful to you that at last T’
have got a chance to speak on a sub.--
ject which is really very jimportant:



22951 Abducted Persons

(Shri Lokenath Mishra)

though the Bill might be considered
.70 be a minor o@ne. Nobody in lndia
will disagree with or contest the pro-
position that abduction of women is
.a crime and a sin, So there is no
joining issue with any Member of
this House on the question of the re-
-covery of abducted women. The
question is what are we going to do
by this Bill, by extending the time
of the Act. The object is to extend
“the time of the Act upto the end of
the year 1954, That means it is ex-
tended by two years more.

What is the reat question here? The
* weal question is how to recover those
women that were abducted at the
time of partition. women that virtual-
1y belong to Pakistan but who are
kept here under duress. I have very
«carefully heard the speech delivered by
“the hon. the Prime Minister. The bur-
den of his speech was that for the sake
-of humanity, for the prestige and res-
pect of the women. let us have it. He
also said that those women who are
-on this side, in India., and who would
like to stay here need not be forced
out of India because they were abduct-

- ed at some time.

Now, we must remember that those
-cases of abduction must have taken
i place near about the time of partition,
that is in 1947 or 1948. Now. suppose
. they were abducted then. Five years
have gone by. May I know, if there
are any such women in India now left,
and if they are, have they not turned
their mind, have they not settled down
both mentally and physically to stay
in India, have they not taken root in
the soil of India? I mean, now to
:Zo and hound them out and say that
they must be sent back to Pakistan
is just uprooting them. My conten-
tion is that just for the sake of the
same humanity, just for those n-
- fortunate women who were abducted
and who are still now in India, it
must be our duty as human beings not
‘to unsettle them again. They may be
kept here. because five years’ time Is
- enough for any woman to think, pon-
+der upon and ultimately reconcile,

Now. how can we know that a cer-
taln woman is willing to go? How
-can vou. at the present moment when
~she-is under duress as it is sald. go
and ask her? Is there anv provision
in the Bill o0 calmlv g0 to that woman
-and  zet her ooinion. uninfluenced
-either bv this side or that? In fact.

-after flve years. to go and find out:

thst woman and ascertain from her
what her will Is, 1Is unfair to that
‘Rady herself.
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Therefore, my contention is, if it is
8 question of humanity, it it {8 a
question of respecting the woman that
was abducted,- for the sake of that
woman herself you should not trouble
her again.

I have heard from many people in
Delhi that there are some persons
here who want to dabble in this mat-
ter because it gives them work. poli-
tical work, social work and a name.
But to save these women here as well
as in Pakistan there should
be an end of this matter. And the
Act should not be extended for an-
other two years. thereby keeping
these abducted women unsettled in
mind, In suspense, with the Damocles’
sword hanging over their head.

The other euestion is. suppose we
send an abducted woman to Pakistan.
Are you sure what will be her lot
there? We know as human beings
what transformation there can be in
course of five years in the mind of
men either here or there —what trans-
formation might have taken place in
the mind of either the woman so
abducted or tne man from who she
was abducted. I for one would never
accept a woman abducted five years
back if she comes back to me. It is
just human nature. Now. to say for
the sake of humanity “Please take
her back™ is not wvroper. Pakistan
mav just rompe! her either to die or
to live in ignominy for all her life.
Therefore, for the sake of the same
humanity. for the very reasons for
which my friends were saving this
namely that for the sake of humanity
let us pass it. I suggest in the name
of those women themselves that it is
now oroper that we should put a stop
to this recovery of abducted women
here and now.

That is the proposition. But one
thing hurts me most. namely that
some Members from this side would
think of this matter so lightly that
they would hound out anybody speak-
ing against them. I would not have
snoken a word after what the Prime
Minister ssid. 1 am bound to support
the Bill. I must ohev the Prime Mi-
nister. But when Members from this
side went to haund. ont Menshers from
that side because what they say is un~
palatable. I feel Indignent, I am sure
those Members were speaking the
right thing: they were more humani-
tarlan than we are.

1. therefore. beg leave of the Prime
Minister to say that for the sake of
humanity it will be wise for. us %o
drop the Bill here and@ now., That {a
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my submission to the Prime Minister.
He is my leader. I must obey hlm.
You may laugh.

Sardar Hukam Singh: We pity you.

Shri Lokenath Mishra: Whatever it
is. The abducted yoman i3 a human
being. Everyone of us here is a
human being. In the name of the
same humanity I say this. When I
think of those unfortunate persons,
when I picture in my own mind the
mind of those abducted women who
might still be in India, and when I
think how they will be approached, re-
proached or questioned by some lady
workers. some police people and how
they will be hounded out to Pakistan,
rightly or wrongly—when I think
how they will again try to unsettle
their mind, I feel pity for those
abducted women. I. therefore, beg the
House and beg the Prime Minister to
consider whether it will not be more
human now to drop this Bill instead
of giving it a fresh lease of life,
which wlll be just a justice with
vengeance,

The Deputy Minister of External
Aftairs (Shri Anil K. Chanda): I want
to sveak a few words, at least flve
minutss,

Mr. Deputy-Speaker: I will ascer-
tain the views of the House.

Shri Satya Narayan Sinha rose—

Pandit Thakur Das Bhargava:
Closure has not been moved. Why do
you anticipate?

Mr. Deputy-Speaker: We have got
one other Bill before us.

Pandit Thakur Das Bhargava:
When I was in the Chair I thought
that discussions on the Bill would con-
clude at I. Now so many issues have
been raised and both sides have made
several suggestions. I want an op-
portunlty to speak.

l Mr. Deputy-Speaker: The question
st

“That the question be now put,”
The motion was adopted. '

Mr. Deputy-Speaker: I wlll put
those two amendments.

Some Hon. Members: Only one
amendment.
. Mz. Deputy-Speaker: The question
s:

“That the Bill. as passed by the
Council of States. be circulated

431 PS.D.
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for the purpose of ellcltlng opinion
thsereon by the 15th  February.
1953”,

The motion was negatived.

Mr. Deputy-Speaker: The question
is: d

“That the Bill further to amend
the Abducted Persons (Recovery
and Restoration) Act. 1949, as
passed by the Council of States,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to the clauses of the BIlL

Clauses 1 to 9 were added to the
Bill.

The Title and the Enacting Formula
were added to the BiIL

Shri Asl! K. Chamda: I beg o

move:

“That the Bill be passed”.

Mr. Deputy-Speaker: Motion moved:

“That the Bill be passed.”

qfex sqx T Artw ;. TR
fry efwr a@, @ f@ =
fra wev o s aw FT R
& gawar a1 f5 Gy feer ) oarey
&R FE ghir | SfFT AvEw 4w mar
fr g Y anee ( side ) &Y Y
sgnn Wfed, 3R To Aqaw F
q¥ cargz 3% 31, (point of view)
¥ AT @ AUT 3 3T @ige
AT 7] ¥ W@ faw F T AT A7
F wrgar @ FF Y 8 AW (posi-
tion) § wg s = ¥ fagww & @ )
¥a & ar et faer 9 s
e A v 1 o g8 A ow anw
93, &Y ¥ fa= & sar avy® A4 Ty
¢ WEF IW I T9 7T ) ;¥ N
AT & qu a1 f5 37 = ‘agn 3,
fagi ? g e fas N soqdz
‘(circulate) fwm g, freec T
A, gl 7 a7 &, I 7 AEw
agq @, ¥ §4 (sense) ¥ fir gw
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[¢frr sz <@ wwia]
w fr® % e (support) =@
FINNE T O aAI|A G A,
e gk fegeA ® #f %
¥z (right minded) 3wl
@ fe= s gafefer & som
FANRYE, IS IAENE R o F qF aty
#AR % @F F= A AfiFeR F gt
Q, N ofee T SeT TET ), W@
fegwama & ava stran 71 A1 e
M FT @RTIR R, ITF TR
#1€ TFe 7 &), agEs o & &
aa & sarcet g% & A g fegeart
H ardr § A 5q a1 Fem. fw
g SR IWEe (justified) g X am
TR fegm@m & oA 7 gFmae TS
ATE | CAT O% @ W7 AfY gem o1 AR
oS ¥ 3 gaa fF Oy @ fas ax
QA § 3g (Nfow §, w3 awAd &1
fFTamadl A9y 3T FIAT TEN
g & % v sne &1 rew TR wem
anT ¥ 33 Afgr A e fF WF @
OIS ® AWK 7 vt @ F1
D EwmEfemzi s v oW
ot fggem #, o % & @
qt FESAT, Y, T P& [IHA
oix fgz ard ez & s T
TEATE | @ ANE W Ay
ot ag ¥ Rt S sqEeaTT el
Tt &, forT & @9 agt sareat gt E,
ag wgt TFA€ g, IMT TG WG A
A enfpwT & | TRV R |WwEA,
a1 i oft rere fog & anfige e,
fFow st e Al 4 of ¥ a@ &
arg Wi gt Tfed agt fs T @ TE R,
AN F TET T ¥ e s
s TEe1 fa gt 9W & v
WS LR CIRE RS OER S LoE Do)
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(working) T Jafewma «r &,
W AW H 7 W Efowy w @
3fer @ fae & Sgo # fw 7 an-
fowe afl &t ot 3 & awmar ¢ 5
3 e O & 9 o faw F @ W
qafewa F3a1 @ o g T & fr
&Y FA AT T5TT AT AT AFT A
T & TR JTHEE 3.7 1T | AT
T F7AT § Y T G4 AT A FLATE Y

T I, AFFIA T @] (/40
] s ag fa= srmar, fqesigr ama
s 5T @ & fag v ;o Iw 2
W&, IW TR TR Y Traraeard
arga 4 somar 91 s 1@ NG
et FETT & Tog & § AL TN
TR A7 7g aF frmn a1 fe 3qi arfremm
S AN FY, F I F qqfoF AHfIRT
¥ F3 7 &, I @T F 9IS
2T € 1 7 7 o I 99 qigw Fafreex
qTga 1S @ 9 at A« {71 o0 fir garay
T¥ % qEfer amwifaas o frat
dxzaiz (Abducted) M@ #¥ IR
oY § M §, AT 5T AT%T 9% WA
e AH & LR A BT AR
f§ <8 #1 gwwen FaEnE@ FT | F
e § e 3t @ ot oF Tifeena
w1 areaw & 1€ qifeem amtfogs
T fdt TaT F1TT FY A9T AN @
¢ M 7% o@ anfem v @A T gwAIL
ot §, 3% ¥ wH 0% 7 & fr 2 Ow
fae & aY WY fat A9 aRA &Y
A9 T & W@ | F aF T TRAT
g f sm w1 7Y arew g fr rfeema &
1 w7 RS T JA Y I I
§ amd | 3 & R ¥ aF VAR
(s dmamasa g fs coms
forg @ fag AT A fargama & F=T
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TGN W INY FFAA A @&
AR F w7 74 730 | fawmad Wag §
AT w€ geat F T 9T ARG
(overjealousness) ¥t faraa &
T€ € | gAR gL g fag oA 7,
fori 7 5 frs & TEnfowe 7@ A
g & ITF IO g, I F qanfona
F@ 71 @ firy AT A &, W A
AT TF Fq 2TAT & | T WS
dq ¢ ¥ 29 aY@ 7 o ST AR A
g f qrEtar T &t @argr A5 gavw 91y
W@ WY F Favesiw gf § |
TNa w9 £ fF T4 fromad ex 7 A
1% a7 771 e § Fr PE ¥a,
&g fegea 71 g1 a1 afeea wr ),
Ik el afa 7 oFfT ¥ 92
L) FT F oA, TAT AT F P
AT FIF § JAT AT, AT A JAY THTC
¥ fredi (guilty) & Fra wwe @
g fired | & & N 38 1 TR *7ar
wifF ¥ M9 7 a8 ot owmaw
g v & | @ & A e Q@
FT T KT & A6 g

§ 9F X AT NFArg o §
AT g % 37 @ # ol 7 Fwe-
el ¥ TRy FTH T, T w1 oA
fqr nar, ¥T 99 I & JI2 FUC AT
fe-geama & & Xg M a1 qrhee
# @ 1E, I F QAT aqee
(uproot) s e€frR oy
T § | 37 1 I K T & e
wgt & @ NE w1 Rar Ima
0¥ ¥¥Q W, TR TR Ui AW«
feenT §, 37 §) T4 fat ¥ avee
FE OMI T 2

TN fadr &1 39 fas & Oy
(OPpose) ¥ & ARATAETE | AF aihw
FWNIEFGT | STz RgaiT &
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gfry 4ff @ v fr oF qF AR
aN %ximaﬁ qfemm & AT &,
BH IT & A F savfgmam &
I FEifagt g 4t T0 Hro AT
qes A gAE, o w@fAwi o AT
99 qadl 7 fogs sga & I
qaTt i, 72 fe= & feorr 33 @ 24
g ue8, M fex &Y g1 qRenm,
el & & fw it ab @ & |rq 9 3 )
T ®T ARy |3 A AT FaFad i &,
M gH TaTwr T /Y &4 (moles-
tation) # faemd g7 § a7 gAR
TR asgiaa g a7 71 § Br dar
oW fafret e 7 somar 5 @
TaAdiz graiTadqz  (Sovereign
Government) & | 4 maidwr W)
armiq g 13fEaar en A faga e &
SLELECRACIA o ACRTE L 1
ge #t faaar %a< (pressure) gaATQ
13qqT feE™ oX TS aFd) &
az == forg A 17 N@ & qa-d,
N fr f2A TiffEA o @ Sk A
TR gEt 7€ ff, I ¥ T § K¢
EFTES A KT A AT I @ ®
a1 § foaar o T IW TS FFAE
= & e A | e Rt oft
Y o) @ 3 fw @ dwe w1 A
T 7 Y A A e § e awe
sifny (feelingd) tafwzz (em-
bittered) awi st feg qar afl s
gy $B? a¥ qﬁ'

Y T, & ®f TH A |
WL sl aofean & o
sz (appeasement )T ey
w1 qaniws aff 1 7 A g &
qffetr & T4 AN aTATz &
qfet adt g | IFT @ WS
% gfre gxfiry 2WE (recipro-

(Recovery and 2008 -



2959 Abducted Persons
r 1

[¢fem arge ara wnia)
city) T amgm 1 s afewRna
AT 7w A 6 Wfira T W AW oft
W g frmamac I w
s ¥ gt ;faT w1 oF OF AN
IR o5 0F X § vffam aww
x| ¥fFFaRarg fs e iz
Prxar 97 s aF, AN §6 FT Y,
W UF TF W@ F ANA & I
AT JgH ABEKTA A< IawwEA
¥ 7O F AT FR A T & (o awr
qT X FME | €Y Jow1g & a9
© Fs & 02 §&T § |

Mr. Deputy-Speaker: Shrimati
Subhadra Joshi. Five minutes.

8hri M. S. Gurufladaswam:f: 1 have
veen standing...

Mr. Deputy-Speaker: Has the hon.
Member got abducted women in
Mysore?

8hrt M. S, Gurupadaswamy: Am 1
not entitled to speak?

Mr. Deputy-Speaker: No, Sir. Order,
order. I am trying to distribute the
time available to the hon. Members.
It is not as if every hon. Member can
g0 on speaking on every Bill. If we
do that, we will have to sit night and
day and pray to God to make the 365
days in @ year 730. I am only trying
to distribute the time. There are
many hon. Members who know things.
who come from nearer States. I am
calling them. I have called this hon.
Member a number of times on many
occasions. I am receiving letters
from hon. Men?zers in insulting
terms: ‘I have nof caught your eye"
1 do not know what favour [ have to
do. It is improper to say that for any
hon. Member. It is my privilege to
decide who ought to speak and who
ought not to speak. It is not the
privilege of hon. Members. I am only
trying to distribute the time: I am only
trying to keep the level of the debate.
No hon. Member can claim that he
has got to speak on every subject. It
is for me to decide. If there is time.
1 will certainly allow all hon Members.
But, I have to pick and choose and
distribute the available time amongst
the hon. Members who will contribute
%0 the debate. This does not cost any
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aspersion on any hon. Member. Here-
after, I will not allow any hon. Member
to stand up and say, have I not a right
to speak. He may have the right to
speak; subject to my  discretion to
distribute the time among the various
Members. )

st g7y Y (sT)
eTH YR, Y fqz aag A @
o @ 31 A g o wEer §
frg X agT 3 wEr W gEN T
qT & sarer AdY sgAr s g, w N
mwfessmagh 1R @
T wT A X g fw andr ot ow
oz 7 g fe ow g oy ARA
W GIAE,ITH O ag o
T € fF ag e (physical-
ly) sk ¥t (mentally)wgt 9=
== (sottle) & mE & 1 a=mw
WA, W A ¥ A o Aft &,
9T o TETE, Mifw 1 aw gw &hr
WA A aw e a3 M
fF @ A § @ @RI 2
YT # #Y7 &t Afraw (position)§
T s ¥ &ew (status)
g1 3T ¥ AW Y wT A W AgA
¥2 5@ ¢, v faeq & AdRTs
T s &, fren frem #Y o2
BT ATE A HAT BT ATH F wT
T FIW AT Y ¢ | ifFRE A
o gTh afgy § I F AW F W}
s ¢RYR s 9Ey €, A w
At € 72% wTT F AT JTAv 2
a7 AT i frd e g AR
e BY ¥ W ¥ ATEE ¥ A

g oI §, w® wE § R o

frfiwe dz=2 @Y 7Y @ | Tiffam &
T M W SR ) o, gy
ffsat | o, T §HNT ® T,
TR % §C | 4, e ® T,
qag gtaat @ wf, At o 0 M w1}
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fo el ot fen§ wifg?, ¥y ek
stea) wifed, ot & &% wg ol R
g0 ;0 7t wfed 1 9o s ol &4
M e At &\ R e ¢ e
Y ¥F A Y Ay w7 ¢ fe frw Tw
o wgt & A oy ¥ 1 angw AR,
ANV W@ @Y
fe agt ax #ifawi aiedr &, amt &
orY & =T I W qEAT & wwied
TR @ E I FTEIN
w1 Y€ sqre At &) W ¥ Tl R
IN WA, w5, @, T,
Tl ¥ T Freved) oot | serr g
gt (o & i frw ) s av
Wt &, 37 ¥ R0 IN | AW AwAE
FAM @ EE T W § | TR W
W€ & ot agi aw wwr e I Y af &,
9N e ¥ ) fE o Tl §
w1t 17 AT e T E 1 e F v
(protection)¥ fe? ft @ @ w®
Fread § o o= 0% A w1 frered
1 qare grar & A qiw I K ¥
& § ) ez At A @
@t gfai AT ¥ ad Nm fiw
@& A mgEa g o &
I I NAWE, X ¥ TR
FH & | 3Ty FEl AT AT E A EW
szt & 5 39 fr o197 o | wTW A
ad & A sz & 5 39 A efesw
ard | gfeewi T aeh & @ w5 &
39 f1 @ (ashes) amd 1 AR
gg w% afgd A wad @ arfeeas
FEWaT® fob 02 & fr ST 9y

IR af & T Tt o & fofr-
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W &t ag it wch 5‘%«1 ¢ waczeh
DR g IO I € | &
g & gk agt g F axdt 1
TR Ay N T ) g T
A ageg qifeandz # § 37 ® 0¢
Fawa wifed e ¥ gk 3w & arew
7o A §, %8 FWY Aar g,
T = asdr Afefess ey
(political bodies)®r ™ < §
R AR & K JET 39 | AA4T ¥
TEFam 1 AR weg § fie dwaw
) IR T EA 1 AN IT FY I
= 3], frgi AT H AT w7 &
fara, forg & 3 @ oftrali ¥ v foem,
A aror I Y Feege ofeat frag @
eI FafvmEdw W@
ma v ¢ Rews (Bill) & aX & s
%S §B a5l 7 &7 g0 A o
wTxd § fe I agAl Y A6 &7 Tfegd
fr ¥ gefaa T gt ol T A 77
Foe 7 @ fF :awEan gk aw @Y,
T g oy T @ ¥T A q
HAe &T T% fe sgL IT W AU
g

ey WERA, o & A 6 QW
e sk s st g oy
2 fo o qafew oW ? @& Ak
e AT o sfeqar F fomr &4
¥ w53 § f5 ¥ fxx&t (recovery )®
faers 7 & ¥ 78 (machinery)

¥ faore € 1 g NAkEs =m

( political stunts ) s\t =renfeat
o ¥ A § 1 ¥ Foerr & faemw
T ¢, wifs ag T Fm 3gd 3,
A g | @Rl ¥ S0 & frorw
& 1 % quTCTaTR eAr At § pade
e A ¥ o1 fwewed(abductors)
¥ g ¥ IT H AR WY & h
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[t T i)
g fr ol 7 @@ ¥8 w6 gwiR
TqTs & foq @ & | N 7 w3
f g & 3 & arw fafezat g
ATGZ I &' ARIFT F aTAC
(market) 51 997 7 §t, sufed A *
I A gz ok fs agi Mt S s Iz
A F1 d5 &F & | IR A q@ Y
& fF 4z qgewa Aw & fou
gT AT TgH IS @A g, N (TR
Naaam s gh g fogee &
Taeaed & ford ot o T AT AR
&) 0F & aTH T ara A &, sopfiaa §
@i o @ A1 T T el
fedt Y Teedey F1'aga AR § |

TF FE 97 1 ¥ 5 @A aer
d g 3R I T 99 27 - @ @@
AR T/ TR o 6 fraam wqan
TS 0 | W DT AL T AT
fiffssgfmgemasfs
w@ el & x¢ faos Y &,
afiwr ¥ 9 6 oY Fova o1 o 5@
g & faers &1 3N f=r s
I R fegwdw (discourage)®<w
e TxeAH ®1 ¢THLA (encourage)
FET AR W AE  fooxt &1 &9
& I & R won Forrd
FURTAL JTHA§ | 3sqet ALY,
§ 7 g, & 7 7 oY, e T forrt
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FIC F o1 F IRL A afgAl & fpren
g | g f39 TgA &7 [evrREArdl
Sy A g qg I1s A € @R
q o 7@t s nd §, @ T
aTq WrE At st & W AR A AvS
3 F A1 sk I A A€ A e
FTTAETE |

Fgl 9 AErs Wt 6 1 1\,
gt a3 foar & &Y 74 AR J99 TN
A Afaat N S ST NG, Gy T
sagiem & fou AR fFad ©%
FIMAR FNZFH FEE | A TG
Fg1 a7y {5 Tevs q sqrey F1w forqy sty
Tfe@ R 37 A 3\ say NgAw &
% & ufgg, s fiw 92 nft
FH F@ & W T IR 9 FW &,
qg ¥ a1 gAW & &7 g6 €, ¥feT €
femy ¥ @A Fo, v ¥ W
feemiar ) 9@ s oMy At FFATEA
w feew & gt fog & drewd ik
T G T, § A awwa? 5 1w
feFeMfraa@ I axvd g1
AT 3 g & 9F s e s @
@1 9 s g ) v a8 T2 Awarw
T a3 & e AR ¥ wwd ) o7 ey
¥ Hrwy A &, T A AT qreat
w1 feam s o § | (R A

Sl ) a1 ¥ 2 fF sz S 7 ag wg1 fe
T T & Al & fod e q®i T faw o gafowa T8 w3 &
T *Y T | §B §6 4R o AW, A 8 IR § fr 73 e gdawfa
firay a7 fr Q% A 9% @ a den ¥ qre fer S

& 9K Forat ¥ ST 3 3 q@1

Shri Anll K. Chanda: At this fag end
of the day and of this debate, I, how-
ever, Sir, may be permitted to make
one or two brief observations. (inter-
ruption).

Mr. Deputy-Speaker: 1If the hon.
Mémber has not undersiood whatever
speech is made in the official language,

wa € fs g & feadt e § =
T AT A § | A gt oY g
mg&mmﬁﬂi@
MrMR @A aRdg A
#R wog Iy AR FIR e K A}
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it cannot be helped in this House ,(The
hon. Minister may proceed

Shri Anil K. Chanda: At this fag
end of the discussion, I will just, Sir,
with your permission make two or
three brief observations.

The question of East Bengal has been
raised with great eloquence by my dis-
tinguished friend Mr. Chatterjee. I my-
selt come from West Bengal, and more
than possibly most Members, I know
the woes and miseries of the people of

East Bengal. But this particular Act
has nothing to do with East Bengal,

This Aci only refers to the crimes of
abduction committed during the
period round about 1947. The recovery
work in East and West Bengal today
is being done under the Nehru-Liaquat
Pact, and under the auspices of the
Minorities Ministers of both the
countries.

With regard to the attitude of Pakis-
tan, much has been said. It is the usual
practice to give a dog a bad name
before hanging it, but in this case, 1
shall be false to my responsibilities if
I do not admit here that our relief or-
ganisation has received considerable
help—I should say, every possible help
~—~from Pakistan, in the working of this
particular Act. .

! may mention, Sir, a very small
case as an example of this. As a result
of the judgment of the East Pakistan
High Court. we had to perforce stop
our recovery work in our country for
a while. Pakistan did not take advan-
tage of the situation, and during this
period, they carried on with their re-
covery work and returned to us 172
girls,

With regard to the statement made
by Mr. Gopalaswami Ayyangar, the
position is this. This is a very serious
allegation, and this allegation has been
made in both the countries. Just as we
seem to believe that there are thou-
sands of high-placed Pakistani officials
and citizens who are in possession of
our abducted women, they also simi-
larly allege that on this side of the
border, many of their abducted women
are in the possession of our officers
and our citizens, This matter is very
closely being looked into, and it is im-
possible at this stage to glve any cate-
gorical answer. It is only when each
and every allegation has heen looked
into can they and can we give an
answer to this.

Sardar Hukam Singh: Has Pakistan
supplied you with the list of officials
in whose custody Muslim women are
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being kept, because Mr. Gopalaswamy
Ayyangar said we have given them
every detail of the officers who are
keeping them here. Have we got those
particulars from Pakistan?

Shri Anil K. Chanda: As I have said,
Sir, we are enquiring into it.

Mr. Deputy-Speaker: The qQuestion is:
“That the Bill be passed”.
The motion was adopted.

TEA BILL

The Minister of Commerce aad In-
dustry (Shret T. T. Krishnamachari):
I beg to move?;

“That the Bill to provide for the
control by the Union of the tea in-
dustry, and for that purpose to es-
tablish a Tea Board and levy a
customs duty on tea exported from
India, be referred to a Select Com-
mittee consisting of Shri A. K.
Basu, Shri Upendranath Barman,
Shri Kamakhya Prasad Tripathi,
Prof. Nibaran Chandra Laskar,
Shri Debeswar Sarmah, Shri Bhakt
Darshan, Shri R. Venkataraman,
Shri G. R. Damodaran, Shri Nage-
shwar Prasad Sinha, Shri Hem Raj,
Shri N. M. Lingam, Shri H. Sidda-
nanjappa, Shri Bhagwat Jha Azad,
Shri P. T. Chacko, Shri N. C. Chat-
terjee, Shri Hirendra Nath Muker-
jee, Shri Hari Vinayak Pataskar,
Shri Jaipal Singh, Shri Tridib
Kumar Chaudhuri, Shri K. Kelap~
pan, Shri Rayasam Seshagiri Rao,
Shri Purnendu Sekhar Nalkg,
Shri Dev Khanta Borooah, Shri D.
P, Karmarkar, and the mover with
instructions to report on or before
the last day of the first week of
the next session.”

The Bill is only a combination of
the Central Tea Board Act of 1949 and
the Indian Tea Control Act, 1938, aiong
with eertain variations that have been
fouund necessary. The Bill begins with
a declsration in terms of item 52 of
List I, Scheduled VII of the Constitu-
tion.

[Paxpi? THAKUR Das BHARGAVG n the
Chair}

The definitions more or lesa follow the
pattern of the two enactinents with
certain additions made by the enlarge-
ment of the functions of the Tea Board.
The constitution of the Tea Board
does not follow the pattern determined
by the Tea Board Act of 1949. T
categories are mentioned in this Bil
of persons who should ind representa-

*Moved with the previous repommendations of the President.
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tion in the Board and the nomination
is left to the Central Government, The
change has been made because repre-
sentation in the Tea Board is apt to
become stratified. Only the interests
closeiy concerned are now represented
in the existing Board. The tea industry
is one of great nationsl importance,
and it is hoped that by providing some
representation for persons not direct-
1y interested in the various processes
which the manufacture of tea and the
sale of tea undergoes, national interests
would be better served thereby.

The appointment of a Secretary and
officers drawing more than Rs., 1,000
will vest in the Central Government.
It is also the intention of the Govern-
ment that the .financial control exer-
cised on the Tea Board by the Finance
Ministry should be strengthened, and
it follows the pattem that generally
government has in mind in the matter
of greater financial control in respect
of all such Boards.,

The functions of the Board have
been widened. In addition to the pre-
sent functions of the 'Central Tea
Board and the Indian Tea Licensing
Committee, the enlarged scope of the
new Board’s activities will include:

(i) Regulation and control of the
sale of tea for internal consumption
or export, whether by auctions or
otherwise;

(ii) Control over the quality of
tea and the issue of licenses to en-
gage in blending; and

(1ij) Promotion of the adoption
of measures for increasing the
productivity of labour, includin
measures for securing safer an
better working condi‘ions and the
provisions and improvement of
amenities and incentive to worlsers.

The Tea Board may also be required,
according to any decision of the Cen-
tral Goverament in the exercise of its
powers as proposed under Clause 33 of
the Tea Bill, to license brokers, manu-
facturers or dealers in tea waste.

Chapters III and IV of the Tea Bll,
1952, contain provisions similar in
principle to those contained in Chap-
ters II and III of the Indian Tea Con-
trol Act, regarding control over the
export of tea and control over the ex-
tension of tea cultivation. The provi-
sions of the Tea Bill, however, do not
stipulate the exact basis supject to
which export rights will accrue to tea
estates and the extent up to which ex-
tension of tea cultivation will be per-
mitted. The details in these matters are
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to be left to be prescribed by rules
under tke proposed statute. This is de-
sivablg,, as the Government have to
decide upon their policy on such
matters as the interests of the develop-
ment and welfare of the tea industry
may require from time to time, This
will not, at the same time, in any way
interfere with India’s obligations in
regard to the International Tea Agree-
ment, should this Agreement continue,

Chapter VI indicates the control by
the Central Government., Chapter VII,
Clause 33, is a new provision, as I said
before, in regard to brokers, tea manu-
facturers and blenders. The other
provisions in this chabter are those re-
produced from the two existing enact-
ments.

I have only one word to say in re~
gard to a subject in which hon. Mem-
bers are very much interested. In the
context of the crisis in the tea indust-’
ry today, the iniroduction of this legis-
lation might require some explanation.
As the House is aware, this legislation
is not a sequel to the crisis. Certain
promises were made by Government in
the last session that a change in respect
of the methods adopted in the matter
of tea control was being contemplated
so that Government could be in a
better position to exercise greater con-
trol in regard to this important
industry. The present crisis, if anything,
has demonstrated clearly the fact that
the control exercised by the Tea Board
over the industry is not ascomplete or
as efficient ds it ought to be. In this
context, I have to mention that Govern-
ment are not satisfied with the pro-
paganda that is being carried on for
tea, either internal or abroad.

Our internal consumption of tea hap-
pens {o be less than a third of the pro-
duction. This is an unsatisfactory po-
sition. Our dependence on foreign ex-
ports in respect of this industry is more
than what it ought to be. Even with
the inadequate knowledge that I have
of internal propaganda, I have come
to the conclusion that internal propa-
ganda methods are extremely unsatis-
factory. Primarily the propaganda isin
relation to the sale of tea, as there is
no tie-up between the concerns that
pack and setl tea in the interna! mar-
ket, and the propaganda organisation.
Though there is no specific mention in
the new Blill that the Board will be
taking over the control of internal
sales, I think this matter may be left
to be considered by the Select Com-
mittee. The way in which tea propa-
ganda is done in other countries is by
close liaison with the tea selling inter-
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ests, and the propaganda organisation,
and this liaison extends to the extent
of participation in costs, There is no
such liaison between the tea selling
interests and the Tea Board in India.

The House is also aware that we
have delinked our tea propaganda from
the International Tea marketing Expan-
sion Board. This step had to be taken
because, from the evidence that I could
find, the control exercised by the Tea
Board over the activities of the Inter-
national Tea Marketing Expansion
Board was next to nothing, It is signi-
ficant that while the ITMEB persuaded
the people in various countries with
whom they were co-operating to pro-
test to the Indian Goverisnent against
the withdrawal from the ITMEB, this
organisation themselves have been
curiously silent,—a silence which is
bordering on complete indifference. 1
am, therefore, surprised that there
should be anybody in India conaected
with Indian tea interests, who should
suggest that the action taken by the
Government of Indla in this matter
was uawise.

This delinking from the ITMEB has
laid the burden $quarely on the Indian
tea organisation to undertake, organise
and direct international propaganda.
Government have taken certain steps
in this regard already. They do hope
in course of time that the new Tea
Board would be undertaking this res-
ponsibility fully and build up an effi-
cient organisation for doing propa-
ganda for tea in the world, if possible,
in collaboration with the major tea
producing countries,

Certain concerned interests . are
bound to express the view that they
have not been consulted in the formu-
lation of this legislation. Considering
that the departure from the existing
enactment has not been very great,
this consultation before the drafting
of the legislation was, in my view, un-
necessary. But I would suggest to
the House that the Select Committee
might be asked to invite the representa-
tives of the tea interests and of all
shades of opinion to give evidence
before them. I have no doubt that the
Select Committee, the House and the
Government would profit by taking
such evidence.

An hon. friend suggested an hour
back that there should be a provision
in this enactment, similar to Section
20 in the Industries (Development and
Regulation) Act, namely that there
should be power for the Government or
the Tea Board, as the case may be, to
manage certain estates which
think, are being badly managed. While
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I am certainly prepared to leave it
to the Select Committee to put in a
provision of this nature should they
consider it necessary, I must apologise
to the hon. Members for more or less
rushing through this Bill at this late
hour on the last day of the session. But
hon. Members will understand that the
Select Committee being a wide one, we
can have the Bill remoulded, if neces-
sary, and bring it back before the
Hpouse, and allow &ll criticisms that
can possibly be focussed on it, at the
beginning of the next 8ession.

Mr. Chalrman: Motion moved:

“That the Bill to provide for
the Control by the Union of the tea
industry and for that purpose to
establish a Tea Board and levy a
customs duty on tea exported from
India, be referred to a Select Com-
mittee consisting of Shri A. K.
Basu, Shri Upendranath Barman,
Shri Kamakhya Prasad Tripathi,
Prof. Nibaran Chandra Laskar, Shri
Debeswar Sarmah, Shri Bhakt
Darshan, Shri R. Venkataraman,
Shri G. R. Damodaran, Shri Nage-
shwar Prasad Sinha, Shri Hem
Raj}, Shri N. M, Lingam, Shrl H.
Siddananjappa, Shri Bhagwat Jha
Azad, Shri P, T. Chacko, Shri N.
C. Chatterjee, Shri Hirendra Nath
Mukerjee, Shri Hari Vinayak Pat-
askar, Shri Jaipal Singh, Shri Tri-
dib Kumar Chaudhuri, Shri K.
Kelappan, Shrl Rayasam 8Sesha-
giri Rao, Shri Purnendu Sekhar
Naskar, Shri Dev Khanta Borooah
Shri D. P. Karmarkar, and the
fmover with instructions to report
on or before the last day of the
first week of the next session.”

Shri N. B. Chowdhury (Ghatal): We
all know that the tea industry is today
facing a terrible crisis and thousands
of tea garden labourers have been
thrown out of employment. At this
stage, certainly we want a measure
that is to be brought forward to ensure
that the Indian garden owner does not
suffer and at the same time the work-
ing classes are also provided for. So
far as this Bill is concerned, we feel
that not only the tea interests, and
the owners of the tea gardens should
be consulted, but that there should be
conferences of a tripartite nature, bet-
ween the interests concerned, namely
the tea owners, the tea garden work-
ers and the Government so that they
might represent their views. It is only
through such {tripartite conferences
that we can get suggestions which will
help the Board to function properly.

So far as the constitution of the
Board is concerned, we flnd that as
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many as 40 members are going to be
appointed for this Board.

Mr. Chalrman: There is so much of
noise in the House that it is impossi-
ble for the reporters to take down what
is being said. I would request hon.
Members kindly not to talk.

Shri N. B. Chowdbury: So far as the
membership of the Board is concerned,
it has been stattd that all tea interests
wilt be represented. The owners, the
Chambers of Commerce, the consumers,
the manufacturers, the labourers. em-
ployees, the Members of parliament, and
1he representatives of the Central Gov-
ernment and the Governments of the
principal teagrowing States have been
mentioned. But so far as the workers
are concerned, although we find that
persons employed in tea estates would
have a certain representation, no speci-
fiz mention has been made as to what
would be the quantum of that repre-
sentation. The Chambers of Commerce
also would have a certain representa-
tion. It has not been stated as to whe-
ther the organisations of labour would
be enabled to send their representa-
tives. It. will not do if simply a person
is nominated, who may not enjoy the
confidence of the workers in the tea
gardens. I would like to draw the atten-
tion of the Select Committee to the
fact that when the Chambers of Com-
merce, that is the organisations of the
swners of the tea gardens, are given
the vpportunity to be represented on
the Board, a similar facility should be
extended to the Tea Labour Unions
who should also be consulted, and
asked to send their. representatives.

It has also been stated that so far
as the quality of tea is concerned, there
would be research centres, where
scientific investigations would be made
to improve the quality of tea. Coming
from West Bengal, I know that some
time back in Calcutta, the Corporation
brought cases against renowned firms
that instead of using good quality tea
they used a mixture of tea stem. When
representations were made to the Gov-
ernment, the Government instead of
seeing that they improved the Quality,
brought up a measure by way of legis-
lation declaring that this could be
allowed. I want to draw the atten-
tion of the Select Committee to this
fact also. Although it has been admit-
ted by all sections of the people. that
the quality of Lea that is available for
Mternal consumptxon, needs to be im-

roved, yet, we find that a periigulsr

ate Government has come in with
a measure declaring that such a mix-
ture cou)d be allowed.
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Then, we find that so far as the tea
industry 1s concerned, the census of
foreign capital aated 30th June 1948
showed tnat about 75 per cent of the
capital 1nvested in the tea industry
was 1oreignowned. And we know that
one of the major reasons for the pre-
sent crisis in the tea industry is the
manoeuvrings of these people. So this
must be borne in mind while the Select
Committee is going through this mea-
sure, as to how we can save the native
industry. The case of persons who
have started small gardens must be
considered. We also know that due to
the present arrangement of auctions at
Calcutta, Cochin and London there is
sufficient scope for these foreign in-
vestors to carry on auctions at London
and, therefore, the small owners of
tea gardens here do not get an ade-
qQuate opportunity to have any say in
the matter.

Another thing is that with regard to
tea garden labour, the Plantations
Labour Act 1951 and the Minimum
Wages Act are to be applied. But we
find that when thousands of workers
are being thrown out of employment
and so many gardens kave been closed
down, no steps have been taken by the
Government to see that these workers
find alternative employment or are
given some unemployment dole or that
they enjoy all the facilities which are
guaranteed under these measures.

Then it has been said that an attempt
would be made to organise certain
gardens on a cooperative basis. While
considering ¢sis. the owners of small
gardens should be asked to re-orga-
nize their gardens, if possible, so
that théy may not be in very great
difficulty to carry on their trade.

With these few words I think that
while the Select Committee 1s going to
consider. this measure, they should
consider the case of the workers in the
gardens and slso the owners of small
gardens who belong to this country
and gee that the foreign investors who
are practically controlling the entire
industry do not make any attempt to
destrqy the interpsts of indigenous
capital,

8bri K. K, Desai (Halar): I fully
support the motion for reference of this
Tea Bill to a Select Committee. The
Bill has come none too soon. When the
Bill for the regulation and control of
Industries wag before this House, I did
suggest that the plantation industry be
included in it end at that time on the
floor of the House an assurance was
given that a Bill controlling the tea
industry would be brought before this
Houde in a comprehensive form. This
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Bill is seeking to repeal the two Acts—
tne lea psoard Act and tne ‘tea Con-
trol Act— and the name of this Bill
is: the Tea Bill, This means that the
whole of the tea industry is now sought
to be brought under the controi of the
Government of India.

.

As the Bill has been brought at the
very fag end of the session and we have
very littie time, I do not think I will
be able to oiter any detailed observa-
tions on it. But as it is going before
a Select Committee, I should like to
make a few observations, The tea in-
dustry, as we all know, is the most
important and strategic industry in
this country. It is a great export in-
dustry which brings us a lot of foreign
exchange, and. every now and then we
in this country are faced with some
crisis or the other so far as the tea
industry is concerned. Now these cri-
sis come over us or the crisis is sought
to be created either artificially or by
the vested interests and somehow or
olher the Government, the Parliament
or the State is being made to make
some concessions. I may say at this
stage that this is one industry about
which there is very little knowledge
in this country. This is one industry
which has been built up on the blood
and sweat of the poor human beings
in this country. Just think of the past
when this industry was established
in this country; particularly, this in-
dustry was established in jungles and
hills where hundreds of our country-
men living on the verge of starvation
in the plains have been taken. Onme
does not know what happened to them
and it is a matter of history that thou-
sands of poor labourers and employees
woyld have died in those areas which
are infested with mataria and ‘all sorts
of diseases. This industry i{s one which
has developed in this country after ex-
ploiting very fully our human resour-
ces as well as our natural resources;
and it has come into existence, as a
matter of fact, by the concessions
which we cannot think of giving to
anybody—concessions which were
given by the foreign Government to
the foreign interests in those good old
days. If you look to the financlal as-
pect of this industry, I think their paid
up capital origlnally might have been
practically negligible. The whole in-
dustry has devejoped during the last
so many years on the resources which
this country has supplied, and today
the industry is trying its best—because
jt is more or less a monopoly concern,
more or less monopolised by the fore-
ign interests who have got their own
method of dealing with us, who have
got their own method of dealing with
employees—to get as many concesslons
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But for the first time now
I' am happy that this industry is sought
to be biought under our conmtrol. :Just
now there is a crisis and they say that
wages paid to the workers are very
heavy and so we are not able to sell
this tea in the outside market. Has
anybody explored what are the over-
head charges, what are the manage-
ment charges and what are the charges
that constitute the cost of production,
as far as these charges are paid out
either in London or any other place?
If our raw tea is exported at eight
annas or nine annas per pound, that
very tea is sold in the Europeon mar-
ket at Rs. 2-4-0 and 2-8-0. This differ-
ence, in my opinion, is belng pocketed
by others and not our people who are
working there. Attempts are being
made for the last two, three or six
months to see that the implementation
of the Bill on plantation which we have
passed in this House, the Plantation
Act which is more or less welfare
legislation, is sabotaged on the one plea
or other.

Now, the present Tea Board that is
constituted is -dominated more or less
by the Tea Planting Interests. Of
course, there is improvement in this
Bill as far as the representation is
concerned But, I may just point out

ke hon. Minister of Commerce and
In {stry, what does he mean by giving
representation to the vested interests
in' different guises. One is the dealers
including both exporters and internal
traders of tea are given representation.
Their again the Chambers of Commerce
and Industries are also being given
representatlon. Are not these dealers
also members of the' Chambers of Com-
merce and Industry? Then again, in—

“(j) such other persons or class
rsons, as scxentlsts. economists
usiness men, ...

So, it is more surprising that fn tbree
different ways the vested interests
about ‘whom we have got our own
doubts are again sought to be repre-
sented in this Board so that agaln the
Tea Board that is belng constituted
even under this Bill will be dominated
more or less by the vested iInterests.

297¢

Now, there is one other suggestion
which I would like to make to the Se-
lect. Committee. As the Plantation In-
dustry has been excluded in the Indus-
tries Regulation and Developmentlaw
that we have passed, the section dealing
with the taking over of the industry

or the undertaking in the interest of
the country should be included in tbis

11l so that there will be no need %
nclude this Plantation industry én the
Industrfes devglopment atid regulation
law. I think this suggestion which 1
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am making will ind suitable reception
at the hands of the Select Conunittee.

Just now some tripartite conference
of the Government, of the employees
and the plsnters is meeting at Calcutta,
to resolve this crisis. But such crisis
had always been coming and it has been
resolved temporarily. I hope that after
enacting this Bill, it is very urgent
that the Board envisaged in this Bill
should be formed and we have got to
see that the Tea Industry is managed
in such a way that such temporary
crisis may not come. The crisis should
not occur in such a very important in-
dustry. It is occurring because the
whole thing is left over to private
enterprise, which has been bringing
every now and then crisis in the Tea
industry.

Now, as far as the tea industry is
concerned, we have, as I said, no know-
ledge about it and, so, as I suggested
last time, a complete probe into the
working of this industry. The Board
will look into it when the time comes.
I would suggest to the Government
that they must appoint a sort of Com-
mission to go into the working of the
whole industry. Let us see the mind
of our Government especially in deal-
ing with the tea industry. The mind of
the Government is generally made up
by those people who Place both facts
and figures and information that would
suit them. As far as other interests
are concerned, they are not presenting
any views and even if they are pre-
sented. they are ignored. So I believe
that the Bill as it bas been presented
to us is a good Bill and it must be enact-
ed as early as possible and I hope in
future some of us may not have to
offer criticisms which I have offered
today.

Mr. Chzirman: A suggestion has
been made that the name of Shri T.
Subrahmanyam be added to the list of
Members. I hope the suggestion is ac-
ceptable to the House.

, Several Hon. Memhers: Yes.

Mr. Chairman: The name of Shri T.
Subrahmanyam is added to the list.

Shri R. K. Chaudhuri (Gauhat{):
wish to speak on what repercussions this
Bill has on the tea industry of the State
to which I belong, namely the tea in-
dustry in Assam. Reading the provi-
sions of the Bill, it seems to me that
it is a mockery, at this stage, of the
tea industry in Assam. I do not know
what the  condition of the industry in
other parts of India is, but so far as
Assami §s concerned, I can say without
ihe least hesitation, particularly so far
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as the Indian interests are concerned,
that the tea industry is about to col-
lapse and by the time this Bill is pass~
ed, the tea industry of the Indian in
Assam will totally collapse. I do not
blame the Government. In this respect
they have shown a lot of earmestness.
They have recently had several confer-
ences and they had also sent out their
officers to Assam and also to Calcutta
to find out exactly what can be done
to save the industry. But the net
result of what has been achieved is
most disappointing. The assurances and
concessions given are hardly sufficient
to save the industry at all. I, therefore,
say that certain provisions of this Biil
at least seem to be entirely necessary.
Here in clauses 12, 13 and 14 we are
speaking about the limitation of cuiti-
vation, control and the expansion of
tea cultivation but I am afraid the
House will be astounded to hear—not
to speak of expansion—the position in
the industry is such that no cultivation
even of the existing tea gardens is like-
ly to be taken in hand in the near
future. As many as 20 gardens of
which I know have already sent notices
to the labourers that they are going
to close down their work from the
And I was
rather surprised that my friend who
has just spoken, Mr. Khandubhai Desal,
had not a word to saY in favour of the
labourers who are going to be totally
out of employment in the near future.

Shbri K, K. Desai: I want permanent
employment, not temporary one.

Shri R. K. Chaudhuri: From what I
understand from a reply recently given
in the course of a statement made by
the hon. Minister of Commerce and
Industry, the guarantee they are pre-
pared to give is to the extent of 1953
cultivation only and that would not
satisfy the tea interests in Assam,
because they have already mortgaged
the crops and hypothecated all the tea
estates to the Banls. ‘The Banks
are not prepared to lend out
any money to them unless some gua-
rantee is also given to the existing
loan. Now, the tea industry cannot be
blamed for this reason that they have
been very liberal to their labourers.
I do not say that they have been extra-
liberal, but they have been liberal I
suppose, considering the employers of
other industries in India. In the tea
gardens rice is supplied to labourers
at Rs, 5 per maund even now. Even
when the market was soaring up to
Rs. 40 per maund, the tea proprietors
had to supply rice to labourers at Rs.
S per maund. Even if a single member
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of a family of the labourers worked for
A pericd of a week in the gardens, they
were entitled to get rice at the con-
cessional rate. They are entitled to
get their clothing at pre-war prices
even now. Various other privileges
are given by the tea garden proprietors
to their labourers. Not that I grudge it.
But I consider that unless Government
takes the entire tea industry under
their control, it will be dificult for the
tea proprietors to shoulder the burden
of these privileges. Unless the flnan-
ciers know that the tea industry is
going to have a margin of profit, they
are not going to lend any further
money. Unless there is some long term
arrangement, the tea estates are bound
to collapse.

Yesterday a Conference was held by
the Labour Minister in which the whole
question would have been thrashed
out—whether the margin of expendi-
ture could be reduced so far as lab-
ourers are concerned. But no proprie-
tor of the tea estate would even think
of taking such steps because it would
lead to strikes and other things. There-
fore, I submit that before we go into a
legislation like this, we must seriously
consider what has been actually done by
the Government. For instance what has
Government done to stabilise thepric-
es? How is it that the tea exported to
England and other ¢countries is sold at
the maximum rate of Rs. 1-11-0 per
pound now, whereas in India itself we
have got to take tea and pay for it at
Rs. 3 per pound? What is the reason
for this difference? What has the Gov-
ernment been doing for the last five or
six years in order to alter this state
of affairs.

What Government should do now to
save the industry is that they should
purchase the entire stock of tea and
regulate the prices themselves, just as
they did during the war in 1942—44.
When Government took the entire
charge of the stock and issued permits
for exports. If the Government now
really want to save the tea industry
they should purchase the entire stock
of tea at a price which does not bring
loss to the industry. With a margin
of profit for them if the Government
takes charge of the entire stock of tea
and sell tea themselves then the prices
will be regulated. They will be able to
export to countries where tea is needed
and the tea industry will be saved. My
whole point is this. Unless you save
the tea estates now, it is useless to pass
such voluminous legislation. Govern-
ment in order to show their apprecia-
tion of the seriousness of the matter
should take into consideration the sug-
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gestions that I have made of their
becoming the owner of the entire
stock of Indian tea and to regulate the
export and sale thereof. Thereby they
will give some assurance to the finan-
ciers as well as to the tea proprietors
themselves and they will be able to
stand on their own legs.

Another point to which I would like
to draw ‘the attention of this House is
that we must seriously think of extend-
ing the market for tea in our own
country, We can vo longer depend on
our monopolistic position. In Russia
where a large quantity of tea is consum-
ed, I understand that they are thinking
of tea plantations in some areas.
South Africa, tea cultivation has been
started. In Indonesia—Java and other
places—there is a good production of
tea, Ceylon is producing a large quan-
tity of tea. In no other country except
India is an export duty on tea
levied. But here the Government
still persist in levying an export
duty, while the industry is going
to ruin. Government on their
part must make some sacrifice. They
should either do away with the export
duty for some years, or should make
some arrangement for deferred pay-
ment of the export duty. In Assam the
tea industry will be grateful—the
Indian section of it at least—if they
are only allowed deferred payment,
that is instead of levying the duty
before the tea is allowed to be moved,
they may be allowed to make payment
after sale. Now tea is not allowed to be
moved unless the export duty is pre-
paid. That hampers the smaller pro-
prietors.

Now I would appeal to the House
that we should cultivate the habit of
taking more tea. There is a lot of pre-
judice in this part of India, Northern
India, (excepting West Bengal) against
tea. Some of my hon. friends com-
plain that tea is injurious to heslth.

Pandit Algu Ra] Sbastri (Aznmgarh
Distt.—East cum Balblia Distt.—West)

Tandoniji says so?

hrl Tandon (Allahabad Distt.—
est): Gandhlji said it.

An Bon. Member: Doctors say so..

Shri R. K. .Chaadhurl: The sooner
you decide not to have anything to do
with such Doctors, the better.

This attitude is the main reason for
the ruin of the tea industry. You want
to produce something for people- who
do not belong to India, just as we want-
ed to produce opjum, not meant for
consumption here. That prejudice to
tea has to be removed. When Yyou
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start with a prejudice that tea is in-
jurious to beaith, you cannot expect
the tea industry to flourish. Let us
have an authoritative opinion on the
subject. If it is really injurious to the
health of the country, it should be in-
jurious in all parts of India. If it is
injurious to people in United Provinces
it should be injurious to people in
Bengal and Assam. Why then do you
allow so much production of tea. Why
then do you take so much interest in
tea and have legislation, if it is really,
as some of my hon. friends seem to
think, a poisonous drink?

My whole object in making this
short speech is to bring to the notice
of the House as well as of Goverrunent
that if really you consider that tea in-
dustry should prosper, if really you
want to take some good contribution
from the tea industry, you should en-
courage a market for tea not only in
other parts of the world but also in
India itself. If you really think that it
is injurious exterminate this industry
altogether. I believe we shall be living
in Utopia if you for a moment enter-
tain the idea that tea is injurious and

. that the taking of tea should be stop-
ped. I would suggest any friend here
to go and live in Assam or Bengal
without taking tea. We have not so
much of milk and honey, which you
have in this part of the country, as tea.
Tea protects you from various kinds
of malaria.

Shri H. N. Suastri (Kanpur Distt—
Central): You are an embodiment of
those advantages yourself! .

Shri R. K. Chapdburel: Yes, I am a
tea drinker. (Interruption). I am not
interested in the tea industry. I am not
a shareholder or a proprietor of any
tea estate. I am not a propagendist
also. But I simply want to remove the
ignorance of mv friends in this respect.
Some friends complain that if they
take a cuo of tea they cannot slee'p the
whole night.

8hri Vetayudban (Quilon-cum- Mave-
likkara—Reserved—Sch. Cnstes): That
is true.

Shri R. K. Chaudburi: I can take a
cup of tea just before I go to bed and
sleep like a top. But you might be
thinking of so mnay things which you
have done during the day with the
result that you do not get sieep!

Mr. Chairman: He may speak on the
Bill. 1 think he has finished.
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Shrl R. K. Chaudhurl: That is all,
Sir.

Some Hon. Members rose—
Mr. Chairman: It is so late now.

Shri S. C. Samanta (Tamluk): I have
to offer some comments. I will do it in
flve minutes.

Shri Damodara Menon (Kozhikode):
1 have been standing up a number of
times. I want a few minutes. I have to
make one or two points.

Mr. Chairman: Very well Mr,
Samanta.

Shri S. C. Samanta: I whole-heart-
edly support the motion for reference
of the Bill to Select Committee. Witk
reference to clause 4, the number of
memberg which should constitute the
Tea Board has been specified there.
But in the categories of representation
mentioned it has not been stated as to
how many will be allotted to each
category. I shall be glad if the Mem-
bers of the Select Committee take into
consideration tQjs matter and specify
the number in each category. I find that
there is representation from Parlia-
ment also. The Select Committee
should make it clear whether these
Members will be elected or nominated
or appointed by the Government. There
are so many tea producing States. It
will be better for the Select Committee
to put also some Members of the Legis-
latures of States where tea is grown.

Then I wsnt to say something
about the Tea Expansion Board. We
have withdrawn ourselves from the
Tea ‘Expansion Board. So the whole
burden of propaganda lies upon us
now. I find that in the functions of the
Board something is said. But this Tea
Expansion Board was doing so much.
for India as regards tea and that work
has fallen upon our heads. S0 when
this committee is formed, either stand-
ing committee or ad hoc committees
should be formed, and it should be
specially mentioned in clause 8 that
tea expansion and propaganda, in
other countties as well as in India,
will be the duties of this standing
committee. The tea Expansion Board
has done so much work for us that we
have earned so much dollars from out-
side. This work should not now be
neglected. It should be specifically
mentioned in the body of the Bill it-
self. These are my two suggestions and
I hope the Select Committee will give
serious consideration to them.
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Bkri Damodara Mesman: We areat the
fag end of the session and also of the
dz. and I do not want to make a long
speech at all. I want only to make

. cge or two suggestions to the hon.
Minister and to the Select Committee
about thig matter.

One of the points has already been
made out here, and that is that this
industry is more or less in the hands
of vested interests, especially foreign
.vested interests, We are ing pro-
vision here for expansion 2f our tea
gardens as and when we find it neces-
'sary. I want to make this suggestion
to the Select Committee that hereafter
it should not be possible for foreign
vested interests to expand in this
country at all, We must make such
provision here that in our expansion
programme foreign interests shall not
find a place. It has been pointed out
that the present crisis in the industry
has seriously affected not only the
interests of the industry but our eco-
nomic interests also. This crisis has
come in the industry merely because
we have had no real control over the
industry. That is because we have been
allowing vested interests to roncen-
trate in this industry. 1t must be our
endeavour as soon as possible to get
rid of the vested interests, and especi-
ally the foreign interests, in this in-
dustry. Therefore, in our expansion
programme, if we do not take care to
see that the vested interests do not
progress, this industry will be doomed
and also our country in the long run.

Then I want to make one or two
suggestions about the Tea Board itself
which is the most important provision
in the Bill. Here several categories are
given. As has been pointed out by an
hon. Member, in regard to the provi-
sion about representation of labour, I
do not know whether it will be ade-
quate. Another thing is, when we are
making mention of several categories,
it must be possible for Parliament to
‘know what is the proportion of repre-
sentation you are going to allow to
each category mentioned here. There
are altogether forty members. We want
to know how many of these forty will
.80 to owners, or to persons employed
in the tea gardens, manufacturers of
tea, Members of Parllament, Cenfral
Goverrunent nominees and also Cham-
bers of Commerce and Industry. I en-
dorse the view expressed by Mr,
Khandubhai Desai that when you have
already made provision for dealers, in-
cluding exporters and internal traders
0! tea, manufacturers of tea etc. there
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is no necessity at all for you to include
Chambers of Commerce and Industry,
and later on; also businessmen. It ap-
pears you are giving a weightage to
this kind of representation.

I would urge also another point.
When you are making this appoint-
ment it must be not through nomina-
tion, it must be possible for us, especi-
ally when we are giving representation
to labour and also owders of estates
and gatdens and growers, to introduce:
a certain element of election. I want.
to see that labour gets proper repre-
sentation, and that through election.

I do not want to take more of your
time. ¢

The Minister of Commerce (Shri
Karmarkar): I am very grateful to the
House for the very vigorous support
that it has given to the measure. There
is one point beyond dispute arising.
out of the discussions, i.e., that the tea
industry requires to be regulated in a
better manner than before. Arising
out of the discussions are some three
or four important points, Firstly that
labour should find its representation.
That was what my friend, Mr. Khandu-
bhai Desai said and then I understood
Mr. Damodara Menon to say that there
should be a deflnite specification in
the category of various members. These:
are all matters that will be certainly
taken into consideration by the Select
Comumittee and I think I would be un-
fair to the Select Committee were I to:
try to meet any of those points here.

I was interested in the observations.
made by my esteemed and elderly
friend Mr. Rohin. Kumar Chaudhuri,
When he was speaking, one point.
struck me. It has been the tradition of
this House that there is no television.
permitted in this House. I am quite
sure that if he were to talk and with
kis picture available to us, we will be .
saving a lot of expenditure on propa--
ganda. The Select Committee will
largely benefit by the observations that.
he has made in support of the tea in--
dustry.

There remains no more points and I
think I would be hardly fair to the-
House by standing between the hon,.
Members and their evening tea.

Mr, Chairman: The question is:

“That the Bill to provide for the
Control by the Union of the tea
industry, and for thatpurpose to
establish a Tea Board and levy a
customs duty on tea exported from
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India, be referred to a Select Com-
mittee consisting of Shri A. K.
Basu, Shri Upendranath Barman,
Shri Kamakhya Prasad Tripathi,
Prof. Nibaran Chandra Laskar,
Shri Debeswar Sarmah, Shri Bhakt
Darshan, Shri R. Venkataraman,
Shri G. R. Damodaran, Shri Nage-
shwar Prasad Sinha, Shri Hem Raj,
Skri N. M. Lingam, Shri H. Sidda-
nanjappa, Shri Bhagwat Jha Azad,
Shri P. T. Chacko, Shri N. C. Chat-
terjee, Shri Hirendra Nath Muker-
jee, Shri Hari Vinayak Pataskar,
Shri Hari Vinayak Pataskar, Shri
Jaipal Singh, Shri Tridib Kumar

Chauduhri, Shri K. Kelappan, Shri
Rayasam Seshagiri Rao, Shri
Purnendu Sekhar Naskar, Shri
Dev. Khanta Borooah, Shri T. Sub-
ramanyam, Shri D, P. Karmarkar
and the mover with instructions to
report on or before the last day of
the first week of the next session.”

The motion was adopted.

Mr. Chairman: Shri T. T. Krish
namachari, the Minister of Commerct
and Industry is appointed as the Chair-
man of the Select Committee.

The House then adjouned sine die.
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